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LOK SABHA
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The Lok Sabha met at Eleven of
the Clock,
[Mr. Derury-Sreaxer in the Chair]

ORAL ANSWERS TC QUESTIONS

Will the Prime Ministor be pleased
to state:

{a) whether differences between the
Central Government and some State
Governments are increasing:

(b) if so, the main issues on which
they differ; and

(c) the steps so far taken to resolve
these differences and the result there-

of?
The Depuiy Minister (Dr. Sarcjini
Mahiski): (a) to (c). In a country of

——
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They relate to obvious questions like
financial, food, Plan and other alloca-
tions to the States. Occasionally other
issues such as the handling of gherao
activities in West Bengal or the use
of ATR facilities also arise.

As in the past, attempts are made
to resolve all such questions either by
correspondence, personal discussion or
conferences of Chief Ministers,
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8hri Krishna Kamar Chatterfi: Will
the hon. Prime Minister agree wi:h
me that the Central Government, in
its eagerness to take a more helpful
attitude towards the non-Congress
Governments, is depriving some of the
State Governments run by the Con-
greas in the matter of £00d and mone-
tary help?

Shrimati Indirs Gandhl: No, Sir,

Bhri Hem Barnoa; May I know whe-
ther jt is a fact that recently the
Governor of West Bengal summoned
& mesting of the District Police
Superintendent and the District Magis-
trate at Raj Bhavan in Calcutta by-
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Government has instructed the
Governor of West Bengal to bypass
the State Government and, if so0, what
is the peculiar bandobast -for West
Bengal?

Shrimati Indlra Gandhi: No such
instructions have been sent.

of: ez fagr®t ooy - ot
it fanRaft saiar § g wrs-
o ¥ 19T W § | W 5O TRl A
gava fxar § f srer <fwar dwa wefew
am§ wg A FR W T F A ¥
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frger grar & ageardt ala fagwr
foar aq faad Tl w) ¥ T wrw-
oY i & wias fgem oo od? w1 &
a7 gear § fv wda aume ¥ ww
ark # fawx fwan g, afz @ o1 sawt
war sfafwar § 7

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): May ] say that all these ques-
tions are being raised but there has
been no particular consideration on
them because Government does not
feel that these things can be done
convenienily or that the Constitution
can be changed like that. But what
is required is to adjust, and if it can
be adjusted, we are trying to do.

Shbri Sradhakar Supakar: There are
some State Governments which do not
believe in the system of planning as
envisaged by our Planning Commis-
sion. May I know whe.her in the
case of those States the Centre has
tried to have some understanding and
modify their own planning or tried to
convince those State Governments to
see that they accept our system of
planning?

Shrimati Indira Gandhi: All the
States bave accepted Planning.

oft wy fomd : w1 Swwwer WY
w1 =W weW § e sy ¥ v
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Shri Morarjl Desal: This is not the
first time that this question has been
raised; this question is being raised
for the last few years and the ques-
tion js that the Constitution may be
changed regarding the allocation of
revenues between the States and the
Centre. This has been considered, and
it has been found that no particular
advantage will be accruing to any
State or the Centire if there is any
change. This was done after much
deliberation, but in order to see that
difficuities may not arise or the States
may get more allocation than what
they are entitied to according to
revenues, the system of Finance Com-
mission has been provided in the Con-
stituiion which has been working and
every five years they take into account
the condition of the States’ revenues
and the Central revenues and allocate
certain amounts from various taxes to
different States. In addition to noar-
mal allocations all the resources are
taken into account when the Plan is
made, and - equitable allotments are
made Lo different States, having regard
to the needs of different States. This,
1 think, is a far more satisfactory
arrangement than making blanket
allocations of resources to different
States, That is not going to increase
the revenues of either the State or
the Centre,

WY qvo wTo fawrlt : w7 ORI
A wivdlht woerd ¥ Y wArqlewr
urwre arar § fx & ool gaweaaTst
N fostr & MY ¥ga quide &
TR ST e ST g g 1
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Shri Morarfi Desal: I do not
that it will be right to give this
of motivation to States,
give the same motivation to
Centre.

Mr, Deputy-Speaker: We
already taken 15 minutes on this ques-
tion. The Centre-State relations cover
a very wide area. I will try to accom-
modate a few more supplementaries;
more than that, I cannot allow.

Mr. Sheo Narain.

st faw wromw : Iysaw wERT,
& T L gy WA wrgan § e v
arft % 10 g ferdt & fag wrzwe
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¥ fad sowrcwT s e i § ?

vt gfea whit : ge i oy
et



7419

Centre-State relations cover a very
wide fleld, and questions from diffe-
rent angles have already been put, I
shall permit a few more supplemen-
tary questions. Beyond that I cannot

é

S8hri V, Erishnamurtl: We can
devote another 15 minutes to this
question.

cerned.

Shrimati Indira Gandhi: I should
lika to say that it is not Government
who have tgken
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Chief Minister of West Bengal, I sent
it on to the Speaker.

Shri EanWar Lal Gupia: What is
the reply to my question?

% gy w7 § fo agh T w-greami
fayqer wox §r off § ve¥ art &
W wos w39 W) sy ¥ oy
WTSTT T T Io1 G § awn W ag
v AT ar ¥y wewr w3 o
wrg

ot gfwa wiht @ dftie &
X § ot g qa §, fe guwr W
Lu S RV

Shri Tridib Kumar Chandhuri: On
point of order. We have just heard
Shri A. B. Vajpayee raise a point of
order against a question by a Member
of his own party. You have decided
on

Mr. Deputy-Speaker: He is asking
for information regarding other

mentary delegation,
Shri Virendrakumar Shah; The hoa.
Prime Minister could reply at least

Gupta's question.

Mr. Deputy-Speaker: Yes, one part
of his question still remains to be
answered.

Shrimati Indira Gandhi: Govern-
ment are constantly in touch with the
situation. We are also in touch with
the State Government. As far as the

and that help has been sent, )
Bhrl V. Krishnamarti: Is it not a
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Especially, in Madras Stats, the Tuli-
corin project has been cut out. Is it
not & fact that the Centre has taken
such a decision in order to embarrass
the Madras Government?

Shri Morarjl Desai: This is a wrong
allegation, based perhaps on want of
knowledge, Schemes have been down
in of all Btates, and perhaps more In

the Congress States than in non-
Congress States.
st ofirdww :  Igrewwy S, Wi

g & wto¥ # feafar aft warsr 8,
wre v qfvweft drrer % wgr warsr
¥ 1 30 for gu T srwwerard) i dwv
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¥ wifefes 256 & wraga gfaax
qEdE IuN PRWT < aedt § a1 &
wur weft ¥ o Jrvar wrgan § fr qw
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Bhrl Jyolirmoy Basu: Are you
allowing this question? (Interrup-
tions).

Shri Shashl Ranjun: Please keep
quiet. ¥ am in possession of the House.
Unterruptions).

Shri Jyotirmoy RBasu: Actually the
M. P. conducted a hamla on the young
boys thare . . . (Interruptions).

Shri 8. M. Banarjee: On a point of
order?

Ehry Shashi Ranjan: Under what
rule?
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Bhri 8. M. Banerjes: Rula 376 1
have been listening to the warious
Questions put by the Congress benches
A ruling has been given in this House,
and we have developed a convention
also, that this House should not be
utilised for damning a State Govern-
ment. My hon. friend, Shri Shashi
Ranjan, for whom 1 have great regard,
has tried to invoke a particular article
of ihe Constitution and now demands
Central intervention which is a
matter of policy. 1 want to know
whether we shall be permitted in
future to utilise this House or this
forum for damning a newly-elected
non-Congress popular government of
the poople. (Interruptions).

Mr. Depuly-Speaker: He referred
only to the Naxalbari situation

Shri S. M. Banerjee: No, no. 10 the
whole of Bengal

Mr. Deputy-Speaker: He referred to
Bengal in connection with that situa-
tion

Shri 8. M. Banerjee: Let Members
go to Calcutta and other places and
see things for themselves. They can
move freely. As Shri Jyotl Basu, the
West Bengal Minister, has said, this
agitation against the State Govern-
mant is political in character. They
do not want to allow the governmeit
to function there. This is very clear.
Their next taget is UP.

Shri Tridib Kumar Chaudhuri: On
a point of order.

:

|
E
|
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ting questions that the supplementaries
should ba relevant to the subject-
matter of the question

Shri Shashi Ranjan: Centre-State
relationship.

Shri Tridib Kumay Chaundhuri: I
am addressing the Chair, not Shri
Shashi Ranjan:

Shri Jyotirmoy Basu: Nor Shn
Sheo Narain.

Shri Shashi Ranjan: 1 am helping
the Chair.

Shri Trididb Kumar Chandhuri:
Here the subject is Centre-State rela-
tions and in respect of that, the main
question purpor.s to ask whether there
have any differences, and the Govern-
ment have denied that there have been
any differences. So how does this
question about the Naxalbarl situation
which relates to law and order or
the Asansol situalion and becoms in
order?

Mr. Deputy-Bpoaker: 1 perfectly
agree that the main question relates
to certain differences, if they have
arisen, and Government have clarl-
fled the posilion. But because a cer-
tain situation had arisen there and we
had discussed it, he incidentally refer-
red to it. I would request the hon.
Member not to refer to any other
matier, particularly to Bengal Gov-
emnment with a view to criticise jt.

Seme hon. Mombers: Why?

Mr, Deputy-Speaker: Because the
wopeof-theqmuumiud.

Shrimati Lakshmikanthamma: We
read in the papers that Peking has
been taking a lot of interest in the
Naxalbari situation. Why do you say
it should not be referred to? {(Inter-
ruptions). :

sccommodating as many shades of
opinion in as many States as possible
becauss tha question covers a wide
ground, but i you create a situation..
Usderruptiona) .
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Bhri Sorendranath Dwivedy: You
have to regulate the business of the
House. You are within your rights
to disallow any supplementary which
is irrelevant, but can you put a ban
soying thalt no questioner should raise
a question about the West Bengal
Government? Can there be a ban?
You said; you can put a supplemen-
tary, but You cannot refer to the West
Bengal Government. That is what
you said

Mr. Deputy-Speaker: Objection was
raised that in this House opportunity
is being taken just in a slanting
manner to cast some aspersion on
certain actions of a S.ate Government.
I think this should not be permitted
in the present circumstances,

Shri D. N, Tiwary: 1 want one clari-
fication from youw

Mr. Deputy-Speaker: Mr. Tiwary,

it to be replied to.

Shri D. N. Tiwary; In the Third
Lok Sabha hundreds of questions were
put of this nature, and the State
ernments were damned, the
Ministers were damned, and
simple question like this is
objected to. What is this? Two stan-
dardas.

Mr. Deputy-Bpeaker: As Mr. Limaye
has observed, we must also take one
thing into consideration, It covers a
very wide field, and in the new con-
text of the situation, the State-Centre
relation has become a matter on some
issuss where controversiea might

;
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arise. In such a situation, we ought
to ‘be very caution while putting
questions.

Shri D, N. Tiwary: When it comes
to Congress, they are not cautious;
when it comes to non-Congress, they
are cautious,

Mr. Deputy-Speaker: The scope of
the question is very limited. Let him
finish.

Shri SBhashi Ranjan: I was asking
this question. Article 256 exclusively
deals with the relationship between
the States and the Union, and I want-
ed tp know from the Prime Minisier
what fetters her hand from applying
article 256 in such a situation in West
Bengal when consecutively incidents
are happening and people's life and
property are almost at stake....
(Interruptions).

Mr. Deputy-Speaker: You are
referring to a section which is a pre-
liminary for emergency powers. 1
know that section. So, at thia junc-
ture, when we are considering inter-
State relationship, please do not refer
to it

Shrimati Indira Gandhi: 1 would
merely say that nothing fetters our
hands. 1f the need is felt, if such a
situation arises, then the matter can
be considered.

ot wrwe Tw winht : Tr Wi
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Several bon. Members rose—

Mr. Deputy-Speaker: We have
exhausted half an hour. ] have per-
mitted all Members to put questions

Shri Vasudevan Nair: All kinds of
questions are allowed to be asked
from that side. On this side, we are
not allowed.

Mr. Deputy-Spomker: You see the
record and then make a statement. It
is not fair. Next question.

Boveral hon, Mempers rose—

Mr. Deputy-Speaker: I have passed
on to the next question.

oft Wt Wy wsw wEEE,
A B witw fifod fo o T ¥
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occasions fn the past and Government
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have come o the conclusion that it
would peither be advisable nor prae-
ticable to nationalise the film industry.

Bhrimati Nandini Satpathy: It has
been considered by the Government.
This Committee has suggested against
the nationalisation of the film indus-
try. But it has suggested certain
restrictions on the film industry which
have already been done by the Cine-
matograph Act, 16852

oft frdwwe wemw @ 1951 ®
aN FRET N @ 37 A Tedw e
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!
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nationalised. On the contrary, if he
reads the very beginning of the gbser-
vations in the paragraph from which
he read, they say:

“Some witnesses, less out of
conviction but more of despair
have suggested nationalisation of
the industry as the panacea for
all ills. Apart from the fashion-
able philosophy of nationalisation,
the justification for this sugges-
tion has been ascertained to lie
in the disorganised condition of
the industry,....etc. We rejgret
that we are unable to subscribe
to this theory.”

This is what the Committee have said.
But 50 far as the other measures which
are necessary are concerned, the
Government is looking into them
and if necessary we shall amend the
Act,

=Y site Wo wnft : ¥ qE AT
ST § e QT gTeTT WY ag gar §
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* femafieR, a1 wr T
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that all sorts of films which are
harmful to the morals of the youngs-
ters are not allowed, and the fllms
are checked,

Shrimat Lakshmikanthamma: Most
of the filmy of recent days are a
waste of the celluloid Either we sec
the boy-meets-girl or the girl-meets-
the-boy end there it is arranged.
(Interruption). I would like to know
what steps the Government propose
1o take to encourage such fillms as
would infuse patriotism, a spirit of
sacrifice into the minds of the youngs-
ters 8o as to build up the nation, and
whether some kind of funds to such of
these films as are produced with this
spirit in view, will be given by the
Government.

Shrimati Nandini Satpathy: Gov-
ernment always encourages the films
which are helpful to the growth of
morals, such films which are related
now by the hon, Member. These films
aré sometimes given assistance from
the Film Finance Corporation which
has been constituted by the Govern-
ment.

Shri Plloo Mody: I would like w
know what makes the Governmenat
think that it would be capable of pro-
tecting the morals of people Dby
nationalising the industry ra.her than
by leaving it in its present form, and
has the Government demonstrated in
the past either some artistic, creative
ability or any great moral standards?

Mr. Deputy-Speaker: That has
alpeady been replied to.

Shri 8. Eundu: I would like 1o know
why the hon. Minister does not con-
sider that the best way of checking
the morals and infusing a spirit of
nationalism by using the films to build
up our nation and put them to the
work of national recomstruction s
ihrough nationalisation; and secondly,
there was a discussion whether kissing
should be allowed in the films 1
would like to know what decision the
Government has taken sbout kiming
in Alms. (Interruption).

Mr. Deputy-Spesker: Plesse put
your gQuestlon.

JUNE 326, 1987

Virtually, this kissing is not direct
kissing that takes place.
rently it takes place since it is banned.
I would like to know what the .
ter has got to say on this.

Minis
Shrimati Nandini Satpathy: Film is
an art and Government think tha

try should not be nationalised. About
the second part of the question, we
have some proposal to have a seminar
on certain aspects of films, About
the Scminar on kissing, there wWas
some discussion in the papers, but
there was no particular proposal like
that.

Shri §. R. Damani: At present, the
censor board censors filmys after they
are produced. In view of the present
low standard of fllms, may 1 know
whether Government will consider
scrutinising and approving the story
before the film is produced? Secondly,
what progress has been made by the
Film Finance Carporation in this di-
rection?

Shrimati Nandini Satpathy: The flm
industry is in the hands of private
people. So, it Is not possible for the
Government to scrutinise the story be-
fore it is made into a flm, But re-
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Shrimati Nandinl Satpathy: It iy &
suggestion for action. (Interruptions).

Definition of Pakisian’ in Oxford
Concise Dictionary

+
#7238, Shri A. B, Vajpayee:
Shri Bal Raj Madhok:

Will the Minister of External Affairs
be pleased to state:

(a) whether in the latest edition of
Oxford Concise English Dictionary,
Pakistan has beep described as a
country which includes Kashmir;

(b) whether this definition of
‘Pakistan’ js at variance with the defi-
nition given in the earlier edition of
the game Dictionary;

(c) whether it is also a fact that it
has been done under pressure from
the Pakistan Government; and

(d) if so, the steps proposed to be
taken to get this factual mistake cor-
rected in the snid Dictionary?

The Ministey of Defence (Shri
Swaran Singh): (a) The reference to
Kashmir is in the etymology of the
word ‘Pakistan’, in brackets, "and not
part of the definition of its meoning.

{b) The earlier edition containeq the
same etymology of the word ‘Pakis-
tan' but different definition,

(e) Government have no informa-
tion,

(d) Our Righ Commission {n London
has had correspondence with the pub-
lishers who point out that there is a
differencg between gefinition and ety-
mology and that the inclusion of Kash-
mir in the etymology implies no sug-
gestion about the legal, constjtutional
or political status of Kashmir,

ot wew fagr®t wraddh A
ufrag ¥ war s gury gré wames AT
Wi J OF 97 faqwr war g1 1 w@r oa
ww::«tw?umgnrt? ofe #t,
fNrgasTawm W Y-
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8hri Swaran S§ingh: Our High Com-
mission did wrote—did write (laugh-
ter) 1 am sorry my English is bad, but
English is not our mother tongue and
bad English shoulg not be an occasion
for laughter.

oY ww ford : & za " fasgem
T ™A & TGAT F9A7
Shri Swaran Singh: Our High Com-
mission wrote to the publishers gand
the publishers took thelr gtand om the
difference between definition end
etymology.

st 7y fewd : 1 gAY ugEn
7% WAt 9= famne ady ads v

Shrj Swaran Singh: They stated as
follows:

“The etymology given is coTrect
and Kashmir dig in fact contri-
hut the ‘K’ to the word Pakistan ™

This information hag already been
conveyed to the Lok Sabha

ot wew fagrt wwdhy : W
gt 1 at p g ®ET nFaTn R A
e @ alg asye ofl § A1 A
gAY g e s wraf &7

Shri Swaran Singh: 1 have looked
up the griginal dictionary. It is rather
strange that they should have, while
giving the etymology of ‘Pakistan’,
adopteq this rather gqueer
where they say that letter P* i3 from
Punjab........

Shy] Hem Barua: Sir, I
what about ‘A’,
Shr] Swargp Singh: What they have
given in the dictionary i

that ‘P is from Punjab, ‘A* from
Afghanistan Frontier....

oft ay fomrd : 77w A ow Y
ot vt feag : ¥ Wt Ay g Y.
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ot wy oo : xdr fod w9 &
areraT AT wfgh | vEar gEw Aw
wT g |

Shri Swaran Singh: ....K' is from
Kashmijr and ‘ISTAN’ from Baluchis-
tan parts of rndia where Muslims pre-
dominated. This is a gqueer way of
giving the original of this expression.
All of ug in Indig know that Pakis-
tan’ is a Persian word meaning ‘land
of paks' which they describe as ‘land
of pure people’. It is amazing that the
publishers of this dictionary ghould
have given the etymology on these
considerations.

ot v foor? :  wEAW wRav
wr Nefeard?

Shri Swaran Singh: It iy an amazing
way of giving the etymology of &
Persian word Pakistan' which to all
of us here jn India means—and that
was the claim of Pskistan—land of
paks’. They claim that js is a land of
pure people. We should ignore this
etymological snalysis published by the
dictionary. On the face of it it is ridi-
culous and we should brush it aside
and not devoie too much attentlon to
it. .

Shri Bamar Guha: 8ir, I rise to a
point of order.

Oral Answers JUNE 30.. 1007

Oral Angiwzery

ingaisolaldm of groups should take
some responsibility to keep shouting
down. That is what Dada means.

Shri Ranga: All right, Sir...... .
(Interruption).

Shri Thirumals Rao: Sir, they are

making noise in the
should control them.

Mr. Deputy-Speaker: I will call
them, I do not know their names, Do
they want to put a supplementary on
this particular question?

House. You

Shyy Shiva Chandra Jha: We are °

ageinst the procedure adopted,

Y vt Iy wAT @ § wg e §
wE waet 9T g W quAT wTgd
®, wrad ofver Y wnft firar | wr gady
e twd oy i

Ntowmm el : folt W
gt , fodt S qa® Y & 1 ax e
wlet & . . . (deeeie)

ot whwe oy :  atwh st
Wb et ¥ ¢ W
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g g & fag &, ‘%’ wwiic &
fag § warie | g derer whufesw
ooy, wnelt 1967 TR 1 €@ 7
weiit w7 fpgeamr & aft feamr
mqr § 1 ey sffr ac o 3T
s oy @ Afen s e oS
AT nar § 7 fed oY o Qe e @
SR OFT WE | o ogwa fedt ®
qre faQe o9& Rar @ ? ag wardy,
1967 WTE R |

Mr. Deputy-Speaker: The question

refers to the Oxford Dictionary. This
does not arise out of this.

Shyt Swaran Singh: [ would re-
quire notice.

Mr, Deputy-Speaker; We proceed to
the next question, The hon, Minister
hag saig that he wants notice; it is
outside the purview of this question.

Production of T.V. Sets

Will the Minister of Defonoe be
pleased to state:

(a) the total outlay that the three
T.V. Set Manufacturing Companies
have made|propose to make, to fulfil
the production targets sanctioned by
the Government; ang

(b) the import and foreign ex-
change content of thig outlay?

try of Defence (Ehri B, R, Bhagat):
(a) and (b). Two firms have been
licenseq go far for the manufacture of
10,000 TV Receiver Sets each per year
with indigenous know-how. The capi-

Wt wg ok : @ at #
o W ¥ qoee fedt o il
w oyd gofv wR Ao A

L,

wiw § wg T o7 s fayerh §

-
s
TECCPE PEFL |
4 i 3
242 3%
R IOM .
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ably with that of similar
seis recently sold by the State

Trading Corporation varying from
Ra. 1800 to 2000 per set.”

|19 A T Farn § Iad X oy
vy sz gt ¥ g€ ¥ ww
TR WTUHT W wET & R amr
W ? wT 27 vy W fgara s
g fv 27 o & g fadel ¥ sk
aq7 A fre gz AT @ & forg fadwi
% 540,000 ¥IY ¥ gF WX gFw
o W ¥ dfrawre A awr A
R @ agw e faift wd @1 o
t 1 & wrom g e @@ fer we wew
& Ay TE #R

ot wo Mo Wy : XTI § waI™
I AN 23IEAF /T T QW 1880
2 § W 3w fgwia & agt @t o
Rz ¥ e ww & 1 A Wzw ¥ i &
ok & g gy w@ifs  ooYfew ot
Rz § wrqea ¥ T 9% o oy aF T
3w fyars & F gt agh wrr aw
R AF o ww @7 Wil
IT T 250 wT W § F2ely @A
N & €W 250 €99 X Wwged
qEat wF W@ grir 1 ot ity e w1y
¥ wrx 8 qorg & f5 v ww @
faefY @y wdfr ag awsfn wfr w0
§ woqsrT & ax wr §, IAy ogy
wr aff
Shri 5, M. Banerjee: 1 would like to
know whether it ia that a
cular irm in Kanpur iy also in the
run and is also being given a licence
for the manufacture of T.V. sets and,
and the

it so, the name of the
termy on which it has been given.
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Shri B. B Bhagnt: The terms sre
similar because the licence has hLeen
given by the Licensing Committee, The
cost is Rs. Rs. 38 lakhs of which the
value of plant and equipment would
be Rs. 24 lakhs, This estimate on the
basis of ten thousand gets production
has been accepted,

Shri D, N. Patodia;: The hon. Minis-
ter has suggesteg that the cost of pro-
duction of these sets is likely to be
lower than that of the imported ones.
But ‘he experience is just the other
way, The cost of production of what-
ever has been produced in our coun-
try in the past has always been higher
as compared to the landed cost. Has
any costing been done to suggest
specifically what woulg be the cost of
production of a particular set compar-
ed to the imported one?

Shri B. R. Bhagat: It has been very
clearly workeq out. The licence has
been given for a 10,000 unit. 1f it is,
say, 5,000 or even less, then the cost
will be higher. It hag been worked
out on the basig of a 10,000 unit; the
cost of production hes been arrived at
on that basis.

Shri N, D. Patodla: What is the cost
of production?

Shri B. R. Bhagat: T have already
given that. ’

ot woy dn ;@ o agn wTw
fadt ey W wft § & wroen g
g fe o fto dza ¥ 9 vt fadwit
T At A oY T enarvgwar § aafw
W Tl v ¥ gEl WHWw U
a8 fadeft qur ST ot Mg & o
‘o §? o vy fodely oy i
wtwe gl ?

12.00 hes.
oY € Vo www : Tg A Aifr aw

kg fe Efafrar o ag wwor §
oI 1 ¥uw ey & fag . . .
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ot wyp fre® e fewr o oo
R? 1800 %9 wst wT ¥ = ¥ wwar
[ 3

sft- e Cte wrr :  fawrqr ¥ fag
arfoerr & fag ag arar mar § fiw
et ¥ ot ag W w1 far g
T g ot Nfy oo g of & Wi ow
¥r wewr aadt ot ¢, oy ag ror
W ar ol
Shri M, Y, Saleem: May I know
how much time will be required for

menufacturing the TV sety and their
coming to the market?

Shri B. R. Bhagat: The foreign ex-
change has not been cleared; it is un-
der consideration. After they get the
foreign exchange, I think they will
not take long.

Bhry M, Y. Saleem: I want to know
the time when foreign exchange will
be available.

Shri B- R- Bhagat: That ~annot be
decided just now. Every effort is made
to see that the forelgn exchange is
made available; it has to be located

where the foreign exchange will come
from.,

Mr. Deputy-Speaker: The Question
Hour Is over.

«ht wrivae foy : wesrw Wy,
AT AT W AT § | T qEr
ag § f weft wgve ¥ wr v xw @
X ¥ R v Y § ) 9IR] VT Ao
7AW g vt ¥ . ..
Mr. Deputy-Speaker: What he said

wag that he wanted notice because
was not covered

your supplementary
I:’ thy main question.

ot wriwee fag : W Ao 747
WY 1 w7 T Fwrw wERS § o ?
Rivw.at fer war g

>, Depuly-Spenker:
numbier of the question?
908 (Al) LED--3

What ig the
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ot wy: fe? . wmw wERw,
g oY g ¥ 747 qfgg 1 3G W
fie 33 qromm sfge ¢ g firelt § WX
T o 9w oY T ) fRT At Ser
X wHAD & W i qor @ At Iw
T Xarw ¥9F Af¥ wrar ?
The Minister of Defence (Shri
Swaran Singh): I would only feel,
now that the hon, Member has men-
tioned, that the reply is already there.

It this reply was known, there was
hmtgt.w point in cross-examining
on

ofr wy fawd : wwier ag § v oy
Fwy fw Meewfgy. . . (wew). ..
Shrl Swaran Singh: I am perfectly
entitled, when a question is put, to
ask for notice. That ig the ond of it
oft wy fowd : s wg,
ag agy Sgw & warw ¥ @ E oW
» fovrar & efwit won wifeg
fs % oY Afew wnfy ag owely g€ o
New fam T ar )
Bhri Swaran Singh: I do not accept
that.

ot w femd : New § i Wi
v & fw Afes ofge

SHORT NOTICE QUESTION
Insdequate Supply of Wagons e
Andbra Pradesh

8N.Q. ll.ﬂﬂvmm
Shry P. C. Adichan:

E
it

Menon:
Wili the Minister of Raflways be
pleaseg to state:

(3) whether the rice supply to
Kerala is hampered -due t0- the- inade-~

=
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quate supply of wagong to Andhra
Pradesh;

(b) whether the attention of Gov-
ernment has been drawn to a specific
report about the dearth of wagons in
Tenali due to which 10,000 tonnes of
paddy cannot be moved from there;
and

(c) if go the gteps taken to supply
sufficient number of wagons to Andhra
Pradesh?

The Minister of Rallways (Shri C.
M. Poodacha): (a) No. Sir, The sup-
ply of wagons for movement of rice
from Andhra Pradesh to Kerala has
been adequate and in conformitly with
demands registered by rice millerg in
Andhra Pradesh,

(b) Presumably, the reference |y to
a news item which appeared in ‘The
Hindu’ of Madras dateq 15-8-87.
The complaint made in the news item
is not correct as adequate wagons
have been made available for loading
paddy at Tenalj station,

(¢) Does not arise.

Shri Vasudevan Nalr; I would have
much liked to believe *he state-
ment of the hon. Minister on the floor
of the House. But only two days back
the Food Minister of Kerala has made
a statement that til) the 13th of this
month, the supplies were very regular,
but after the 13th the supplieg are very
jrregular and tbe.supplies in three
days do not amount to the guantity
of ration for ong day. I should like
to know whether after the 13th of
thiy month there was some difficulty
about sending rice and whether there
was any responsibility on the part of
the Railways as far as this delay In
the supply ie concerned.

Shei ©. M, Poomaeha: As regards
the Railways, to the extent the indents

Oral Annwers JUNE 16, 1587

dents are placed. But instructions are
that there should bc indents for
rake movement, To collect
wagons from eleven odg stations
then ip have a formation of a
block rake for movement to
does take some time. These
vening difficultiey might have
fronted the steady movement
point. On the whole, out
demand; placed by the Food Ministry
through the Food Corporation, we
have been able to move about mno
tonnes to Kerala up to the m
this month.

Shrl Vasufievan Nair: I should like
to know how many rice gpecialy are
being run on an average every day,
and approximately what time does it

take to reach Kerala from Andhra
Pradesh?

Shri ¢. M. Poonacha: On an average,
according to the programme given to
us, we should move about 2 to 2.8
traing per day and it would take gbout
iwo to three days to reach Kerala

Shri Vasundevan Nair: Only two or
three days. I am told that it takes
seven days.

Shri P. C. Adichan: (Spoke in Mala-
valam).

Mr. Deputy-Speaker: The question is
to be pui for eliciting information.

What is the use of speaking in that
language?

oft wriewe Fag :  wsmw wgw,
wTg wraTel WY srefawaT wft ¥ @
£ v w1y wrarst w1 srafawar dfag o

Ef%iggiii

!
:
igﬁ

had stated in the House
this being the mango season,
were difficultie; in getting m
a matter of fact, every
will be & mango season
year there Iz likely to be
tulty, Taking into consideration
dificulties due tc the mango
have Government mada adeguste
rangements for supply of riee
Kerala?

gki
sﬁligigt
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Shri O, M. Poonacha: Yes, arrange- Shri K. Lakkappa: This iy discrimi-
menty are being made fully. nation.

8hrl K, Narayans Rao; On a point Bhri C. M, Poonacha: Arrangemants
of order. The Speaker had said the have been fully made to meet the
other day that so far as the langusge indents for wagons for movement of
issug was concerned, we should dis- rise to Kerala. During the season,

ot wef formd ;Y w1 g ? ww
wfrarr X ff AW x ?

Mr. Deputy-Speaker: I do not want

to suppress expression of views by
any Member,

oft sy fowrdt : Shw B

Mr, Deputy-Speaker: If there is
someone to translate, and the hon.
Minister i{s ready to reply, 1 do not
desire that anybody should be suppres-
sed.

8Shri K. Lakkappa: On a point of
order....

Mr. Deputy-Speaker: That was on
a different matter.

Shri K, Lakkappa: You cannot sup-
press me from raising a point of order,
The hon. Member has put his question
in his regional language, The House
has to hear him properly and under-
stand the question that he bas put
But no arrangement has been made f0r
that in the House. Under the Consti-
tution, we are entitled to pear the
question that he hon, Member has put.
But we have been sitting here with-
out being able to follow it in the ab-
any arrangements having

there was a heavy demand for move-
ment of mangoes 2lso, but that has
been met, and we have enough
capacity to move foodgrains. Ag a
matter of fact, on the 24th
month, the wagon
on the Railways which were outstand-
ing amounted to 90 wagons only.
there has not been very heavy accu-
mulation of indents which have

been met by the railways so far
connection with the movement
foodgrains to Kerala

Shri C, Janardhanan: The two
zones in connection with movement of
rice from Andhra and Madras to
Kerala are the Southern Zone and
the South Central Zone. Due to lack
of co-ordination between these =ones,
sometimes dislocations do occur, Is
there any mechanism to co-ordinate
these two zones so that the supply of
wagons for movement of food ia not
interfered with?

Shri C. M. Poonacha: Yes. The Food
Ministry issues instructiong and
Food Corporation of India would
co-ordinating these movements to
different destinations. They are the
co-ordinating authority who place
indents on the railways for particular
movements to particular destinatiopx

ard

41

or some dislocation in the Central al-
location machinery? There 13 a report
that the Tenali rice millers have com=
plained that they are not
wagons to gend rice to Kerals, What
is the rea] position?

Shri C, M. Pognacha: As I have ex-
plained earlier, we move o
placement of indents. ¥ the indents
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are registered, we will certainly make
wagons available, There was a report
in the Hindu, dated 15-6-67 but the
Centra]l Railway guthorities have im-
mediately issued a rejoinder which ap-
peared in the Hindu of the 17th, refut-
ing the allegations made. So, what has
sppeareq in the Press on the 15th of
this month is not true, to facts.

Shrl E. K. Nayanar: Upto the 23rd
of this month, only 25,000 tonnes have
reached Kerala whereas the Central
Goverament say they have allotted
75,000 tonnes, What ig the actual posi-
tion ang ig the incomplete despatch
due to paucity of railway wagona?

Shri C. M. Poomacha: That is not
true. As I was mentioning, 85,000
tonnes have moved. The total quan=
tity that has to be moved this month
is about 62,000 tonnes

Shrl viswanathy Menon: What s
the quantum of rice transported to
Kerala everyday and how many
wagons are attached to the special
trains everyday?

Shry C, M. Poonacha: These are food
specials. It depends upon the type of
wagons; if they are BCX, the number
of wagons would be less; if they are
the ordinary 4-wheelers, they would
be a few more, I could not precisely
give the number of wagons attached
to each food special.

Shri Viswanstha Menon: What Is
the quantum of rice transported
everyday?

Shry Tennelf Viswanathate: Will the
Minister ensure that while the man=
goes of Andhra travel eastwards to-
wards Caicutta and the rice of Andhra

Bhri C. M. Poenscha: That is true,
but there is also a demangd on the rail-
ways to move rice to the north. It is
not only the mangoes of Andhra that
move northwards, rice also moves
northwards,

Shri P, Venkatasubbatah: 1 would
like to suppiement the question al-
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ready put regarding co-ordination and
the mechanism that he i3 going to
evolve for speedy exporiation of rice
to Kerala, May I know whether the
railway administration as such, with-
out entrusting the work to the Food
Corporation or the Government cons
cerned, the railway department or the
administration itself will appoint &
special officer to co-ordinate the in-
denty and demands of the Btate Gov-
ernment of Kerala for getting rics
from Andhra, go that there may not
be bottlenecks created and undue de-
lay caused?

Shri 0. M. Poonacha: The Chief
Operating Superintendent of the South
Central Railway is in constant touch
with the authorities concerned, the
¥Food Corporation of India and the
Andhra State GQovernment,

Bhri Jyotirmoy Basu: Will the hon
Railway Minister be kind enough to
tell us what specia] arrangements he
has made tg shift rice from Punjab to
West Bengal?

Mr, Deputy-Speaker: This iz nut-
side the question.

Shrl Jyotirmoy Basw: If 50, the de-
taily thereof?

Shri C. M. Poobacha: I would re-
quire notice of this guestion,

WRITTEN ANSWERS TO
QUESTIONS
Production in Ordnance Faciories

#3725, Shri 8. M. Banerjes:
Shri Madhu Limaye:

Will the Minister of Defemce be
pleased to state:

(a) whether all the new Ordnance
Factories have started production;

(b) whether some more Ordnance
Factorles are proposed to be sstabiish-
ad; and

(c) if so, whan?
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The Minister of Biate in the Miunis-
try of Defence (Shri B. B, Bhagat;:
(a) Out of the 4 new Ordnance Facior-
ies approved for establishment afier
the occurrence of the Emergency in
1902 two have started producuaocn.
There are two more factories, nameiy
New Vehicle Factory at Jabalpur aaa
Accelerated Freeze Dried (Meat) Fac-
tory at Hazratpur near Agra which
are under erection.

(b) No, Sir.
(c) Does not arise.

Report of the Enquiry Committee on
Small Newspapers

*726. Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Mohan Swarup:

‘Will the Minister of Information
and Broadcasting be pleased to refer
10 the reply given to Starred Quesi:on
No. 71 on the 27th March, 1967 and
state further gclion taken by Govirn-
ment 10 implement the recommenda-
tions contained in the Repori ¢i the
Enquiry Committee on Small News-
papers?

The Minister of Information and
Broadcasting (Shrl K. K. shah): The
Enquiry Committee on Small News-
papers made 145 recommendalious in
their Report. Decisions taken in ,es-
pect of 30 were laid on the Tabl: of
the House on 27th March, 1967. Deci-
gions in respeci of 81 recommendauons
are laid on the Table of the Houre
now. ([Placed im Library. See No.
LT-782/67]. The remaining 34 recom~
mendations are being processed 1n
congultation with the concerned Union
Ministries, State Governments, Press
Organisations and othor intercsic.

Cantonment Boaras

*727. Bhri Kanwar Lal Gupta:
Shri R. B, Vidyarihi;

Will the Minister of Defence be
pleased to state:

{a) whether in view of the persis-
ent demands for democratic function-
ingef-Centeommat. Beards, Govern-
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ment have since reviewed the policy
regarding the seats hitherio filicd by
nomination of Military Officers by the
nomination of civilians, which is per-
missible under s.ction 13 of the Ca-
lonment Act, 1024;

(b) if go, the decision taken in the
matter; and

(e) if not, how Government justify
the nomination of Military Officers tu
the Board in the loeal administration
when the Board’s jurisdiction 1s essen-
tially in tho civil area in cantonments
and the military Officers are expactad
1o be conversant with the local civie
necessities?

The Minister of State in the Minis-
try of Defence (Shri R. B. Bhagat):
(a) In 1957, Government of India, with
a view to further demacratise the
Canlonment Administration, decided to
bring about parity batween the elected
and nominated members in all Class I
and Class II Cantonments by keeping
one of the nominated seats vacant
No further review has since been
made in this respect.

(b) The question does not arise.

(¢) The jurizdiction of the Canton-
ment Board extends over the whole
of Cantonment area for funclicns de-
fined in the Cantonments Act, 1824.
Provisions for nomination of Military
Officers in the Cantonment Board
have been made keeping in view the
nature of the Cantonments a8 military
stations. Government have ulready
taken steps to ensure maximum pussi-
ble participation of elected members
in the administration of civil sreas as
under:

(1) As pointed out sbove Im
answer tp clause (a) above,
parity has been brought about
between elected and nominat-
ed members of the Canton-
ment Board;

(li) The powers of civil area com-
mittee in the matter of con-
trol over buildings, issye of
trads licence, ete. have "bean
wninrged;
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(i) Assessment Committee Jeal-
ing with the masessmont of
houge tax has been reconsti-
tuteq with a majority of eject-
ed members, The Vice-
President of the Cantonment
Board giso acts as Chairman
of the Assessment Committee;
and

(iv) During temporary absence ot
. the President of the Canton.
ment Board the Vice-Presi-
dent has been authorised 1o
preside over the meetingg of

the Board,

Construstion of Roads by China near
S8ikkim Border

*728. Bhri R. 8. Vidyarthi:
Bhri Atay; Das:
Shri D. C. Sharma:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
Chinese are busy round the elock con-
structing and widening the roads near
8ikkim border;

(b) whether it is also a fact that
reports have been received from
Bhutan indicating hectic road building
activities in the areas facing North-
Western Bhutan; and

(e) if wo, the precautions taken by
the Government to meet the threat?

The Minister of Btate in the Minis-
try of Defence (S8hri B, R. Bhagat):
(a) and (b). Government have re-
ports that the Chinese have been im-
proving existing roads and bridges and
constructing new ones across the
boundary with Bikkim and Bhutan.

(¢) Such developments are closely
watched, constantly reviewed and
taken note of in our defence planning.
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sfoew s (oft  wwol Forg)
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() o waa Mifaq fod aramwt
& N glaare fawx §, It & afaww
giaardt gt &1 fqora @l § woar
W aAn ¥ faer fag ag & o
Deportation of Indian Businessmen

from Malawi

*781. Bhri Bsfurac Patel: Will the
Minister of External Affairg be ploased
to state:

(a) tho names of the leading Indian
businessmen deported by the Malawi
Government recently;

(b) the reasons for their deporta-
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tion Officer of the Government of
Malawi, on 26th April, 1967 and asked
to leave the country. They wure
iraders in Malawi and theilr names
are;

1. Daud Abul Karim

2. Ibrahim Abdul Karim

3. Abdul Gaffar Suleman

4. Hablb Tayub

5. Alimahomeq Abdu] Karim
8. Abdul Rashid Aboobakar
7. Ahmed Tayub.

(b) Specific reasons for their being
declared prohibited immigrants were
not discloseq but it is believed that
the orders were passed on grounds of
security.

{c) No, Bir, All the seven persons
are British citizans, six of whom are in
the United Kingdom and the seventh
in Hyderabad.

(d) Does not arise.
Ceylon Law on Eepatriation of
Indians

#732. Shri Sradhakar Supakar:
Shri B. N. Shastri:
Shri Rabl Ray:

Will the Minister of External Affalrs
be pleaszed to state:

(a) the principal features of the
recent legislation by Ceylon regard-
ing the repatriation of persons of
Indian origin, who do mnot opt for
citizenship of Ceylon;

{b) the number of persons who are
and will be affected by this Law; and

(¢) whether the said Act is in con-
formity with the provisions of the
-Birimova Pact of 10847

The Deputy Minister in the Mink-
try of External Affairs (Shri Surendra
Pal Singh): (a) The principal features
are:

provision is made for grant of
m Ceylon citizsnship to 3,00,000
persons of Indian origin in
Caylon who have not been
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recognised as citizens of
Ceylon or of India, together
with the natural increase in
that number in =accordance
with a phased programme.

(il) the grant of Ceylon citizen-
ship will, as far as passible,
be in the ratio of 4:7 against
the number of such persons of
Indian origin in Ceylon grant-
ed Indian citizenship;

(iii) provision is made for certain
administralive measures to
enable repatriation from
Ceylon of persons graated
Indian citizenship by the Gov-
ernment of India.

(b) This legislation will aflect
8,25,000 persons in the Indo-Ceylon
Agreement, 1964,

() Government are not aware of
any provisiong in the Act which would
militate against the prop:r implemen-
tation of the 1964 Indo-Ceylon Agree-
ment.

Entry of U.S. Troops in Demilitarised
Zone in Vietnam

+733, Shri E. K. Nayanar: Will the
Minister of External Affairs Le pleas-
ed to state:

(a) whother the Government of
India, as the Chairman of the Control
Commission, has protested against the
entry of the U.S. troops into the de-
militarized zone in Vietnam; and

(b) if not, the reasons thersfor?

The Deputy Minisier in the Minks-
try of External Affairs (Shri m
Pal Bingh): (a) and (b). The discus-
sions and decisions of the three repre-
sentatives on the Internst'onal Con-
trol Commission in Vietumu we treatéd
as confidential. The Conmusion sends
reports of its activities oasy ;0 the Co-
Chairman of the Geneva t.onfeTeace
of 1954 and not to the Gove.nment of
India. We are not aware qf Qity re-
port having been sent regu-ding the
entry of U.S. iroops into the Demili-
tarized Zone. ,
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Management of O°dnance Factories

*735. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to siate:

(a) the number of Ordnance Fac-
tories and units which are h.aded by
experienceq technical military per-
sonnel and the number of such fae-
tories headed by civil servants; and

(b) whether it is proposed to place
all the factories under the charge of
experienced techaical military person-
nel and if not, the reasons therifor?

The Minister of Stale in the Minis-
try ‘of Defence (Shri B. R. Bbagat):
() All the ordnance factories under
the Ministry of Defenc: are headed by
technically trained civilians.

(b) No, 8&ir. There 1s no such pro-
Pposal under examination gs there is al-
Teady & regular service known es the
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Indian Ordnance Factories Serviee for

manning the various posts in Ordn-
ance Factorles.
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& wrelw v W axfae fag wltt
e W ¥ WA awd ¥ ofie erodet

-l
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¥ s srar fatfemt w) 39 o wm-
oy i forg arefire ¥y agd & 1 wg g
IR TARATNE § WG ¢F AN T
waTf ot f 2 7 ¥ AW & "
wfes Y wowr T ufuws ¥ aggwn
@ oft fir gew v aerar & fag W
€t € § 1 wg WY sy 3w 9r fw W
drat wy Sy w1 ayrn fadvft St w
wew qTaTy-ary ¥ forg @ (gefae)
wr g 1 wrehal srcrafed)l ) fedt
TwTT & g f wrawem A g
Tud A vt Wl W e oxfee
forg witt www gz aTg-ag |

Afor 23 7 %1 &4 e ¥ fadwr
AT X AT TAGATATH FT Far
e g3 wamar e aft dxSrofed =),
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¥ 9T O O § wd oA ¥ fog
qxfuz ¥ g wiife ag gaTeT oTer-
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It afest & o Wt fewre
AT ET AR |
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dw o oW wg @ g, gow
€ wrw § f i § wrewiy-everh
AT W7 /YET T AA-ATT & AOHA 7
wichy ufgst w1 G afgei &
& § anr wfawrT ey g dar e
1950 ¥ WrE@-ATTH wifr qF #d
afow & srafeqe §

ERelations with Indonesla

o1 #iwr & 20 fearfietd s
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v fatfent & @w wifgw w3 faa
AT | WA e w g
fr gk redy (wif@a ) widw,
1958 st fdwt (fafeg dta) ordw

(b) if so0, the details thereof?
The Deputy Mindsier in the Minis-

Pal Stngh): (a) and (b). Our dipio-
matic and trade relations with Indo-

1963 ¥ =qaeqmY & sla WY et nesia gre developing well and, in
afeget ¥ fog wry wifafes g2 3 ¥ general, the Indonesian attitude con-
wrwent § foredt o Ya tw & Wifga'  poues o be friendly. A e
AR R AT QRTTT ot s S voro ot
& | gx SETafgy ¥ eTETIA AW §T  mutual interest and concern. In the
Wi fo wgrer & fafeg’ @l sYawe  ommerel fe tide B Fevivias A
o fafrat o swerrelt g fecfaae

signed last year and a eredit of Rs. 10
crores ‘was glso granted. Lattars of
credit to the extent of about 2{5th of
this amount have so far been apyrov-
ed by the Indonesian authorities.

o foarwd. fy SroefoeT & T aT
w3t wroare o, 1950 ¥ wife
Dl it aft-avremit & sy
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Aly Foroe Academy of Hyderadad

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to set up an
Academy for Air Force at Hyderabad;
and

(b) if so, when it is likely to start
functioning and how will it afect
Hakimpet, Jodhpur and Bangalore
Training Centres?

The Ministey of State in the Minls-
try of Defence (8hri B. R. Bhagat):
(a) and (b). Yes, 8ir. Basic training
at the Air Force Academy st Hydera-
bad is expected to commence from
about the middle of 19069, When the
Academy begins to function fully from
about the end of 1971, it wili absorb
the training of pilots at the interme-
diate stages as well and undertake the
training of navigators and air signal-
lers at present done at Jodhpur and
the advanced stage of flying training
on single-engine aircraft done at
Hakimpet. Applied stage (Post-com-
mission) flying training on single-
engine aircraft will continue at
Hakimpet. The training centre at
Bangalore will not be affected in any
way by the formation of the Academy.

Reorganisation of External Affairs
Ministry

#739. Shri Rabl Ray: Will the Minis-
ter of External Affatrs be pleased to

state:

{a) whether there is any proposal to
the External Affairs Minis-

try; and
(b) if w0, the steps that are being
taken in this conneqtion?

Written Answers JUNE 28, 1087
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The Deputy Minlster in the Minle-
try of External Affairy (Shrl Surendra
Fal Bingh): (a) No, Sir.

(b) Does not arise,

Alr Space Violations by Pakistan
since Tashkent Declaration

40, Shri George Fernandes:
Shri Madhy Limaye:
Shri J. H. Patel:

Will the Minister of Defemcg be
pleased to state:

(a) the number of times Pakistan has
violated Indian air space since the
signing of the Tashkent Declaration;

(b) whether protests were lodged
with the Pakistan Government on
every occasion when ouy air space was
violated;

(¢) whether Pakistan has given any
e:slnmuom following these protests;
a2

(d) whether there was an agree-
ment between India and Pakistan that
combat and transport air force air-
crafts of both countries would not fly
within 10 kilometres of the inter-
ﬂ;teionll border and the cease-fire

"

The Minister of State in the Minls-

far available to Government, there
have been 45 violations of Indian alr
space by Pakistani aircraft since the
signing of Tashkent Declarstion ob
11th January, 1968,
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March, 1966, that combat gnd trarsport
Alr Force aircraft of both the countr-
ies would not fly within 10 kilometres
of the international border and the
Cease-Fire Line, except in the case of
flights for providing logistic suppurt to
border posts,

Anti-Indian Propagands in UAR.
Newspapers

*741. Shri M. Amersey:
Shri D. N. Patodia:
Shri Virendrakumar Shah:
Shr] Meetha Lal:
Shri M, L. Sondhl:
Shrl K. P. Bingh Deo:
Shri P. K. Deo:

Will the Minister of External Affairs
be pleased to state:

(a) whother any action has been
taken on his assurance given to the
House sometime back that he will
take up with the U.AR. the question
of anti-Indian propaganda being con-
ducted in its newspapers; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of External Affairs (Shri Surendra
Pal Singh): (a) and (b). This marter
was taken up by our Ambassador et
Cairo and with the UAR Ambassador
in New Delhi. The Editor of the
Paper Rose El-Youssef’ had alrcady
apologised to our Ambassador and tne
UAR Poreign Office has expressed
regret that this article should have
appeared at all

Rehabllitation of Disabled Jawans

*742, Bhri Nareadrz Singh Mahida:
Shri Ramachandra Ulaka:
Shri R, K. Sanghi:
8hrl Shankarrao Mane:
ghri H. D. Tulsidas:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that seven
hundred disabled Jawans are lkely to
be released from service as invalids;

(b) i so, the detalls of the arrange-

ments made by e Direciotats of Re- -
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settlement, Ministry of Defence for
their rehabilitation;

(¢) whether it is also a fact that the
employers in the Private Sector are
not eager 10 employ them; ang

(d) if so, whether Government pro-
pose to introduce any legislation to
asuist the disabled jawans to get re-
employment?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) Yes, Bir.

(b) They are being rehabilitated as
and when they complet: their medical
treatment, by either providing them
civil jobs commensurate with (heir
qualifications, experience and residual
capacity or by arranging some voca-
tional training for them so that, on the
completion of the training, they can
earn their livelihood.

te) This is true to some extent,

id) No, Sir. Government consider
that the object should be achieved by
persuasion as far as possible.

Acquisition of Land for Defence Use
in Jorhat

*743. Shri R. Barua: Will the Minis-
ter of Defence be pleased to state:

(a) whether the people from Naosa-
lia and Hazari villages in Jorhat sub-
division had to part with their lands
including homestead lands for defence

use;

(b) if so, the number of them who
have not yet received compensation
including shifting costs and the
reasons for the delay;

(c) whether Government had agreed
to pay shifting allowance to the peo-
ple before they vacated their hearths
and homes but the authorities have
not implemented the orders; and

(d) whether Government are awm
that the Army authorities occupled the
lands without any uqulluin ptll-
quisition notice?



7461 Written Answers

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) to (c¢). Statement indicating the
lands acquireq or requisitioned and
the position regarding payment of
compensation therefor is placeq on the
Table of the House., [Placed in Lib-
rary. See Ne. LT-T83/67]. As will be
seen therefrom, Rs. 4000 remain to be
disbursed by the Collector io abour
five persons in respect of the land ac-
quired for extension of anway, while
the assessment of compensation includ-
ing shifting cost in respect of the land
requisitioned for an Air Force pro-
jeet in 1966 has still to be made by
the Competent Authority pending
which assessment 60 per cent of the
likely compensation has been gisburs-
ed ‘on account’.

(d) All the occupations have been
covered by appropriate authority. No

land has been occupied unautho-
risedly.
Reply to the Protest Note sent to

Israel

*744. Shri Bhogendra Jha:
Shri Vasudevan Nair:
Shri Atam Das:
Shri Prakash Vir Shastri:
Shri Arjun Singh Bhadoria:
Shri Ram Avtar Sharma:
Shri ¥. S. Kushwah:
Dr. Surya Prakash Puri:
Shri Shiv Kumar Shastri:
Shri Narendra Singh Mahida:
Shri Hem Barua:
Shri Samar Guha:
Shri Kameshwar Singh:
Shri Virendrakumar Shah:

Will the Minister of External Affairs
be pleased to state:

(a) whether India has received any
reply to its Protest Note to the Gov-
ernment of Isracl over the killing of
Indian soldiers by the Israeli Forces
in the Gaza strip during the recent
Israeli-Arab hostilities in the area;
and

(b) if so, the contents thereof? .

The Depufy Minister in the Minis-
try of External Affairs (Shri Surendra
Pal Singh): ta) Yes, Sir, ]
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(b) The Goverment of Israel has ex-
presseq its regrets at the casualties
caused but disavows responsibility tor
the delibzrate infliction of casualties.
We are not satisfied with this disavo-
wal of Israel’s responsibility and after
investigations which are in progress
have been completed, an appropriate
reply will be sent to the Israeli Gov-
ernment.

Assets of Indians in African Countries

“745. Shri Jyotirmoy Basu:
Shri P. Gopalan:
Shri E. K. Nayanar:
Shri Ganesh Ghosh:

Will the Minister of External Affairs
be pleased to state:

(a) the total value of assets owned
by the Indians in the African countr-
ies; and

(b) the details thereof?

The Deputy Minister in the Minis-
try of External Affairs (Shri Surendra
Pal Singh): (a) and (b). Information
in regard to assets owned by Indians
in African countries must necessarily
be very rough estimates. In some
cases the information concerned is
wholly unascertainable. Assels, speci-
fically, of Indian citizens in these coun-
tries cannot be stated separately but
these would be negligible, Such
broad estimates as may be attempted,
would apply generally to all persons
of Indian grigin. Most of these are
U.K. citizens and some have taken out
local citizenship of the countries con-
cerned.

According to our information, assets
owned by such persons range from
approximately £1 million to roughly
£ 20 million in some countries where
there are large populations of persons
of Indian grigin.

Looking after of U.A.R. Interests in
U.S.A. andq U.K.

*746. Shri Atam Das: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is g fact that 1ihe
U.AR. Government have requested
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the Government of India to look after
her interests in UB.A. and U.K.; and

(b) if so, the details thereof and tne
assistance by the Govern-
ment of India in this regard?

The Deputy Minister in the Minis-
iry of External Affairs (Shrl Surendra
Pal Singh): (a) and (b). The UAR.
Government has requested the Gov-
ernment of India to look after its
intereste in the UBS.A. India has
agreed to do this in accordance with
the established procedures in this je-
gard,
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Indian Embassy at Peking

*748. Shri P. N, Solanki:
Shri M. L. Sondhi:
Shri Meghrajji:
Shri 8. K. Tapuriah:

Will the Minister of External Aflairs
be pleascd to state:

(a) the total number of Indian per-
sonnel in the Indian Embassy at
Peking;

(b) the number of members of the
Indian Mission who have their fumil-
ies with them;

(c) the cxpenditure incurred on pn
Peking Embassy establishment annual-
l’; and

(d) the total number of Chinese per-
sonnel in the Chinese Embassy at
New Delhi anq whether they also have
their families here?

The Deputy Minister in the Minls-
try of External Affairs (Shri Surendra
Pal Singh): (a) 63,

(b) 18.

(cj B'o 11,“,”.
(d) 9. There ix no Chinese family.
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Leave Coneession te Industrial
Employees

*740. Shri B. M, Banerjee:
Shri Madhn Limaye:

Will the Minister of Defence be
pleased to state:

(a) whether it is 5 fact that the
unanimous recommendation of the
Second Pay Commission regarding
leave concession to the Industrial em-
ployees in the Defence Establishments
have not yet been implemented;

(b) if so, the reasons for this abnor-
ma] delay; and

(¢) the steps taken by Government
in this regard?

The Minister of Defence (Shri
Bwaran Singk): (a) to (c). The re-
commendations of the Second Pay
Commission regarding leave to the In-
dustrial employees in Defence Estab-
lishments, except that relating to
“Earned leave” have since been im-
plemented. As regards the recom.
mendation relating to “earned leavc”,
it was decided by Government in 1960
that it should be placed before the
National Council of the Joint Consul-
tative Machinery as it involved a
general issue. The rccommendation
wil] be considered by the National
Couneil In due course.
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Underground Dralnage in Delhi Cantt.

3574. Shri Kanwar Lal Gupia:
Shri R. 8. Vidyarthi:

Will the Minister of Defence be
pleased to state:

(a) the present position regarding
the scheme to construet underground
drainage in Delhi Cantonment;

(b) the approximate cost of the
scheme;

(c) whether the proposed scheme in-
cludes the civil areas of Sadar Bazar,
Gopi Nath Bazar gnd certain villages;
and

(d) the reasons for not implement-
ing the scheme so far?

The Minister of Btate in the Ministry
of Defence (Shri B. B. Bhagat): (a)
Detailed planning and survey of the
water borns sewage scheme at
Canionment Iz being carried out
ing the current financial year
sum of Rs. 1.00 lakhs has been sanc-
tioned for the purpose.

(b} Rs, 137.97 lakhs.

(¢) The proposed scheme includes
the Civil Area of Sadar Bazar, Gopl
Nath Bazar and also the
Mehram Nagar, Jherera,
and Saral Rchal.

(d) The implementation of
Cantonment Sewage

31
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accepted in principle, and it is propos-
ed to consider the matter further as
soon as the report of the detalled
planning and survey is available,

fglt wmrare gifew

3572, st Twwm e ww
g wite waETew FRft 9g T fF g
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India-Portugal Relations

3579, Shri Shinkre: Will the Minis-
ter of External Affairs be pleuseq to
state:

(a) whether there has been any im-
provement in the relationship beiween
India and Portugal after India-Pakis-
tan war;

(b) whether any prominent Western
country approached his Ministry re-
cently suggesting high-level talks bet-
ween them for tha resumption of nor-
mal diplomatic relations; ang

(c) it so, the reaction of Govern- -
ment thereto?

The Minister of Defence (Bhri
Swaran Singh): (a) to (e). No, Sir.
Does not arise.
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Recruitment of Geans in Atmay, Navy
and Alr Force

3580, Shri Shinkre: Will the Minis-
ter of Defenoe be plemsed lo state:

(a) the community-wise number of
Goans recruited in Goa for Army,
Navy and Air Force, respectively,
since indcpendence of that Territory;

(b) the number of Goans who could
not satisfy the yules ang regulations
of recruitment regarding chest, height
and weight;

(c) whether Government are satis-
fled with the progress of recruitment
campaign in Goa; and

(d) if not, the steps Government
propose to take to boost the campaign
for large-scale recruitments?

The Minister of State In the Minis-
try of Defence (Shri B. R. Bhagat): (a)
to (d). Recruitment from Goa has
been made to the Armed Forces from
all communities and has bcen satis-
factory. It is not in publie interest
tp disclose the actual number of per-
sons recruited. Separate statistics in
respect of those who couly not satisfy
the prescribed physical standards are
not maintained.

Territorial Army Centre In Goa

3581. Shri Shinkre: Will the Minister
of Defence be pleased to state:

(n) whether there is any Territorial
Army Centre in Goa;

{b) the extent of response, so far,
from Government servants and other
civilians, to get themselves reeruited
in the Territorial Army; and

(c) if the reply to part (a) above be
in the negative, whether Qovernment
propose to formulate any scheme to
expand the Territorial Army in the
Union Territory of Goa, Daman ard
Diu, specially in Goa, where all types
of training facilities are available?

The Minisier of State In the Mials-

try of Defence (Shri B. B. Bhagat):
(a) No, Bir.
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(b) Does not arise.

(c) There is no proposal at present
to formulate any scheme to extend the
Territorial Army to the Union Terri-
tory of Goa, Daman and Diu.

e gk
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Bclence Advisery Commiltioe

3583. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether Government have been
urged upon for a substantial reorgani-
sation of the Science Advisory Com-
mittee of the Union Government both
as regards its composition and fume-
tions so as to include among its mem-
bers economists, social scientisty and
experts in the fields of industry and
management, to serve a weful pur-
pose; and

(b) if so, the reaction of Govern-
ment thereto?

The Prime Minister ang Minister of
Atomic Energy (Shrimati Indira
Gandil): (a) and (b). The Education
Commission (1964-66) headed by Dr.
D. 8. Kothari has mads some recom-
mendations in regard to the recrgani-
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sation of the Bcientific Advisory Com-
mittee to the Cabjnet. Dr. Kothari
has also referred to this subject in his
Founder Memorial Lecture delivered
on April 26, 1967, at the Bhri Ram
Institute for Industrial Research. This
question is being examined.

Prime Minister's Secretariat

3584, Shri Bibhail Mishra:
Shri K, N. Tiwary:

Will the Prime Minister be pleased
to state:;

{a) the expenditure incurred on the
Prime Minister's Secretariat in 1985
and 1966; and

(b) whether Government contem-

plate to reduce the expenditure fur-
ther?

The Prime Minister and Minister of
Atomlc Ensrgy (Shrimati Indira
Gandhi); (a) The expenditure on the
Prime Minister’s Secretariat for the
years 1965-66 and 1966-67 was as fol-
lows:—

1965-68 Rs, 15,39,910117
1966-67 Rs, 16,22,200°24

(b) Every effort is made to effect
economies wherever possible.

Weather Broadcast

‘3585, Bhri Bibhutl Mishra:
Shri K. N. Tiwary:

Wil the Minister of Informaiion
and Broadcasting be pleased to state:

(a) whether adequate arrangements
have been made from June to Novem-
ber, 1967 for daily broadcasting in
various State languages &about wek-
ther conditions well in advance so that
Kisans may start their cultivation on
the basis of forecasts; and

(b) if 30, the details thereof?

The Minister of Imformation and

(Shri K. K. Shah): (a)

Yes, Bir. Weather reports and wea-

ﬁum“ruuhﬂshmdcﬁt

in rural programmas from all stations
of All India Radio.
;urwm:—a-

(b) The Director General, Meteoro-
logy and the various regional offices
of the Meteorological Department sup=
ply these bulletins regularly to all
All India Radio stations. Arrangements
for this purpose already exist

Earnali Hydro-Electric Project
in Nepal

3586. Shri Sharda Nand:
Shri Hokam Chand Kachwal:
Shri Jagannath Rao Joshl:
Shri Bharat Singh Chauban:
Shrl Ranjit Bingh:

Will the Minister of External Affairs
be pleased to refer to the reply given
to Unstarred Question No. 367 on the
3rd April, 1967 and state:

(a) whether the report of the Kar-
nali Hydro-Electric Project in Nepal
sent by the Government of Nepal to

the Government of India has been
studied; and

(b) i1 so, the details of the report
and the action taken thereon?

The Minister of Defence (Shrd
Swaran Singh): (a) The report is still
under study.

(b) Does not arise.

Replies to the leiters of M.Ps,
by Ministers

3587. Dr. Karni Singh:
Shrimati Niriep Kaar:

Will the Prime Minister be pleased
to state the reasons for the letters
froon Members of Parliament to
various Ministers being replied to by
Private Secretaries which is a de-
parture from the practice that pre-
vailed during Prime Minister Nehru's
time when communications from
Members of Parliament were replied
to by the Ministers themselves in-
cluding the Prime Minister himself?

The Prime Minister and Minister of
Atomic Energy (Shrimat] Indira
Gandhi): There is no desire to depart
from the practice to which the hon.
Members have referred. On the com~
m.nhmmtmmﬂ

-

e
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the Prime Minister ag indeed of other
Ministers to answer themselves com-
munications received by them, spe-
cially from Members of Parlimment

Departure from the practice s
sometimes necessitated by sheer
wvolume of the correspondence; wmore
often, however, it results from the
necessity for examining the problems
posed by the letters in consultation
with other Ministries and Departments
of the Government of India and,
sometimes, State Governments. In
such cages interim replies are sent by
officials,

fuleit ¥ sare
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(%) wwn & ymwe X fakw
R ¥ 1 GETT FOT awT 3 sfve
stwreTdr s IPvaget wary ¥ freae
sfnd T ot §
. Kuteh Trunal

Shri R. Barua:

8bri D. C. Sharma:
Will the Minister of External Affatrs
be pleased to state what further pro-
gress has been made in the arbitration
proceedings in the matter of Rann of
Kutch?
The Minister of Defence (Bhrl
Swaran Biogh): Pursuant to the decl-
sion of the Indo-Pakistan Western
Boundary Case Tribunal taken at its
first session held in Geneva in Feb-
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Dr, Misnshar Lakia:

Will the Minister of Defence be
pleased to state:

(a) whether Government have re-
ceived sny representation from the
union of employees of the MIG Fac-
tory at Ozar, Nasik;

(b) if so, the main demands and
grievances of the workers; and

(c) the steps taken by Government
to arrive at a settlement with ths em-
ployees?

The Minister of Btate in the Minis-
try of Defence (Bhri B. R. Bhagat):
(a) Hindustan Asronautics Limited
bhad received a representation from
the Hindustan Aeronautics (Nasik)
Employees’ Union in November 1966,

(b) and (c). A statement giving the
required information is laid on the
Table of the House. [Placed in Lib-
ary. See No. LT-783/67]

Indians living abroad

Will the Minister of External
Affairs be pleased to state:

(a) whether Government propose
10 set up any Commission or Com-
mittee to go into the question of
longstanding problams of the Indians
living abroad; -

(b) whether it ig also a fact that
these problems have increased mani-
fold after the Independence of India
and emergence of freedom in those
countries where Indiang are living;

(e) the details of the steps taken to
solve these problems; and

(d) whether any concrete steps have
also been tsken for the orderly re-
turn of the Indians from abroad and
for their rehabilitation?

The Minister of Defence (Shrl
Bingh): (a) There is no such
at present.

(b) After ths independence of those

(c) and (d). Steps taken to solve
these problems vary from country to
enuntrynndmordin'tothc
lar nature of the problem. Every pos-
sible step is being taken as and when
problems arise, for an amicable settle-
ment, and where necessary by nego-
tistions with the country concerned.

i

in Govermment-owned
educationa] facilities for children, etc.

v wreh @ o e
(ehfirz)
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Protest by African students against
screening of film “The Naked Prey”

3504. Shri Umanath:
Shri Ganesh Ghosh:
Shri Mohammad Ismall:
Shri B. K. Modak:
Shri Bhagaban Das:

Will the Minister of Informatiem
and Broadcasting be pleased to siate:

(a) whether some African students
demonstrated in Bombay, Madras,
Calcutta and Poona in front of
Theatres in protest the screen-
ing of an American film “The Naked
Pt.]l":

(b) whether Government are of
the opinion that the film runs dowa
the Africans; and

(¢) if so, whether Government pro-
pose to ban the film in view of the
sentiments of the African students?

The Minister of Information and
Broadcasting (Shri K. K. Bhah): (a)

(b) and (c). The exhibition of tha
film has been suspended and a motice
to the importers,
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repregentation has since been receiv-
ed from the importers of the film and
is under examination.

Diplomatic Fosts

3585. Shri B. E. Damani: Will the

Wdhmmhw
to’ state:

(a) the diplomatic posts held at
present by (i) Members of the Indian
Administrative Service (il) persons
belon to the Indian Foreign Ser-
vice, (iii) retired hands including
judges, I.C.8. Officers, and (iv) per-
scns from publie life; and

(b) the date of appointment to the
diplomatic posts held by them at pre-
sent?

The Minister of Defence (Bhri
Swaras Singh):

() (i)—IAS Officerg B

—ICS, not belonging to IFS &

(ii) 145

(iii) 5

(iv) [ ]

(b) The information is given ir the
two statements laid on the Tabie of
the House. [Placed in Library. See
No. LT-784/67].

News Broadcast regarding arrest of
students In Srinagar

3506, Shri Bal Raj] Madhok:
Shri Hardayal Devgun:

Will the Minister of Information
and Broadeasting be pleased to state:

(a) whether it is a fact that the
All India Radio, Delhi broadcast a
false news item on the 26th March,
1967 in its 6.15 p.m. bulletin, which
wag relayed by the All India Radio,
Srinagar stating that the students
arrested in connection with Medical
College seats agitation in  Srinagar
were released although the students
werg still under arrest in the Srinagar
Central Jail;

(). it so0, the action taken against
the persons ; and

(c) whaether it iz a fact that . the
MWWMM
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agitation are being suppressed and
censored at Srinagar?

The Minister of Information amd
Broadcasting (Shri K K. Shah): (a)
to (c). On 26th March, 1067 All India
Radio, Delhi, broadcast a news item
in its Kashmiri bulletin at .15 pm.

(which was relayed from Srinagar)
as follows:

“The Kashmir Government has
released on bail four University
students who were taken into cus-
tody last evening. The students had
gone on an indefinite hunger strike
on Friday in connection with ad-
::ff'“ to the State Medical Col-

This wag baseq on a Press Trust
or:ridh message which read as
un H

“The Kashmir Government has or-
dered the release on bail of four
University Students who were taken
into custody last evening.”

“The students had gone on an
indefinite hunger strike the day
before as a protest against what
they called ‘discriminatory policy’
in admission to the medical col-
lege”.

Apparently the discrepancy m
omitting the word ‘ordered’ in the
news bulletin was an error in edit-
ing which is regretted. It has now
been ascertained that some of the
arrested persons had not been actu-
ally released on 26th March, 1987.

Denial of passporis o AITUC
Representatives

mmo.lchm
Shri Umanath:

Shri K. M. Abraham:
Shri Viswanaths Menowt
Shri K. Aniruodhan:

Will the Minister of Extermml
Affairs be pleased to state:—

(a) whether stme ALTULC. 1e-

were denisd  pemsptite
by Governmant this yoar; EE
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(b) if so, the names of the repre-
sentatives and the purpose of their
visits abroad; and

{c) the reasons for refusing pass-
port facilities to them?

The Minkter of Defence (Bkel
: (a) to (c). The in-
formation is being collected and will
be placed on the Table of the House.

Court’s Judgement on the subject;
and

(b) it so, the total aumber of per-
sons who were denled passports?

The Minister of Defence (Bhri
Swaran Singh): (a) and (b). Yes,
Sir. Passport facllities were refused
to only one person as proceedings
-;u;'ptndlnqumth!mlnacowt
o ]
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(w) 5wt mff I50m |
Engine for HF-24 Aircraft Designed
By Hindustan Aecromantios

3602. Shri Sidheshwar Prasad:

(b) it so, whether the engine was
given a trial and all requisite facili-
ties for further development and
search were made available to
Hindustan Ltd; and

(c) if not, the reasons for mot pur-
suing the matter further?

The Minister of State in the
of Defence (Shri B K. Bhagaf):
{(a) No, Sir.

(b) and (c). Do not arise.
gt ofie warew o & e ot o
wyranT
3603. it wygrerwr foay wralt :
waT awt Wi Revew Wt oy vark @t
et fy:

%) uwit B %
e e ® (% Pouh e W
w feere -
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Protest by Ambala M.E.S. Workers'
Union

3685, Bhri 8. Mi: Banerjoe: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that Am-
bala M.E.S, Workers' Union along
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letter from the MES Workers' Union
(Area Committee), Ambala, dated
27-4-1967 containing inter-alia a deci-
slon that in case the msue of fleld
service concessions for MES emplo-
yees was not favourably considered,
all such employees of the Punjab area
would resort to a pay strike for a
fortnight in the month of June 1967
and that the salaries of the month of
May 1967 would not be accepted on
the pay days of June as @ mign of
protest.

(b) The claims preferred under the
relevant Govermment orderg were not
passed in Audit, having regard to the
fact that MES persons employed at
the airflelds at Ambala and other
stations specified jn the Government
orders, formed a part of static for-
mation and, according to the general
policy of the Government, field service
concessions are not admissible to
employees of static formations irres-
pective of their locations. The matter
had, therefore, to be re-examined in
detail and a fresh Government sanc-
tion was issued on the 22nd June 1967
to meet the audit objections and lo
clarify the decision of Govermrment,

Constitution of Armed Foroeas Service

3606. Shri Onkar Lal Berwa:
8Shrl Onkar Singh:

Will the Minister of Defence be
pleased to state:

(a) whether there is any proposal
to constitute an Armed Forces Ser-
vice; and

(b) if so, the details thereof?

The Minister of State in the Minis-
(Shri B. B. Bhagat):

Written Answers 7488.

Pamports for UK.

3807. Bhrli Ramachandra Ulaks:
Shri Dhuleshwar Meens:
Shri Heerji Bhai:
Shri K. Pradhani:

Will the Minister of External
Affairs be pleased to state:

(a) the number of passports issued.
for the United Kingdom during the
last three months;

(b) the number of applications re-
ceived during the above period; and

(c) the number of applications re-
jected during the same period?

The Minister of Defence (Shrl
Swaran Singh): (a) The number ot
passports issued for U.K. during the
last three months is 13226; while 548
applications are being processed

(b) The number of applicationg re-

ceiveq during the period in questions.
is 13775.

(c) One application has been re-
jected during the period.

Repatriation of Indians from Burma .

Wil the Minister of External’
Affairs be pleased to state:

{(a) whether there is any fresh re-
patriation of Indians from Burma
since April, 1867; and

(b) if 2o, the details thereof?

The Minister of Defence (Shrl
Swaran Singh): (a) and (b). 180"
Indian nationals have been repatriat-
ed by air during April and May, 1967,
There has been no repatriation by-
sea since the end of 1968,

Staf and Guest artistes of ALR,

3609. Shrimati Lakshuaikanihanmme:
Will the Minister of Informaiion saf.
mhpmwnt.uw
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ratio of the aggregate time allotted to
A.I.R. staff artistes and that allotted
to guest artistes in the 'music pro-
grammes of the All India Radio dur-
ing 1964-65, 1965-66 and 1966-67?

The Minister of Information and
Broadcasting (Shri K. K. Shah): The
time and labour involved in the col-
lection of the information asked for
will not be commensurate with the
results to be achieved.

Ratio between [Expenditure on
Broadcasting Staff and Broad-
casting Programme

3610. Shrimati Lakshmikanthamma:
“Will the Minister of Information and

JUNE 26, 1967
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Broadcasting be pleased to state:

(a) the amount spent on the salaries
and allowances of broadcasting staff
and broadcasting programmes respec-
tively during the years 1964-65, 1965-
66 and 1966-67;

(b) the reascnable ratio as between
the above items; and

(c) in case this reasonable ratio
dloes not obtain as above, what steps
Government contemplate to bring
about the radio? :

The Minister of Iinformation and
Broadcasting (Shri K, K. Shah): (a)

Actuals
1964-65

{a) Expenditure en

2,63,05,651

(i) Broadcasting Staff
1,12,77,587

(i1) Broadcasting
programimies

Actuals Final grant* Remarks
1965-66 1966-67
*Actuals
3,03,76,205 3:45,67,000 for 1966-67
1,42,32,976 1,56, 04,300 have not
been comp-
iled by
Audit yet.

“Broadcasting Staff” includes besides
“the Programme Staff, the Pay and
allowances of Engineering, adminis-
trative, clerical staff and class IV
personnel. Expenditure on Broad-
casting programmes includes expendi-
ture on fees of staff artists, casual
artists ete.

(b) It is not possible to prescribe
any ratio between expenditure on the
salaries of broadcasting staff and
broadcasting programmes, because it
depends upon the availability of talent
within the organisation and the talent
required to be booked from outside.

(c) Does not arise.
Broadcasting Time

3611. Shrimati Lakshmikanthamma:
"Will the Minister of Information and
Broadcasting be pleased to state:

(d) whether it is a fact that the
aggregate broadcasting time has,been
cut down<-by thke All India Radio
-recently;

(b) if so, the reasons therefor; amd

(c) the anticipated affect of these
cuts on the overall popularity of the
ALR?

The Minister ©of Information and
Broadcasting (Shri K. K. Shah): (a)
No, Sir.

(b) and (c). Do not arise.

Soviet Film Festival

3612. Shri Ram Charan: Will the
Minister of Information and Broad-
casting be pleased to state:

{a) whether it is a fact that a Soviet
Film Festival was organised with
effect from the 19th May, 1967,

the total expenditure

(b) if so,
incurred;

(c) the number ot invitees/dele-
gates; and

(d) the number of officials of the
Ministry and the number of officers
belonging to other Media Units who
attended the Festival?
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persons were invited to inaugural

YO eTieR w1 wETTY

3613. st rdwrm wer : T e
st waTow u‘aﬂ’_ 22 v 1967 ¥

warGfEr Twr 48T 20 & YA ¥
e ¥ qg s ¥ gar w6 e

Will the Minister of Defomoe be
pleased to state:

(a) whether it is a fact that the
fhe Canteen Commitiee,
COD, Delhi Cantonment have naot
been held even after a lapse of three
Years;

(b) i so, whether this constitutes
a violation of the Factories Act; and

(c) when the elections are praposed
to be held?

mmumumm

tudndm(!lﬂl.l..wl:

ta}udm.mwamd
representa

tives on the Can-
teen Managing Committee of the
Central Ordnance Depot, Delhi Cantt,
was due in Apri 988 under the Delhi
Factories Rules, 1950 The alection
has not been held 3o far as there wire
doubts sbout the clamification of -
tain categerias of emgloyess of Vo
MnW*ﬂm_
Am, 198 :

te) On Bb Dy, 10WV.
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C.0.D. Cooperative Stores, Deihi Cantt.

3613, Shri 8. M. Banerjee:

Bhri Madhn Limaye:
Will the Minister of Defemce be
pleased to state:

(a) whether elections of the New
C.O0D. Cooperative BStore, Delhi
Cantonment have not yet been held;

(b) if so, the reasons therefor;

(¢) whether the Accounts of the
said Cooperative Stores have not been
audited; and

(d) if so, the reasons therefor?

The Minister of State in the Minis-
try of Defence (Bhri B. R. Bhagat):
(a) and (b). The elections could not
be held, as scheduled, as the state-
ment of audited accounts and the
audit report were not received from
the auditors in time. The elections
have since been held on the 17th June,
1967.

(c) The accounts have since been
audited.

(d) Does not arise.
Works of the Late Jawnharlal Nehru

3616. S8hti George Fernandos:

sShri Rabl Ray:
Shri Madhu Limaye:
Shri J. H. Patel:

Will the Minister of Information and
Broadeasting be pleased to state:

(a) whether Government have
taken in hand the publication of the
collected works of the late Jawahar-
lal Nehru;

(b) if so, the works that are being

(c) whether any royality on these
publications is to be paid; and

(d) it s0, to whom?

The Minlster of Information sad
M(Mll”x (l)
Not yet, Bir.

Preliminary work
lhmhmuuhmm
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(b) The proposa] is. to publish the
writings, speeches and letiers, per-
sonal and official, of the late Jawahar-
1lal] Nehru under the series “Collected
Works of Jawaharlal Nehru"”. The
complete works are expected to be
published in about 40 volumes. .

(c) and (d). The whole question 1s
still under examination.

Asian Security Conference

3817, Shri Jyotirmoy Basu:
Shri Sidheshwar Prassd;

Will the Minister of Defence be
pleased to atate:

(a) the names of the Members of
the Indian contingent which attended
the recent Asian Security Conference
held in Delhi under the joint auspices
of the Institute of Strategic Studies
and the Indian Council of World
Affairs along with their designations;

(b) whether his Ministry contribut~
ed towards the expenditure for hold-
ing this top-secret non-official con-
ference;

(¢) whether classified information
regarding our defence capabilities
were disclosed to Western and pro-
Western foreign Delegates and Obser-
vers and also their Indian contacts;
and

(d) whether any Indian citizen wita
earlier training in MIT. Centre for
International Studies and Pentagon
Strategic Studies Working Groups was
associated with the organisation of this
conference?

mnm,umhmm
try of Delonce (Shri B. R. Bhagat):
(a) The names and designations of
the Indian perticipants in the Con-
ference sre given in the statement

[Placed in Library. Ses No. LT-ToW
a7].

(b) No, Sir.
(e} No, Six, -
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(d) We are not aware whether any
the ts had such earlier
training.

Rerer & strew-fatnt et
3618. ot fwo wo fog :
&t srarrx
st gew W wowT
wr &tfeerd Wt ag @y
T vt fv

(%) w1 ag v § f& wre-Awry
¥ el w farrgd & fodr o &
F9 A7 afey o § wrea-fant gy

Frez garw T AT oW @ A@ W
wTEangET wT @ § 1 Avrw-foyw o
Tragarare ¥ wre-fadnd} feelt feamee
aar war wiwrs YRAfET v ymewt #
wrr oYt vt & fafow Aemedl w7
WAHTAAE e w Tk WTe-faindY
srare feat &1

(w) wrer-re weaeEl o A

i
3
1
d
Ay
%9
iui

wwz st & 1 wTe AaTT Y waET
o v ¥ wgrfen W woer AT ¥
farefy firasit ®Y wrer ¥ faraTs weget-
qF Twrc w o e At
| rawe O firwolt & ofiage gRfet &

wat TRt feft o woerdy wfe-
faferdt % ¢

wizutg & Ot Tegarare A
17 7 1967 W wIoHIg & vrwre gark
w§ 9T wrE-faddt seww et o
Hfw gra wew, sroefay W)
wk Oy & sqagre #47 w7 gg e
FaEeT § 9 i Afen ¥ gy oo
garary & wfawrta) & sta fer o
g ¥ g s Of ¥ wfver
g% & 1 18 I 1967 WY Avrer-fer
g TwgomaTe A Aure-feqw Y
agarare gra wrw & shr—sife
o wr for 3w d—Fed m Ay
SqETT ¥ W Navw & fgwmis dorw &

3619 oY wmmeT © wT WY
WY o W W g I W -

(%) soC wBw #  qeide
(waverg) 76 wET ww ¥ wEw ot
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O et werfeee?t v g

3826 ot yeefum wew :
it wifew sromi¥ ¢
oft wfir duer -

Wt wrwithe et @
ot wo Wo urAw 3

w7 AWM HeAY 57, 1967 & <t
o v Wt 27, % vaT ¥ waw
# qg wary oY g w57 fin -

(%) war gend ey gy s
ey fawet w1 wew 39 ¥ ook vk Wy
¥ o F wyee fawifon fear omar
t W g & wgw gar gavar &
TETC 9T;

(@) w1 mF & gt wer gOR
farert &7 g o & over ¥ wTwiC X
Fraif fear ondm;

(r) afe =fr, o fomr wreat ¥
q% wET AT o1 fiy @ & fows g
T A% € & qeg ¥ afew ge O
a0y §;

(%) waferINTR N 37
W w7 g W %7 geq A & Wiy

T ¥ wErc feaaT grar § e
four gAMWW |

(¥) w1 77 fowi & fa
B ¥ g I fawel FIX A oy
AT 7 WWT WY, A qu Pl Wy
T * @ § war feww’ wr dug v
e il awy dwgredt w1 & ot
g

(%) afx zi, @t AT e
wawmrg?

e Wt awr wy wiw W
(ohwet tFrer oY) @ () awy
{=). qufawit of, Wi} @ flY W

aTg ¥, qraten 7 dww ot wr
Y ¥ W qe afes e gtk

Wt gfrgfes s wY s &
wT fawar o § o

(7) & (v). et qg worh
¥ folt wT war qr fie fewst ot i
¥k o SR E o w & qRGdT
¥ § ourat vew wrew g€ | 9w @wy
Y W R W e 5 9
409 TRYATH Wy | WA 661.8 WO
T ¥ 103 ok wwlwr § 1527
THT (6875 97 €W9AT WA
10 &% q0 9% wfr wwwr) ¥ G a3,
® 1327.9 W wWre ¥ (271
few faZa % go3 Mo (10,840
WY wwat 0wy 8 wa 20 4¥ wf
wnT) ¥ A% omr

(v) = (w). wshuw
s & sriwfol afmfa ¥ ¥
g fusa & sqweqr wwde agr
frda % gt gl gro o wi
ufius & ufs wr Auew wfyw
n§ | wifon ara agr Jewew A
(4

Participation of a Cabinet Minister in
Seourity Council

3627. Bhri B, 8. Bharma: Will the
Minister of External Affalrs be pleased
to state:

(a) whether it is a fact that a senior
mamber of the Indlan Cabinet is leav-
ing for USA. to take part in the
Security Council's deliberations; and

(b) if so, the name of the Minister?

The Minister of Defence (Shri
Swaran Singh): (a) and (b).
of External Affairs,
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will alze pasticipate in the. mestings
of.the. Security. Council as and When

Will the Minister of Defemce be
pleased to state:

(a) the number of Cantonments in
the country whose civie administra-
tion is in the hands of Cantonment
Boards;

(b) whether Government propose fo
sholishy the Cantonment Boards and
ewtablishi Municipal Councils in all
these Cantonment areas; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Defence (Shri B. R, Bhagat):
(a) 82, Sir,

(b) There is no such proposal under
eonsideration of Government.

(c) Cantonment Boards serve a use-

ful purpose, snd it is proposed to
continue them inter alia for the follow-
ing reasons:

{1) Cantonments are really mili-

form only a small part of the
iotal area of the cantonments.
The larger part copsists of

{il) It is an scceptad. policy in the
admintstrationn  of
988 (Al) IBD—4&

(iid)

(iv)

(v)

Armed Forces personnel and

his authority in this respest
should be unquestionsble and
undivided.

It is unlikely that State Gav-
ernment will be in a position
10’ assumne Tresponsibility for
local administration in Can-
tonment areag to fulfll inter
alia the military needs. Their
hands are full and it may not
be possible for them to
undertake any further finan-
cial commitments. The then
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| ool yenlt werferee®t wt oo

3626 st W{ww wery :
@t wifw ot :
st wfw <o :

Wt winhfe vl
Wt No Wo MW !

&1 st S 5 96, 1907 ¥ ardd-
Yoa stwr st 277 & FaX & waw
¥ g ward ¥ g 37 B 2

(%) ov godk e quet
wwt fawdl w1 g7 77 # ek o arg
¥ f= ¥ ayee fwifa fear wmar
Y woar g ¥ wew @@y gasar ¥
WTETT aT;

(@) ®ar ad & gent aqT U
fawel w7 Prz ai¥ & e a9
foaifer fqr and;

() ofx =, I figr ool ¥
T v T qr iy O & T oA
A A @ & gen A afes = o
I}IW  §;

(%) oo & fawds IX and § oY 3
F a7 g @ o ey 91 ¥ v
T & afare fFear Qar § o @
for g aTIAMME

(¢) w1 o7 fows & fasiy
TR ¥ X I fowlt ¥ A
AT I oW WY, o Q¥ ferwst
=TT w1 § awr Fawst Wy dug w3
A o} ey dwgreEt w1 £ ot
LI

(w) afy g, @ wawr e
T g ?

wew st e oy wfm s
(ool ey o) @ (%) wr
{w). qu fawt w1, wig @ el oY

mﬂf.wmnﬁ I

37 ot S & W owr ¥ waded
HEw ¥ surer wpw wTw g€ | IW @ny
W W wedeT W wwa s o
409 afrwr Wy | AW 6618 UTH
ww & 103 feb wwler ¥ 1
TET (6875 9§ WAl WAWH
10 §7% 40 9% wfx ¥m) ¥ ¥% W@,
W 1327.9 wmr Wit ¥ |271
fasd faza % so3 M (10,840
T goal anwy g &Y 20 4 whr
o) # A%y

(¥) war (v). W
i W el wfifn § Fomd
were fawn o srwear warlher oar
frda & got gavarel gra st o et
afaw ¥ afirs s Amew afterc
n§ 1 xifor ata agt sweew aft
g

(a) whether it iz a fact that = senior
member of the Indian Cabinet is leav-
ing for US.A. to take part in the
Security Council’'s deliberations; and

(b) If so, the name of the Minlster?
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(a) the number of Cantonments in
the country whose civie administra.
tion is in the hands of Cantonment
Boards;

(b) whether Government propose to
sbolish the Cantonment Boards and

(c) i2 not, the reasons therefor?

The Minister of State in the Minis-
try of Defence (Shri B. R, Bhagat):
(a) 62, Sir.

(b) There is no such proposal under
conaideration of Government.

(c) Cantonment Boards serve a use-
ful purpose, and it is proposed to
continue them inter alia for the follow-
ing reasons:

(i) Cantonments are really mili-
tary stations where the Army
lives and is trained. The civil
population in csmtonments
initially sprang up to cater
for the needs of the garrison
stationed there. It is mainly
confined to bazar areas which
form only a small part of the
tota] ares of the cantonmernrts.

(iid)

(iv)

bis authority in this respect
should be unguestionable and
undivided.

It is unlikely that State Gov-

alia the military needd, Their
hands are full and it may not
be possible for them to
undertake any further finan-
cial commitments. The then
State Government of Bombay,
who were requested to estab-

It was decided some time back
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General Officer Commanding-
inChiaf and the Government
of India. The G.OC.- i€
fanctions under the overall
control of Government off
India which in turn, is res=

-
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e wtw @ wewty F et dawr

3639, it aryom wigewre @ W
T wite seTew St Ty W o g
won fv

(%) war ag ®v s wow AW
¥ W T g9 GO Wl § AT
(erwgr wew WRW) X qw fed
2w earfoy el A T A AT Y

(w) ufz gf, @ 3§ g FOHC
T wqT FHAEY X w1 fawr §; W

(w) 5o o &% @w friz *%
Forar s 7

gt ot swrew il (ot ¥o ¥
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fxat s sAA I qfea OF S
wrey gar &

(w) & (7). RATww da F
% Wed) % G1FT F TE@TT | gAET
feafs w1 ffa, awdret glizsr ¥
o W §a7 FE St aE w7
ST TR G S Y ITGHRTAT §1 G
s@ & wiz famn o 1 @ AR
! sifa §@ W FW AN P
® fagr o, W@ wifiwa anea oix
faRefY qx1 Iqwem 1 AT 4

Correspondence beiWeen Armed
Forces Fersonnel and MLPs,

mmn&qmmz
Wil the Minister Defente

pleased to state:
(a) whether the Armad Forces pear-

pleased to state:

(a) whether the area of Bardha and
adjoining villages in Madhya Pradesh
is proposed to be acquired for estab-
lishing a Defence Establishment;

(b) if so, the total area proposed to
be acquired and the number of fami-
lies who would be yproocted:

(d) if not, whether Government

" wiil consider the possibility of acquir-
Government Forest

ing alternativg
area, adjoining the aforesaid area?

The Minister of State in the Minls-
try of Defence (Shri B, R. Bhagat)t

(a) A proposal in this is
regard is undur



(¢) Compensation for the lands and
hoyuses acquired will be paid accord-
ng to law. As regards rehabilitation
of the affected persons, the matter will
e primarily for the State Govern-
ment to consider.

(d) Approximately 05,163 acres of
Government forest land considered
is already included in the
proposal. The adjacent Government
forest land is not considered suitable
for the project.

Defence Production Centres in
Vindhya-Satpura Ranges

3632, Shri Nitira§ Singh Chaudhary:
Will the Minister of Defence be
pleased to state:

(a) whether the area of Madhya
Pradesh lying between Vindhya and
Satpura ranges is out of the normal
Air Force striking power of countries
that attacked India in the past;

(b) whether the above area is also
eentrally situated and is approachable
from all parts of the country; and

(c) it so, whether Government con-
sider the desirability of Jocating more
defence producing centires in the afore-
said hills?

The Minister of Defence (Shri
Bwaran Singh): (a) It will not be in
public interest to divulge our know-
ledge of the capability of such
countries.

(b) and (c) The suitability of an
area for location of a Defence Pro-
duction Unit is determined not only
from the point of view of its central
location and approachability from all
parts of the country, but also by other
important factors like aveilability of
water, power, raw materials and other
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facilities, its topography, etc. In any
case, at present there iz no proposal
to establish any new Defence Produc-
ing centres.

Constitution of Pregramme Advisery
Committee

3633. Shri B. N. Shastri: Will the
Minister of Information and Broad-
casting be pleased to state the rules
and procedure for constituting the
Programme Advisory Committee for
the Broadcasting Station of All India
Radio?

The Minister of Information and
Broadcasting (Shri K. K. Shah): The
procedure for the constitution of a
Programme Advisory Committee for
& Broadcasting Station of All India
Radio is that the Officer in charge of
the Station concerned draws up a
panel of about 20 suitable names re-
presenting various interests like lite-
rature, art, scienCe, technology, sports,
Industry etc.; for appointment as
members of the Committee. The
panel is shown by the Officer in charge
to the State Government concerned
with a view to ascertaining whether
they have any objection to any of the
names included therein. The panel
together with the views of the State
Government and additional pnames, if
any, suggesied by the State Govern-
ment is sent by the Oficer in charge
to the Director General, All India
Radio. The Director General then
makes the final selection of persons
for appointment as members of the
Committee. Thereafter, orders ap-
poiting the selected persons as mem-
bers of the Committee are issued by
the Director General, All India Radio
and thus the Committee is constituted,
The members are informed that they
would be contacled by the Officer in
charge of the Station concerned.

A copy of the rules of Programme
Advisory Committees attached to Sta-
tions of All India Radio is laid on
the Table of the House. [Placed in
Library. See No, LT-TB8/6T]. .
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(a) the total pumber of All-India
Radio Stations in Madhya Pradesh:

(b) whether Government propose
to increase the number of these sta-
tions in the near future; and

(c) it so, the location thereof?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
The State of Madhya Pradesh has at
. present five broadcasting centres at
Bhopal, Indore, Gwalior, Jabalpur and
Raipur. All these centres have a
common programme most of the time
which is originated either at Bhopal
or Indore, where adequate facilities
!«;:!- programme production are avail-
able.

(b) and (c). The Fourth Five Year
Plan, as approved by the Planning
Commission, includes provision for
setting up two additional broadcasting
centres at suitable locations—one in
the area pear Jagdalpur and the other
in the BatnalRewa region.

Demonstrations on West Asia Trouble

3635, Shri Swell: Will the Minister
of Externial Affairs be pleased to state:

(a) whether following the outbreak
of hostilities between Israel and the
Arab States, there have been occur-
ances in the country in which the
United Nations F1ag has been insulted;

(b) whether Government has
received any protest from the United
Nations Orpnhntiun of any of its

() theﬂmuhmbraommcm
in the matter?

The Minister of Defence
Swaran Singh):
demonstrations
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{b) No, Bir.

(c) Steps m taken R

authorities bring the

undermkolh:mdhtdy
Padileation of Bocks

3636, Shrl B. N, Shastri: Will the

Minister of Infoimation ahfl Broad-

oasting be pleased to state the total

1966-67 language-wise?

.The Minister of Information
Broadeasting (Shri K. K
The requisite information is
below:

r—.

out 31-5-67
during 1
1 English 84 46
2. Hindi 22
3. amese 14 7
'y i 7 131
z: Gujarati a1 17
Punjabi 24 17
z. 3 a3
R 7 20
9 Marathi 25 12
10 Oriya I 34
11 '_}‘_:lnu 15 19
13 ugu 14
13 Urdu a2k 13
14 Portugese H
Ex-servicemen
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(a) whether any land has been ac-
quired by Government for military
training in the country during last five
years; and

(b) if so, in which States?

The Minister of State in the Minis-
iry of Defence (Shri B. B. Bhagat):
(a) and (b). The information is not
readily available and is being collect-
ed A statement will be laid on the
Table of the House.

Sainik Beboal, Pachmarhi

3639, Shri Nitiraj Singh Chandhary:
Shri G. 8. Mishra:
Will the Minjster of Defence be
pleased to state:
(a)whtheraadnn:&hoolhwo-
mwumupurmm;m

(b)ttso.whmthcschoolhmb
to start functioning?

WMQM&&.“
try of Defence (Shri B. B. Bhagat):
(a)NomethhundGrmd-
deration at present.

(b) Does not arise.
Cods for Politica] Broadeast from
ALE.

mumm:
Dr. Ram Manchar Lohia:

Written Answerd 7413

Sbri Bhogendra Jha:
Shri Vasodovan Nalr:

and Broadcasting be pleased to state:

(a) whether Government have re-
considered the All India Radio policy
in regard to political broadcasts in
the light of the discussionsicriticisms
in Parliament;

(b) whether any changes have been

made in the existing code or rules;
and

(c) if so, In what respects and the
nature of the changes?

The Minister of Information sad
Brosdcasting (Shei K. K ‘Shal):
(a) to (c¢). It is proposed to have
discussions with leaders of all parties
and with Chief
making any changes.

Ministers before

National Defence Academy,
Ehadakvasia

3641, Shyl Atam Das; Will the
::nlmro:m be vleased to
te:

(a) whether it is m fact that an
expert Commitfee hag been set up to
examine the syllabus of National
Defence Academy, Khadakvasla
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(c) Doey not arigs at present
Lessons of UAR-Israel Confilot

3642, Bhri Hem Barua:
Shri Samar Guha:

Will the Minister of
Affairs be pleased to state:

(a) whether Goveranment have
deduced any lessong from the UAR.-
Israel conflict helpful to our nation
both from the military and inter-
national relations points of view;

(b) if so, what are they; and

(c) whether Government propose
to take or suggest any measures
through the U.N. for permanent peace
in that part of the world?

The Minisier of Defence (Bhri

Swaran Singh): (a) and (b). Recent
developments in West Asia show
force resolves no problem and pesce
and stability cannot be achieved im
that region without the complets
withdrawal of the armed forces of
Isrsel from the area, recently oceu-
pied by thent.

(e) India has consistently stood for
peace and is actively working in the
U.N. and outside towards this end.

Siatement by Maj.-General Rikhye

3843, Shri Hem Barsa:
Shri Xanwar Lal Gupta:
Shri Samar Guba:

Will the Minister of External
Affairs be pleased to siate:

(a) whether the attention of Gov-
ernment has been drawn to the state-

External

UNEF in Gaza in his report to
U.N. Becretary-General which says: ‘A
econtributing factor to the casualties
suffered from artillery fire wap the
proximity of the United Arab Repub-
lic military positions to the camps eon-
centrated’; and

(b) ¥ g0, Government’s reaction
thereto?

Written Anawers JUNE 26, 1087

The Mitister of Defence (Shel
Swaran Bingh): (a) and (b). There
were 3 number of incidents in which
Israeli forces attacked the Indiam
personnel of UNEF. The statement
could only relate to one of those inci-
dents and even with regard to that
one incident further enquiries are
necessary in order to establish its
wvalidity.

(a) the number of recruiting
and sub-centres established a0
State-wise for recruitment to the Air
Force;

(b) whether Government propess to
open one such centre in esch State;
and

(c) if not, the reasong therefort
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The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) to (c). There are 17 Air Force

3647. <t Wwp W :
s ofr ww :
st Tw dwe oy :
wt wgrorw Teg wroh -

27 ifre-wrd W g @y §
F w<a -

(%) ==% warmm & wmafaw
worn # G feery sopwrn ¥ wgi a%
wr g fglr & @

(@) *n wg aw § fs fgt 2
rE g W) ey e g & &
folt m zeaqal & vt
wrra # wfewfdi ¥ wafe fdt &
wate & sgur aay ot gl 4 i

() afz g, A7 Iwdww aver 1
ST & fad s st @ w7
fawre ?

whrom sh (< et Fog) ¢
(%) o wequry & gt w7 ¥ W ar
o el ¥ wifes w1 @

(W) flt & v ¥ ot e
&7 O ST wAw ST sy
# woh fet kg wft §

(v) wrehw fadw ¥ & wfw-
sl o st ot ¥ fag fewmfie
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Ty # figefy wPrard fawar o § i
Ty Harwy ¥ figdr sy dvear o3
wareg & qerew # Wty gart fadw-
feyy forwr=t /¥ % Y wow fooqr oy
w & Warem ¥ wa ot e
w fawre w0 qu o fary fem

amgrg

firh wunit ¥ wil W et
® fmd shewmgw
3648. Wt swy wew
o e aw :
Wt Un dwe Ty
iy sgrove Feng wreefy :
wr ffewed 5@t g w3
7 wyr w0 fa )

(%) wr Tk wawy 3 I @
& wiwfeat Y Sreargy W ¥ fad,
AY qrwTd ey QTU wrew ¥ of
gy warrei ¥ ondy B, woeh #r€ avorr
g § Wit

(w) afe aff M dmaw@A &
W owTor § 7

wherewn st (ofr vk Fom) ¢
(w) v =ft

(@) woerdt fawml foareat #
fefr arow w0 & fvg gowr@r we-
w1 ¥ Folal /¥ ot awer o #Y
forinr®t g werwa 9T § Wit Sl
figt sfrewr SfoeT wrow s &
Forerif Qi wrowrl) wwTfcat o sewTge
st awx greeT A o syaear §
oY figdy & wefory dverar SRR 1
T AT ATTY GO & ey st/
farwreil g s &y R W QR § i
tw gy fadw saew A own & ok
LY AfY Tk WY i w fewre
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e T fevTer & avx e
3649 WY Wwg W :
ot ofx wm :
wt wyrvvw fey wrelt
ot Uw dwy v :

vy difowed S g @ N
W‘ﬁf“:

(%) 1947 § afemm w7
W & AT W g fase feer
w;

(w) 31 97wy, 1966 ST T
w1 faee feast qr; Wiz

(7) Wt & fasr UG &
warln aifwera &) foay o s
yetor g?

wfrcer st (ot Wk Foy)
(%) 1047 ¥ wfwsrr T & O
wror & feww 1 v ooy e )
e T | Rgd et o Parest
¥ shrwew gRa 11 fie wror % fawr W
oY gorelt et Wit afemT wim
MNugFwrEd wiw frw o€ 1-1-
1966 ! WTTH ¥ dAST 3,268,090

wu fonfow % fowr wofr ¥ 5 wves,
1966w urw ¥ ¥ qrOw fawaw
T o7 |

(7) Peufe wwwerc § -

(i) wremgd wfeww™ o -
ot aw dwivn g off g § Wi

ey Yw awenr ¥ arieere e
T X W e wft wE
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(1L e ey s
dratwT 1960 ¥ oy yu fwur w1 T
Ao wm I § v warst X oy
TR gart wdwf s Wt ot el
3 g ar¥ TAF qAET W wreTr-aa
17 3w, 1961 WY § weT 47 weN
a7 fRat &7 fawor anffr g it
off TaTgT AT AYE A 10 WA, 1061
*f vardifen ow dwat 1674 ¥ T
# Srw-awT & §TAY W 9 |

(i) owewrrafaw wfowm
Wy ;W ot ¥ WieT W Wi qa
& mar & | gfw gw dwTH qr-gat
® T 9T qegat &w wr fagle
wfewrt mff wr wafag carst o
seeT-aaet W gare f A€ o)

(iv) ouonafrew  arfewm
v diwie W s ofy o Wt

g € 1 B frgme & dwd W e
g
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(e) if so,-whether the had to
curtail ship

the goodwifl visit and return
+home?

try of Defence (Shri B. R. Bhagat):
(a) snd (b).
from

20-3-1965, INS VIKRANT and INS
KUTHAR anchored off Mina-al-
Ahmedi, in accordance with the nor-
.mal practice in Kuwait in the case of
visiting Naval ships.

(e) Yes, Sir, except when they pro-
“ceeded ashore in organised parties.

(d) Receptions were given by the
Kuwait aufhorities in connection
with the visit of the Indian Naval
ships,

te¢) The ships did not have to cur-
tail their goodwill visit to Kuwait.

Facilities for Jawans

3651, Bhrl Singh Mahida:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it is a fact that various
State administrations are not paying
as much attention towards the needs

Z

try of (Bhri B, E. Bhagat):
{a) to (c). No specific cases to the
affect- that- the State Governments are

-paying as mudi sttention towards
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gone during the Indo-Pak conflict, *
regaring land for house and agricul-
tural purposes, have been brought to
the notice of Government.

(d) and (e). The Government of
Rajasthan has been addressed to fur-
nish the required information, it will
be ]Jaid on the Table of the House,
when received.

Military Trucks for Water Supply in
- Bibar

3632, Shwi Atam Das: Will the
Minister of Defence be pleased to
state:

(a) whether it is g fact that some
military Trucks have been loaned to
the Bihar Government for bringing

drinking water in drought affected
sreas of Bihar;

areas of Madhya Pradesh; and
(c) if 80, the details thereof?
The Minister of State im the Minks-

.iry of Defence (Shri B. R. Bhagat):

(a) Yes.

(b) No such request has been re-
ceived from the Government of
Madhya Pradesh and the question of
giving such assistance therefore does
not arise.

(c) Does not arise,

3653, Bhri Atam Das:
Shyi Bam Aviar Sharma:

The Minister of Defence be
pleased to state:

() whether it is a fact that rations
military

for personnel have been
reduced;
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{d) it so, the steps praposed to im-
prove the health and efficiency of the
jawans particularly in the NEFA and
Ladakh greas?

The Minister of Defence (Shri

Swaran Singh): (a) A voluntary ex-
perimental cut of 60 gms (2 Ozs) of
atta per head per day in the rations
for all troops on the field service scale
of ration (other than those on the
bigh altitude scale of rations) was
made in February 1066 and ia gtill in
force.

(b) The cut is reviewed from time
to time, and is operative at present
upto 20th February, 1968.

(c) No, Sir.

(d) Does not arise. Besldes, as
stated above, the cut of 60 gms made
in February 1066 does not apply to
woopa located in the high altitude
aress of Ladakh and NEFA.

Sapply of Germs Warfare Material to
Pakistan by UBA,

2634, Shrl Shiva Chandrs Jha: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that in the
arms aid to Pakistan, USA has also
supplied germ warfare materials; and

(b) i so, the reaction of Govern-
ment thereto?

The Minister of State in tho Minis-
try of Defence (Shrl B. E. Bhagat):
fa) Government have no information.

~(b ) Does not arise. However,
Pakistan iz a signatory to the Geneva
Protocol which prohibits the use in
war of poisonous or other gsses and
bacteriological methods of warfare.

Chinese Inflitration in Maldive and
other Indian Islands

3855, Bhri Madha Limaye:
Shri Arjun Singh Bhadoria !
Shrl RaMl Ray;
Shyi Ram Sewak Yadav:
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Shrl J. K, Putel:
SheT Molaku

Will the Minister of Rxternal
Affatrs be pleased to state:

(a) whether Government’s attention
has been drawn to the arrest of some
Persons speaking a tongue similar te
the Chinese in one of the Maldive
Islads;

(b) whether there are reports of
Chinese inflitration into the Maldive
or othtr Groups of Indian Ocean
Islands; and

(c) if so, the steps proposed te
chack this in concert with Maidive or
other authorities or on its own?

The Minister of Defence (Shrl
Swaran Singh): (a) to (c). Govern-
ment have no information. The ques-
tion pertalns to matters which are not
within the jurisdiction of the Govern-
ment of India. However, in go far as
developments of the type mentioned
affect Indian mational interests, Gov-
ernment are exercising due vigilance,

Atomic Energy Station in Mysere

3656. Shri K. Lakkappa: Will the
Prime Minister be pleased to state:

atomic energy station there by
Central Government; and

(b) if so, the details thereof?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) and (b), The Site
Salection Committee appointed by the
Government of India in 1062 to recom-
mend suitable sites for the location
of atomic power stations in India
suggested ‘Sangam’ near Mekadsiu in
Mysore State as one of the sites satis-

loca-
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Students from Angela

3858. Shri Shinkre: Will the Minis-
tor of External Affairs be pleased to

(a) the number of students from the
Portuguese colony at Angola who
have come to India for
studies in the last five years;

(b) the number of those carrying
their studies in the educational instk
tutions in and outside Goa, respec-
tively;

{¢) how many of them have been
successful in completing their courses
and with what qualifications;

(d) whether some of those studenta
in Goa have spproached Government
for the facilities for further studies at
Dehradun and Madras; and

(e) whether there are complaints
from those Angolan students for the
paucity of funds or for bad treatment
by a sector of Goan population on
racial grounds and politica] 1deology?

The Minister of Defence (Skrl
Swaran Bingh): (a) 24 .

(b) The following is the break-up
of the courses which the students sre
following:

«(i) Military Training at the IMA,
Dehradun—T7 students,

{ii) Police Training at the Police
Training School, Phillaur—
6 students.

(iii) Nursing Course at Margoa in
Goa—17 students.
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In fact, they are now going to follow
the regular courses mentioned in (b)
above, The course at the IMA staris

exile who are residing In Leopoldville
(Congo). The Government of India
has met their requests in every res-
pect.

(e) There have been no complaints
from these students regarding shor-
tage of funds as they were recelving
adequate stipends during their train-
ing in Goa.

There have not been any complaints
regarding ill treatment by the Goam
population. There is still, however, a
small pro-portugese element in Gom
which does not welcome the idea of
India helping Angolans in exile and

(b) whether all the employees, in-
cluding the Goans who were
station during Portuguese




(a) 108 Goan employees working at
AIR, Panaji were taken over, at the
time of liberation, They had 7-8
Fear's service at the station.

(b) and (d). Employees of AILR,
Panaji, including Goans taken over
from the Emissora-de-Goa are subject
to the service conditions relating to
.fransfers governing AIR employees,
and the rules and regulations are
applied to all employees without dis-
erimination.

(¢) No Bir,

1317 hre.

RE. CALLING ATTENTION NOTICE

Narain: What about a

oy g ool (i T): XETES AW
¥ wrw o fear @ ¥W @Y TE
FTETIET @ & ATHY WX | X a4
Wy ¥ ®Y T
Mr. Deputy-Speaker:

hand say. How can I say?
be considered.

Shri Sheo Narain: He ls & member
of the House.

I cannot off-
It wild
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Mr. Deputy-Bpeaker: He hag been
newy hm:omd.':lh” ot
( ] it nnta.quuﬂm
of sub judice; if it is sub judice,
will take notice of it. ltdoelnot

ot wyg foi@ : xw % waoffen wr
e e ) dRa RO H
ST AT W fy v gk ¥ smreaw
wiEw g uta @ X warar & ww
wafew o w1 ATT W AT Ow T
¥z fogr qTeeY AU Ar-EEEET
T wifgd |

Mr. Deputy-Speaker:

allow you to refer to that.
tions).

I will not
(Interrup-

An hon. Member: It is a matter of
life and death.

Shri Sheo Narain: You yourself might
have read in the papers. The men is
on his dying bed. He is in the hospi-
1al.

Mr. Deputy-Speaker: The Minister
has already said that he would com-
municate the feelings of the House
and in due course information would
be placed on the Table of the House.
Call attention notice,

1220 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

RIPONTED HUNOER STRIKE BY EMPLOYESRS
or Foop DEPARTMENT

Shri Samar Ghuha (Contai): Sir,
clﬂlhcamuuono!themmhterot
ma.m:u‘tun.cmmunltynwe*
fopment and co-ommntob%ur]g-
lowing matter of urgent public im-
pﬁmuﬂmu.ﬁ that he may
make & statiment thereon:

_Raported hunger strike on the
:,  10o7 teen
| m e by Tghters

7538
Employees (CA.) e

mwmmuuona
long standing demands

Shri B. M. Banerjee (Kanpur): Be-

fore he makes a statement, T have
a submission to make, Telegrams
were received on the 19th that the
hunger gtrike was to take place on
the 20th. Today the Minister takes
the opportunity to answer, when the
information has become a story. Such
important call attention notices lose
their significance if they are not
answered in time. You should tell
the Ministers to deal with them ur-
gently.

Mr. Deputy-Speaker: You should
realise that 100 notices are received
every day. We have to shift them
and determine priority on account of
the urgency of each notice. In that
process sometimes it is not possible
to gnswer them the next day. Every
day we take one notice, T fully ap-
preciate what you say but thiz can-
not be helped.

The Minister of State in the Minis-

to say that 18,000 food employees all
over Imdia went on a mass hunger
strike on the 20th June, 1967, The
actual position is that the All Indis

ployees who actually observed the
fast on that day is not available. It
has, however, been reported that the

fast was peacefully  and
without detriment to mormal  work
anywhere,

2. The demands of the Association’
Alg—

(a) DEffecting total regional in-
tegration of the functions and
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{Shri Annesshib Shids}

employees of the #ood Depart-
zmtm&emmm

(b) Settling the terms and con-
ditions of transfer of the emplo-
yees of the Food Department to
the Foogd Corporation by amend-
Ilg‘th:ndl'ood Corporations Act,

(c) departmentalisation of
clearance, stevedoring, transport,
etc. works of the Central Food
Department in all the ports in
India.

3. The position about these demands
is seriatim as follows: —

{a) Since the Food Corporation was
established on the 1st January, 1965
nearly one third of the work of the
Food Department has already been
transferred to the Corporation. The
depots in the Southern Region were
transferred on 1-4-1965 and the de-
pots in the Punjab, Delhi and U.P.
were transferred during the period
1-4-1066 to 1-11-1068. A few other
sectors of work have also been trans-
ferred to the Food Corporation. Aleng
with the work transferred so far,
8,000 gazetted and non-gezetted offi-
cers of the Food Department have
been transferred on deputation to the
Yood Corporation. The transfer of
other work of the Food Department
to the Corporation has haq to  be
deliberately slowed down on account
of the extremely difficult food situa-
tion in the country for the past seve-
ral months and particularly the very
heavy imports during the last two
years. The operations of handling of
foodgrains at the ports and its dis-
tribution among the wvarious States
have become exiremely complicated
and full of difficult administrative
problems requiring close coordination
between  different  Governmental
agencies concerned. Considering that
the Food Corporation is sti']l in the
process of establishing itself, it was
not thought desirable to burden it
immedistely with the entire work of

Hunger Strike JUNE 26, 1087 by Food Corporation 7430
. Eogpisyes

©ca)

clearance and distribution of food-
graing all over the country. How-
ever, the policy of Goverument hes
not undergone any change and #t is
proposed to transfer the remaining
items of work to the Corporation a8
early as it iz practicable.

(b) Government have already de-
cided to provide for the terms and
conditions for the transfer of the
employees of the Food Department to
the Food Corporation of India by
proposing a suitable amendment to
the Food Corporations Act, 1064. A
Bill for this purpose is likely to be
introduced during the current session
of the Parliament.

(c) The departmentalisation of ¢the
various aspects of operations re'ating
to handling of foodgrains at the ports
is being gradually implemented. At
the same time, however, the necessity
for avoiding any dislocation at the
ports in the 'midst of heavy
imports of foodgrains and the ex-
tremely difficult task of speedy move-
ment of foodgraing to various dis-
tribution centres have to be kept in
view. Already certain major aspects
of these operations have been depart-
mentalised at . Kandla,
Madras and Visakhapatnam, This
process is continuing and we may be
in a position to deparitmentalise cer-
tain



bringing a Bill to amend the Food
Corporation Act of 1984, say
shat the departmentalisation of the
wvarious aspects of operations relating
%o handling of foodgrains at the ports
ia being gradually implemented.

Mr. Deputy-Speaker: Put the ques-
tlon,

Shril Sammar Guha: It is a peculiar
statement. How can there be such
a statement ful'! of s0 many contradic-
tlons? Would the hon. Minister make
a specific statement saying that all
the employees would be absorbed in
the Food Corporation? Secondly,
what is the exact time when that Act
of 1084 will be amended? (c) They
say that they will be in a position to
departmentalise certain aspects of
foodgrain operations at the Calcutta
port in the near future. What does
that ‘near future’ mean? and (d). ..

= Mr. Deputy-Speaker: Do not follow
Mr. Hem Barua.

8brl Samar Guaba: l:n_viewuf the

Hunger Strike  ASADHA 5, 1389 (SAKA) by Food Corporstionys3a
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have contacted the different regional
directorates. We have said that all
the 16,000 were not on hunger strike,
The regional directors say: we are
not in a position to say how many
employees in our office were on hun-
ger strike  because . , . (Interrup-
tions) they say that they did not
know whether on one day the em-
ployees took their meals in their
houses or not. They have no infor-
mation.

Shri Hem Barua (Mangaldai): That
is unfair.

Shri Umanath (Pudukkattai): If
you do not have the actual figures,
do not malign them. After all they
are our countrymen,

Shri Hem Barua;: That is the Con-
gress way of fasting. I am sorry the
Minister is adding insu't to injury.

shri Umanath: He should not cast
reflection on the bona fides of these
employees, If he cannot verify the
figures, that is different.

Shri Annasshib Shinde: The Food
Department does not have 18000 em-

ployees.

Shri Umasath: That is a different
matter.

Shrl Rangs (Srikakulam):

House?
we all mow how these fasts are
being conducted; people eat at home
and come over here. Another hon

is not fair. Let it be clearly

stood that whoever fasts, he

goes a certain amount of sacrifice and

suffering. It would be improper for

anybody on that side, especially a

minister, or for any of us to atiribute:
-
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motives to those people who g0 ol  gyistence Yyears earlier,

fasts. May I request you to sak the mmﬁ&mumx
B ot gt o el T e B e

B
he did not mean that those people

whom they are working. I am not
-casting any aspersion nor am I sug-
gesting that they did not observe
fast. I am really sorry if that sort
of impression is created in the minds
of hon. members,

Coming to the question, I will be
100 happy to discuss the problems of
the employees with their association.

Shri Surendranatp Dwivedy (Ken-
drapara): You have discussed ump-
teen times with them.

Shri Annasshibk Shinde: About the
legal position, I have already written
to the Minister of Parliamentary
Affairs that in this session we should
be allowed time to take wup this
legislation. I hope it will be possible
for the Business Advisory Committee
to find time for it. We are as eager
s the hon. member to see that the
employees are not dissatisfied on
account of the non-existence of legis-
iation, We wish to extend all neces-
mary protection regarding their ser-
wice conditions, ete.

lhlmlh—ﬂ: Dwivedly: Has
the Bill been introduced?

'siwt Anmasabik Shinde: The Bill is
ready with me. I have written for
permission thst it may be taken up
in this session.

We have built up a
sort of institution to control the pub-
lic sector foodgraing trade.

cruitment is made, preference must
ve given to those old Food Depart-
ment employees who are sent away
and who are without job. Why s it
that this simple and reasonsble de-

this demand, that hereafier
recruitment is made first preference
should be
of the old Food Department and only
after that others should be consider-
ed, is acceded to?

Shri Annasehib Shinde: We
poaition very clear.

given to those employees -
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As far as continuity of
service is concerned there is no diff-
culty. Apart from that, the scales of
Pay offered by the Food Corporation
are s'ightly higher. Therefore, if a
particular ¢mployee joins the Fooa
Corporation he gets other advantages
also. As far as the existing position
is concerned, that is not affected. Shri
lan has raised the point about
posts that are created When
are advertised, these officers are
to apply. I think all will agree
selection should take place om
basis of merit.

Shri A, K. Gopalan; The Minister
said that they can apply. May 1 ask
why prefercnce cannot be given to
these old emp'oyees of the Food De-
partment who have been retretiched?
Cannot the Government say that they
must be given preference? 'ﬂ:cynhl:
been working for sp many years. NO
they ha:e been retrenched. The
Government should say that first pre-
ference should be given to those em-

§ig

it

|

Shrl Anna sahib Shinde: Without
fettering the right to select on merny,
prepared to suggest that the
Corporation should glve pre-

to these employees.
M A K. Gepalan: Were
aaXen without any merit before
then

:
i
i

(CA)
the important demands, which does
not ind a place in the statement. i
that these deputationists must be call-
ed back. Their number is 8000, and
the Corporation is making new re-
cruitment also. May I know from
the Government whether this de-
mand has been considered, whether
the deputationists will be ca'led hack
and, if they are mot going to call
back the deputationists, the rcasons
for not calling them back?

Shri Annasahibh Shinde: We are
contemplating to transfer their ser-
vices to the Food Corporation of
India. When those posts have becn
abolished when the work has been
transferred to the Food Corporation
of India and the Food Department
has been disbanded, naturally, we
are thinking of giving statutory pro-
tection as and when the services of
these employees are transferred. The
principal demand of the employses
was that statutory protection should
be given io the transfer, We are
enacting the legislation with that
particular problem in mind.
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tion should be to transfer «f

smployees when their services are
wansferred and a'so to give them
it :liiﬂltl and privileges under arti-

Shri Umanath: Sir, I rise to g point
of order. The hon lady Member
Shrimati Suseela Gopalan, said that
the Government proposed an amend-
ment which the employees rejected
and the employees proposed a draft
amendment which they seid would
yprotect their interests. That hms
been with the Government for near-
1y a year now. She wanted to know
whether the Bill that the Minis‘e» is

Shri Umanath: Not word by word,
but essentially.

incorporated in the Bill,

Shri Umanath: He is evading the
issue.

Mr. Deputy-Speaker: The hon.
Minister has said that the importaot
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Shri Apnasshib Shinde: We refer-
red these points to the Law Ministry
and as drafted by the Law Ministry
the Bill has been finalised.

Shri Jyoilrmoy Basu (Diamond
Harbour): In the statement the hon.
Minister has stated:—

“Already certain major aspects
of these operations have been
. departmentalised at Bombay,
Kandla, Madras and Visakhapat-
nam, This process is continuing
And we may be In a position to
departmantalise certain aspects

Hunger Strike  ASADHA 8, 1880 (SAKA) by Food Corporation 7540

(CA)

E;lndlhhmﬁud:ﬂn.mth

Shri Annasahid Bhinde: I will
sgain submit humbly that there is no
contradiction in these two. Omn the
previous occasion it was mentioned
that the Calcutta port operations
would be departmentalised. Then
the economics of it was examined,
At that time the cost per tonne was
about 40 paise when it was being
carried on the basis of contracts.
When the Finance Ministry and
others examined it, it was found that
the cost may go up to 86 paise per
tonne if it is departmentalised im-
mediately. They toock some time to
examine it and the Finance Ministry
advised us that if the costs are likely
to go around about 50 p. per ton, then



1247 hrs,
MESSAGE FROM RAJYA SABHA

Becredary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 127 of the Rules of

Procedure and Conduct of Buai-

ting held on the 22nd June, 1067,

the Anti-Corruption Laws
(Amendment) Bill, 1087, which
wag passed by the Lok Sabha at
fts sitting held on the 16th June,
17"

1247} his,

sz AnND SEconNd ReronTs
Shel P. Venkatasubbalah (Nandyal):
1 beg to present the following Re-
poris of the Estimates Committee:—
(1) First Report on the Ministry
of Informetion and Broadcast-
ing—Film Institute of India,

Poona.

{2) Becond Report on the Minils-
try of Information snd Brosd-

of Mim Cen-
sors, Bombay.

only a minute.

duction stage. You have not done 30.
I will not permit you.

Shri 8. M. Banepjee: I want =
clarification from the hon. Minister.

Mr. Deputy-Speaker: Not at this
Mr. Deputy-Speaker: The question
is:

“That leave be granted to ntro-
duce a Bill further to amend the
the Salaries and Allowanows of
Ministers Act, 1952,

The mation was adopted.

The AMaisier of Laleur ond
Rehabiiitation (Shri Mathl): I beg to

*Published in Guzette of India Exira ordinary, Purt II, section 2, dated
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issued show-cause notices re-
.garding the contravention of the Act
under Section 295 which contraven-
been admitted by Shri Bagri
Agrawal but they also inti-
mated that the loan was repaid with

ed for condonation of the lapses on
their part. Notwithstanding this, the

Registrar of Companies Calcutta has .

been advised to launch prosecution
for contravention of Section 285. It
may also be stated that the Enforce-
ment Directorite issued show-cause
notices to the Duncan Straton, Brab-
maputra Tea Company & Shri Harl
Das Mundra and Mrs. Mundhra for
infringement of Foreign Exchange
Regulations. The Enforcement Direc-
torate would certainly initiate such
‘further action as may be necessary in
the light of the replies received.

There is another matter which was
not referred to in the discussion the
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{Abolition) BiR
‘Clanse 3 was added 1y the Bill..
Olatge 3= (Tyonsitional provisions).

Mr. Deputy-Speaker: There are
wome amendments to clause 3.

Shri O, Muthutmami (Karur): Sir, I
beg t0 move:

t) Page 3, lineg 4 and 5~

for “Central Government and
that Government”.

“High Court having
1uﬂﬂeﬁmhﬁomum¢
ci)aeuonmdthu High Court”
(1).

(ii) Page 2, line 8,—
for “Government” substitute—
“High Court”. (2).
Ciil) Page 2, line 12—
for “Magistrate of the First

substitute  “District Judge.”
(3).

(iv) Page 2, line 13—
for “Presidency Magistrate"
ats 4
“District Judge”. (4),

{v) Page 3, line 20, —

for “Magistrate of 1ihe First
Class"

substitute “District Judge™.
{6).

<vi) Page 2, lines 20 and 21,—

for “Presidency Magistrate”
-subatitute—
“District Judge”. (8).
My, Deputy-Speaker: I shall put
-unn all together.

Amendments Nos. 1 to 6 were put and
negatived.

Tribunal ASADHA 8, 198§ (SAKA)

D.G. (Min. of Dsfencs) 7338
Mr. Deputy-Speakar: The guestion

m;gmchmumuunam
The motion was adopted.
Clasuse 3 was added to the Bill,
Clouse 4 way added go the Bill
The Schedule was added to the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill,

ghri F. A, Ahmed: Sir, I move:
“That the Bill be pamsed.”

I.:lln-. Deputy-Speaker: The question

“That the Bill be passed'
The motion was adopted.

*DEMANDS FOR GRANTS, 100748
Moustey or Dzrenca

Mr, Deputy-Spoaker: The Howse

will now take up discussion and wot-

ing on Demand Nos. 4 to 8 and 111

relating to the Ministry of Defence for
which 7 hours have been allotted

Hon. Members present in the [Tuuse

they would like to move.
Dxaawy No. 4—Mpasrsy or Derakes

Deputy-Speaker:  Molien

Sl with e recommendstion of he Presdent.



“That a sum not exceeding
Rs, 4,48,27,33,000 be granted to the
President to complete the sum
Recessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, 1n
Tespect of ‘D:!mm

Mr.  Depuiy-Spesker; Moticn
moved:
‘That a sum not exceeding

The main objective of the
Navy, ag indeed of the Indian Armed
Forces, is not agression. Aggression 15
clearly not our policy; we are not an
sggressive nation and we have no de-
signs upon anybody's territary. There-
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are wondering

what the whole thing is about. Since
1952 or it may be since 1948, this ques~

tion has certainly been “under comsi-

But meanwhile, grave in-
tuation in 1948 or
Inilﬂwuw!:l!-

developments have over-

it means that they
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In this context, with thege objec-
tives, with these geo-political facts

and geo-physical facts and with these
Can these formidable tasks be per- deration”.

tasks tg be performed the question is:
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" 75658 DG.
[Shri N. Dandeker)

that any body would describe as
cock-eyed. But this House hass never
been reluctant to vote all the money
required for the purpose of the de-
fence of the country.

In the brief time at my disposal, I
can do no more than indicate the baisc
elements in this problem. What would
be involyed at the outset of course, is
the establishment of & major naval
base, and a dockyard on the east coast
with dry dock. repair and supply faci-
lities. The moment I say this, I
remember that since 1952 at any rate,
Government have had under consi-
deration the building of a dry dock

.on the east coast. But 15 years have
elapsed; they have not taken any
decision, they have done nothing. To-
day even for the merchant marine,
the repair dry dock and turn-round
facilitiey that are available on the
east coast are so ridiculous that only

.& couniry like this covld tolerste these.
In fact, vesgels built at Vizag have to
go all the way to Calcutta, for ins-
pection by the prospective buyer in
dry dock with all that is {mplied in
such a process, What is involved,
therefore, in this question of consti-
tuting a second fleet in terms of basic
fucilities is the establishment of &
naval base on the east coast, with
» dockyard with dry dock, repuir and
supply facilities,

Now, Sir, I will veature to step
where angles fear {o tread, namely, to
-consider what we should be, in brnad
terms the composition of a fleet on
the ecast coast, I have neither the
technical knowledge nor indeed the
information to be dogmatic about
this. My knowledge ig limited and my
information is also limited, but it
Jeems to me, on & general review of
‘his question, that the essential ele-
nents of an eastern naval fleet would
s at least one, perhaps two, aircreft
earriery with $he appropriate com-
plement of four fast, well armed and
equipped protective units for each
-of them, I say aircraft carrier because

JUNE 18, 19867

(Min. of Defence)

fighting angle, I imagine what is re-
quired is a number of small, fast, well-
armed offensive units composed of
destroyers, corvettes znd frigates
poised to hunt down and kill enemy
intruders, especially submarines. [ do
not anticipate, in the foreseeable years
to come, any probable enemy likely
to intrude into the Bay of Bengal and
so forth with surface naval units.
What we have got really to worry
about is gubmarines,

That being the position 1 envisage
for the eastern fleet, certain subsl
diary Questions arise. I dp not know
what the present position is,—I do noi
want to know,—~but I deo think thai
the question of fortifying the Anda-

in the Defence Ministry's
tions. What is realy required is
well-equipped and heavily fortifiet
advance base {n the Andamang witk
a few highly trained units of the
Army, Navy and the Air Force, wi
must be constantly watchful alway

on the alert. constantly undertaking
vombined exercises. Added to thi
would, ] imagine, have 1o be g
of air fields on the east coast
from where long renge land
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motion namely, the Indo-Pgkistan
conflict. I know I treading here on
difficult ground. Ido not want,
therefore, to talk about or to criticise
or even to mention the outlines of the
feneral strategy adopted by us or in-
deed of particular actions or the
merits and demerits of those actions,
but [ do want to focus ottention on
just one aspect which jn fact, troubled
me 5 great deal during the Indo-
Pakistan conflict and for months sub-
sequent to it.

We worked out perhaps the most
brilliant counter-offensive to the
penetration which Pakistan made on
the Akhnur sector. We attacked in a
big way on the BSialkot sector and
made considerable headway. And then
we got stuck, we just got stuck there.1
know that subsaquently there has been
a lot of whitewashing and mealy-
mouthed statements to the effect that

ASADHA 5, 1880 (SAKA) (Min.of M) 7568

let me add my reasons for mention-
ing them is this, that 1 have grave

doubts whether anything is being done
to eliminate those causes,

For example, when our armoured

units went forward, djd not re-
celve either adequate support in
the battle, or air cover when opera-
tions came to a standstill.

Secondly, the infantry units which
should have follwed immedistely after
the armoured units were terribly long
in coming, and this for the simple
reason that although they were mobile
they were mobile in trucks having
tyred wheels, not track wheels, When
a tank attack js made even a layman
like me knows that the tanks do not
advancee on broad roads, they go cross
country. They have to be followed for
occupation of territry by infantry
forces; but the infantry forces have
10 be conveyed in track vehicles, not
vehicles with tyres, The resuly on
the Sialkot front was that our advan-
cing tank forces did not receive In-
fantry support for 1 believe two days,
possibly three,

The same difficulty arose in regard
to the maintenance of supporting sup-
plies. The logistics of the whole
operation, 1 gather, was not something
to be proud of. It was disgracefully
inadequate, and if the forward grmour-
ed corps troops held their ground, it
was entirely because of their personal
bravery, their tenacity and the leader-
ship they recelved from the junior
officers up to the level of the officers
that actually go into the battlefleld.
They held the ground not because they
reccived adequate air support or afr
cover, not because the infantry !oll_o'lr-
ed up in time, not because the legistic
position was adequate, but entirely be-
cause of their own capabilities.

Then. the artillery. 1 believe we
are still functioning with artillery
which is not seif-propelled. 1 =am
aghast ntthl.thoughtthltmuﬂ-
lery had to be dragged to the plece,
fad to be Thad to be telin
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hither and thither by belng dragged

course, its range is limited g8 compar-
ed to the range of the artillery which
ig at the disposal and commang of the
Pakistani forces, Worst of all per-
haps—I would like to say a little
more about this—was communications.
One could say, communications were
practically a total failure during the
Pakistan operations. I am say.ng that
in all seriousness. 1 wanted to say
this last year but 1 thought it was too
close to the events and I would not
have liked to say it then because of
all sorts of possible consequences. But
today, when we are very nearly two
years away from the events, 1 believe
I should be failing in my duty, with
the knowledge that I have pieced to-
gether in the last eighteen months, if
1 failed to say that one of the gravest
failures during those operations was
the failure of communications. I will
not go into the details of it. I have
considerable knowledge of the details,
but I have no doubt that the Defence
Minister can get them from the signals
and other appropriate wings of the
Army and the Air Force; the reasons
for the failure, the effects of the
failure; and so on. The real fact is
that there was considerable failure of
communications between the opera-
tional units, the defence units ang the
commands,

Now, Sir, about the tanks them-
selves. The Centurions with which
our armoured regiments are eQuipped

JUNE 28, 1867
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them. But the whole logistics, again,
of the supply of components and spare
parts is all tangled up; all manner of
papers going up and down with notes
of somebody saying “no* or “yes” and
so on. The fact is that if you were to
ask, at random, the tank squadron
commanders of the Indian Armoured
Corps: how many tanks would be
battle worthy at 24 hours’ notice? I
doubt whether more than fifty per
cent of any squadron would be battle
worthy. 1 know, nevertheless, it there
was such an order tomorrow the men
would limp into battlc with their
tanks and give a jolly good dght. That
is their business and they do it re-
markably well. But that is aot good
enough. It is true, as pcople often
say: the best of weapons gre only as
good as the men behing them. But
it is equally true that the best of men
can be only as good as the geapons

The fact is that there is 5 great
deal in gll the matters gbout which I
have been speaking that requires to
be put right urgently. That is why 1
have raised these issues. Had ! any
reasonable ground for believing that
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fr s fea &1 ol & s oy Wi
|y QT # T ag T Awam Wiy
gt & W wrovaw § fe s g 9
gaar & foly & v d wly Ted A
st faer€ ot |

e S fawe woeqr w T &
guar A wgew W wry wTeie
ST AT § | CAEAA & FewAg
fardy % qwiew wrem ST @, W
wifearly 3 1wyt vfwdh 7T R
1 v Bt #Y & swrefy | ag wrawes
¢ e ool &Y wroet Efrm &) ol W ew
o o & & fay s agh wovw
wig@ wag ag FeaT WY TFAT
Ry Wnerh o & wwrar WATRGE
oY farer wwar ) Af w0 QT
v w1 W ag Fa g A
¥ Tt § Fw 4 Tug §F FEC 15 A
20 AT wikfiml Wy sda i% Tw
QWi M W W WA ¥ S 9
FA T QAT TE AT | GTAY AATHT A TRX-
WA ATHIT FY 4g w7 fzar § fw ag
wifm o a1 1 I I W T
W §, qw &Y gour & fad afw @
® wAr wT ared Sgar 9F, WA

Twwfow w1 wown 3§ tw o7 T @
I o Tywher & qeir I &7 TRAR
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&A1 T W, IT ¥ W O AT o
wvr foa ormar <t § A Il w0k
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TN AT ® e g feey
e T &7 g7 @ wir W ag
marer awt A% g Al guar R |

15.04 hrs.

{Sumz G. S. DEnLow in the Chair]
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ot Wt R s Aew o
I & 9 ¥ 71 gfedw T & ImT
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2 I ¥ Qver A7 writ g R AN FA
10,12 T wurefgt & wT AT I
¥ A wYT U % a Ty o awdr

ry
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wty g wziratdl, 9w gl ¥
M Tod Wy ¥ 3w W e gy
qfere wre o ® 3 o191 oF Ty
HEAATH 4T | IN O ATH Fow 47 |
TET W HT gort & g Ao U o
o W} fr agi wT WA & ) W
gw fe orfeeara & Tod w13 gg €
EIAAT € 391 | g Awex qiew
® oAt & fegardd & ez o
QW ' Q¥ ¥ ) @ IR W
s ¥ g v g R q A
sarr WY faurdy § 97 W gAET wFQ
YT gfagry @Y | qg o oY 3w
®T BT FEFT AR qT WL LR
¥ 9 v ) wg ¥ gy 9T et
® ¥ ¥z ary ot geEl @ oagt ¥
wMRT | R AT Warew ¥ %W
T B Ia W | ¥ oy oF
FMT WA & TEHT A Wrear £ f,
AMem o a% g1 Jg) fw ag fwm
wgt & | wifewrr a1 9% W w2
¥ my ag famr § a1 57w, e
¥ I A@ A G WA
R R RO ERECER o
T # § 3T A W @Ry &)
wan ¥ fai wodT o gaet aT 3ard
9} v fag a7 & fA% Q=T %1 gqm
# nt &, afew v A g ¥ fay
W 35 %) faveaiy & fag oit aw wr§
FrearE AR WY § 1 4AHT TE ofT
Het wgRy ¥7 sar feawm wgar §
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it i g dmmw § e &
a@IET ATy g EW A wa 1wyt
¥ § eI gy ¥ Wiy o
wx #r§ oy w7 faard Feme g
& & W A ¥ ofoare ¥ fad, ow
& wifwy swifad 37 ¥ vl
e & 3 o 37 oWl wr ot wfe
X & fad qaey farar arar § o @ wmsr
¥ e g wh 9w woaT
1 wru-amw q¢ Wwod B § fv I
ot & srEn, famd @ o,
qURTT fer and, 97 & aeNt w1 O
fawr & aniefy fesr & w19 & o7
g1 Haray ¥1 ey g9 w7 feamar
wgm fx gart @ da & O Y
ET ¥ ¥vy o1 37 § o7 & ofraret
Y og forwraa § fir formr ool o
oo, far Fogradt & oo, foer
T Y grawy ot omeft § W 9%
WRE @guT ag g, Qe o
Fart T ol =97 ot fer F QX F
ag fermad aga 3% Jard o o -
6 & 1 & g fr gy g Sraml wY
A gfead & arit 9fpd ot foer o
arard € wd) ¥, o 9T wwer WY
fear g

Shri Ranjit Singh (Khalilabad): Mr.
Chairman, Sir, 1 om constrained to re-
mark, at the outs.t, that in forty
minutes’ ¢ime I have to cxpose the
neglect of the vital subject which has
taken place during the last twenty
yvears. The way the Defence Budget
has been presented puts one in doubt
ag to whether there are any
formulated by the Government for the
presentation and the formulation of the
Defence Budget.

At the very gutset, let ma speak a
litile on the very question of the
principles on which the defence of
this country is based. For the purpose

s
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of preparation of the armed forces for
the defence of the nation, there s al-
ways a higher directive laid down by
the Cabinet, a definite and a firm
directive, given to the Services. In
our country, this divective does not
exist. This directive is known as the
national war aim. This was also cri-
ticised in the NEFA Report that a
higher dirctive was non-existing.

It is a great tragedy that a2ven now
there is no higher directive as formu-
lated by the Cabinet and given to the
services, In fact, the Government
does not know—it is in a dilemma—
whether we gare at war or at peace
with our two troublesome neighbours.
The Government will probably deny
that we are in a state of war with
them.

Shri Surendranath Dwivedy (Ken-
drapara): Any way we are in an
emergency all right.

Shri Ranjit Singh: What was our re-
lationship with China in 1962, between
20th October ang 15th November?
Were we at war with China or =not?
‘If we were at war with China, when
did we revert to peace? China has
still got large chunks of our territory
under their occupation. Whep did we
revert to peace with China? What
was our relationship with Pakistan
between 5th August and 23rd Septem-
ber, 1965? We were at way with
.them. When the borders had been
violated on both the sides, there was
no question about the fact that we
were at war with them. When did
we revert to peace? The :nera cease-
fire—in the case of China, our Govern-
ment calls a unilateral cease-fire—is
only suspension of hostilities sg ihat
peace negotiations may take place. A
cease-fire is not an end to war and, cer-
tainly, no country with any dignity,
accepts peace with its territory under
foreign occupation. ‘Therefore, our
Government should have decided 35 to
whether our national war poicv was
the liberation of the tcrri‘yrv under
foreign occupation, Similarlv,  a
directive laying down the jpational war
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aim should have gone to the armed
forces.

The Government should have given
to the armed forces a national war
aim in the following manner: You
will prepare for the liberation of all
Indian territory under alien occupa-
tion. Then only, the armed forces
would have the motivation to prepare
themselves. We have no motivation
at the moment and, therefore, the
Government formulates the Defence
Budget without taking into considera-
tion the fact that we must liberate
the territory that we have lost to the
enemy, whether it is China or
Pakistan.

Only a few months ago, I read a
statement made by the External
Affairs Minister in which he had said,
“At the moment, we are not in a
position to liberate our territories.”
He had obviously addressed that re-
mark to China. It implied inherently
that we will make an effort to get into
position to liberate those territories.
But the Government hasnot made that
effort. Either the Ministry of Defence
thinks otherwise or the External
Affairs Minister was talking against
the principles of his own Government.
Therefore, the very basis for the De-
fence Budget does not exist, the prin-
ciples on which the defenca of this
country should be founded. When
we are in a state of war as we are at
the moment, we have to zive a direc-
tive to the army for preparation with
an aim for all training in pcace. Par-
ticularly the army says that they
train in peace to prepare for war. That
is not enough. There shouig be a
firm directive from the Government
because the greatest threat to peace—
I cite 5 Swiss dictum—is to take peace
for granted. Our Government has
taken peace for granted ever while
fighting the enemy. It is no use going
into the legal jargon whether we are
at war or not. A war that lasted for
wwenty years from 1925,to 1945 bet-
ween Janan and China was always
referred to by the Japanese as the
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Mukden incident. There was no for-
mal declaration of war wnen Pakistan
violated our territories; yet, on the
Sth August and again on the 1st Sep-
tumber, 1065, the forces clasheq and
we occupied each other’s territory;
had there been a proper aim given to
the army, there would have been an
unconditional surrender of 1! Pakis-
tani forces within 15 days. There has
recenily been another war, 3 war in
which eight belligerant nations took
part and seven of them were reduced
to such a mockery by a amall nationl!
There was no formal declaration of
war at all. Bo, pur Government have
to decide whether we are at war or at
peace with China and Pakistan, How
can a nation having the slightest self-
respect be at peace with people who
are in occupation of our territory?
So, I request the Government to give
to the Armed Forces the motivation
for their training that all their train-
ing, all their preparation, will be
directed towards the liberation of our
territoriegs under foreign oceupation
and only when this directive is given,
we shall be able to formulate a proper
budget for defence. The indecision of
the Government regarding this is
hampering the motivation of our
troops. Without this, an army can
neither train itself well nor in times
of war can it fight,

1 will now come to the question of
the preparation, rather than the pre-
paredness, of the Armed Forces. 1 will
deal with it in the following headings:
its strength, its organisation, equip-
ment, training, intelligence and above
all, morale.

Let us first consider the strength of
the army. What is the dictum re-
garding the strength of the army?
The strength of the enemy or enemies
that we are likely to face or are fac-
ing snd consequently the extent of
the borders that our army is ecalled
upon to guard Here we have two
enemies facing us. It & the evalua.
tion of defence experts that in tines
of, war, if China snd Pekistan com-
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bine against us which they are bound
to do and are preparing tc do, we
shall be facing a total of 40 divisions,
Knowing that we shall be facing a
total of 40 divisions, we are prepar-
ing an army with a strength of only
20 divisions and the Government says
that they do not have finances and
asks how they could prepare an army
of more than 20 divisions. If you
have to fight a defensive way and if
you cannot increase the strength of
the army, at least think of increasing
the strength of your auxiliary forces,
which is the cheapest method of en-
larging and extending the army in
umes of war. Again, 1 will cite the
example of that country which has
created military history very recently,
namely, that of Israel. it had a
standing army of 50,000 troops only,
but within 48 hours, the sirength of
that standing army went up to 2,50,000.
‘This was the state of preparedness of
ifs muxiliary forces. It is this state of
preparedness that we must have, But
what are Government doing regarding
the strength of the Army?

They have reduced the strength of
the officers in the Army. They have
got rid and are getting rid of more
than 6,000 emcrgency commissioned
officers most of whom have had battle
experience. From the answers given
on this gubject, you know how much
the House was exerciserd over the
question of the release of these emar-
gency commissioned officers, and it
was said that we were giving them &
very raw deal, and that in fact we
are being unfaithful to those pecple
who had served the country with their
very life. But the answers given were
sp evasive, and I might say that the
answers given were also not true in alt
cases; I do not sey that the untruth
was spoken deliberately by the De-
fence Minister, but he was probably
misinfored; 1 shall scoeps that posi-
tion because generally Ministers heve
are misinformed, Now, what ia the
type of answers that we have beem
sotting regurding these emergeney



selected 500 for regulay commissions,
80 that the number cames down to
1500. We were getling gid of another
600 officers who were going on pension
in one year, and the turnover of the
Defence Academy and the OTS was
only 1100 officers in a year. ‘There-
fore, in & single year we were further
reducing the strength of our officer
corps by 700. The Amy is aiready
working on a hard cores of officirs of
80 per cent strength only, ynd by re-
ducing that strength further, we were
weakening our units, But the Defence
Minister hagq repliz:g then that it was
necessary to do so to keep the Army
young. But, then, probably, as a re-
wuit of that very question, Govern-
ment got rid of the younger set of
officers of the emergency commission
ang they extended the time-limit of
officers who were to retire, by another
two years, Is this the way to keep
the Army young? Those officers
whose services have been extended
are incompetent officers, who have
been thought unfit for promotop in the
past twenty years. It will be im-
proper to cite names here; otherwise,
T could read them out in hundreds.
But it is enough to say that this thing

€over up a false answer, a misinform-
ed answer is given; on the other hand,
the time-limit of the older officers is
extended. Is this the way the Minis-
try wants to keep the Army fresb?
This is one aspect of the strength of
the Armed Forces.
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when the schemg siarted in 1963 we
were very much short of officers. It
was in 1964 and 1965 that the scheme
came to a slow progress. But in 1988
Government stalled the scheme with-
out giving g fair trial to it; when the
new director-general came, he told
Government that he could not do it
and, thercfore, Government acceptea
his ruling, ang that which had been
decided by & committee and which
nad no! evep been given s 1air tna

was shunted and the NCC girength
was reduced.

Then I come to the Territorial
Army, the saddest part the Govern-
ment have played in respict of it
not only regarding its strength but
also regarding its morale. The Terri-
torial Army was instituted as a second
line of defence in this country. In
1960, certain territorial army units,
notably the artillery units, were em~
bodied. From 1960 to 1962, they were
kept in that position. In August 1963,
orders came for disembodiment of
these units—at a time when China
was threatening. The Government
themselves had adopted a tough pos-
ture pis-z-vis China, and at that time
they thought of reducing this army
by disembodying these units. Do yoy
know when this disembodiment start-
ed? Ip October 1962 when the Chi-
nese were advancing on our borders.
Right through the war with China,
from 20 October to 15 November,
these territorial army units, amongsi
them a medium regiment and a fleld
regiment, of which we were very
short, were |being disembodied.
Jawans were sent home and in spite
ol representations from those units
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was proceeding, the Government
stopped it again. Then came Septem-
ber 1965. In September orders were
given that these territorial army units
should again be disembodied. I was
sent to Delhi by certain army friends
to try and use my influence with cer-
tain' of my friends in the Ministry
and in the political parties to stop
the disembodiment of these units. 1
pleaded with them, government offi-
cials as well as Ministers, that we
were going to facc a war very soon.
But they said everything was under
control. ‘In Kashmir, everything is
under control. We will not necd the
territorial army units'. In fact, one
Minister went to the extent of saying,
*You army people panic for nothing.
In Kashmir. cverything is under con-
trol’’ 1 went back, met my army
commanders and told them what the
situalion was. They zent me again
on the 1st of September. I came on
the 1st of September. I saw Shri
Dandeker and Shri Vajpayee. 1
wanted to see Shri Krishna Menon,
but 1 could not see him. 1 wanted to
see leaders of all shades of opinion
and tell that at this vital moment the
army was being reduced. These
leaders grasped the purport of all that
was happening, but they were help-
less againsy the attitude of the Gov-
ernment. Even on the 3rd September,
batches of the teiritorial army were
put on the train to be sent home,
when Jnurian had already fallen. On
4th September, orders were given to
call back those jawans from their
homes.

This was the state of the territorial
army then. All this happened be-
cause it has been the policy of Gov-
ernment to send their rotten elements
of the regular army promoted to the
NCC and the Territorial Army. I
will give erxamples. A Director of
the Territnrial Army sold a military
rank. promoting a wine merchant
direct from hony. Captain to the rank
ot honv. Lt. Col. and immediately
after ‘hat took the job of General
Manager in his factory. People on

ballistics and small arms. So, 1 draw
the attention of the House and the
Minister to the drawbacks the army
feit.

Good equipment means also good
morale. During the last war, we
were greatly helped by God, there is
no doubt about it. For instance, I
know that every time the First
Armoured Division moved out for
manoeuvres, only 50 per cent of its
Centurion tanks reached the destina-
tion, the rest having breakdowns on
the way, but when the First Armour-
ed Division moved one of its units to
Khemkaran, by the grace of God not
a single tank broke down on the way,
not a single tank had mechanical fai-
lure. So, it was the grace of God.
Now, are we to rely only on the garce
of God again?

The sorry state of equiopment that
we have is shown by the two examp-
lezs that 1 give now. We started with
a venture to make our own tank, the
Vylayanta. It was an excellent tank
by anl accounts, yet the fact remains
that the gun of the Vylayants was far
inferior to the gum of the Centurion.



Again, naturally the gun remains,
but it is also the man bchind the
weapon that counts, and our men
were far superior to them.

The question of the wireless sets
has already been elaborately told gver
here by Mr. Dandeker, Now I will
give two examples to show how the
army suffered due to lack of commu-
nications and breakdown of commu-
nications. When our forces were
sdvancing for the capture of Sialkot
and there was nothing left in Bialkot,
their army had desrrted it, the civi-
lians had deserted jt, it was only a
question of going there 1o occupy it,
because of the loss of communications
twn brigades could not place each
other ¢on the ground, ind they dclay-
ed this the whole night trying to
place cach other's position, and in the
morning came cease-fire. These
wirelest scts which we were using
never functioned at night, at night
they just failed to function, and even
now the army is short of good wircless
sets. We need wireless sets which
are transistorised which we can
manufacture in the country, but the
sources are neither being tapped, nor
are the finances forthcoming.

Then there is the question of rifles.
Ichapore gave a very good rifle to
the army, but it is a rifie that is still
cumbersome to CAITY.

Mr. Chatrman: He has already
taken 30 minutes, the time allotted to
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his party, but he iz making quite an
interesting speech, and I would not
mingd giving him a few more minutes.

Shri Ranjit Singh: In the matter of
extremely vital equipment, we are
still dependent on foreign countries.
Take the question of HF 24. We start-
ed a division to manufacture fusillage
over here and get the engine manu-
factured in Egypt. I do not know
who gave this idea. But whoever
gave this idea does need to be ireated
a little roughly both by the Govern-
ment and by the people of this coun-
try. It was nothing short of misguid-
ing the nation and placing the nation
in a dangerous position. To have the
engine manufactured by a nation
whose technical knowledge is not as
advanced as our own and to have the
smaller thing, fusellage manufactured
in this country is indeed something
that does not tally with intelligence.

An hon. Member: Are we still
manufacturing it there?

Shri Ranjit Bingh: My information
is that that factory has been razed
to the ground . (Interruptions).

Shri Bamar Guha (Contai): My
short notice guetsion on this matter
had been rejected.

Shri Ranjit Singh: Now, the rifles
that we are using weigh 10.5 lbs. By
using calibre bullet 303, the carry-
ing capacity of the soldier for bullets
is not increased by using thrse rifles.
The world has gone on to rifles with
much higher velocity and with lighter
body weight, and much smaller calibre
to ensure that soldier is able to carry
greater load of ammunition on his
body. The tendency is to go in for.2
class with muzzle velocity of 3200—
3700 feet per sccond. These rifles
were being used by the Israelis and
these are the latest rifles that America
is using. It costs Ir<s than the present
-303 rifles used bv the Army: the wast-
age of ammunition is much less and
the soldier can carry a much larger
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lnad of ammunition without increas-
g the weight. But 2 mere Rs 10
crores to switch over to these rifles
are not coming from the finance and
therefore our flre power is stunted.
The lessons of the last war as learnt
by our defence forces are not being
applied by the Government because
of financial bottlenecks. For instance,
we felt acute shoriage of air defence
equipment at the battle front itself.
In the Central sector, while advancing
towards Lahore we had no air defence
arrangement. Not a single light ack-
ack gun, ant]l aircraft gun, or machine
gun in a full diwisional fromt. The
enemy aircraft came and we had no
interception arrangements. It is
under such circumstances that the
morale of the Army breaks down. It
is to be said to the credit of our forces
that even under these circumstances
we held our ground and did not run
awsy like some other armies have
done when there was no air superio-
rity or air cover offered to them. And
at the same time it was felt that we
should have good antji tank defence
for our gun areas. Our guns were ex-
posed at times to the enemy tanks. It
happened in Kashmir One of our
regiments had to leave its guns and
come back because there was no
anti-tank gun protection. It was re-
commended that there should be
anti-tank, defence in cach gun arca
Eiven to the divisiona) artilliery and
that it should be an integral part and
each division should at least have one
battery if mot a full regiment of anti-

JUNE 26, 1807

(Min. of Defence) 7590

away, leaving 400 rejected for our
army. This iz the morry siate of def-
ence finance.

Now, I will give another exampie,
and that is about intelligence, I will
give examples of the faulty militery
intelligence which iz still placing us
in danger., We all know of the exis-
tence of the Ichhogil canal, but for
four full days our armed forces conld
not approach the Ichhogil canal be-
cause our military intelligence—in
fact there wag no military intelll-
gence—our civil intelligence had re-
ported that the west bank of the
Ichhogil canal was higher than the
east bank. It commanded the entire
east bank and contained the anti-tank
defence. Unless we reconnoitered this
position, and unless we neutralised
this anti-tank gun positions, naturally,
it would be suicidal for our tanks
advance. How much time does it take
to ind out whether one bank of the
Ichhogil ¢anal is higher than the other
bank? There were thousands of
grims, thousands of tradesmen, going
to Pakistan every day before the war
and passing over the Ichhogil canal:

&
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) But there are places

-eant was connected with the police.
ow, consider the morale of that Lt-
ol. It is under such circumstances,
hen the morale of the army becomes
sti-Government, that seeds are laid
w military revolution which none of
+ would welcome, but which this
overnment, 1 am sorry to say, has
.

Consider the economic bottlenecks
at exist in the budget for defence.
here is a reduction in the budget,
) vital issues. For instance, we have

ssen what we provisioned when the
neo-mtwu;ﬂad.andwm
e have provisioned now, there is &

ores, you could have raised a com-
aha annadven rf Sahtes alrrraft int
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We are cutting down all these things,

fra:;‘ntheverybemm‘tou:ewry

Whart 1s the remedy to all theseT
The Defence Minister will not under-
stand; probably he cannot understand.
The Government refuses to under
stand. Now, the only remedy is for
a Standing Committee of Parliament
to go into all these things to allot
priorities and also to formulate the
national war aims. Without a natio-
nal war aim—in fact this Govern-
ment is proceeding without any aifh
anywhere—they will proceed no-
where.

Shri Shashi Ranjan (Pupri): You
are giving a very good speech and
we are listening to it attentively. Do
not dilute it by mixing up other
things.

Shri Ranjit Singh: You are more
worried about dilution of the Govera-
ment's reputation than the diluation
of the defence preparedness of the
country. It ig not an aspersion on any
political party. It goes to show that
defence js a very technical matter,
which cannot be handled by nom-
technical mea.
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Does it mean that they consider our
opinion to be insignificant?

(Shri
: The convention al-
ways has been that anything outside
the House ig invisible and we should
never take notice of it.

Shri Shashi Ranjan: Then, what is
good of having an official gallery?
It can bg wound up. We do not want
it to be a show. Let all the memn-
bers say whether they agree with me
or not The Minister should not lalk
like that; it is not in accordance with

Shrl Swaran Singh: I think there is
unnecessary excitment over this issue.

The parliamentary convention has al-
ways been—we should steadfastly

g
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or others fail, I am responsible to the
House and none of them is respon-
sible.

Shri Ranjit Bingh: The point raised
by the hon. Member can be carried
to this extent that instead of getting
army officers here, some of us would
be ready to discuss these matters with
the army officers in the presence of

ponsibility, and whatever instructions
are given to the officers, either civil,



ture, any point was raised about the
presence of officers in the gallery.
It is absolutely a wrong point of order.
Hon. Members may now move the cut
motiong to Demands for Grants relat-
ing to the Ministry of Defence, aub-
jeet to their being otherwise admissi-
ble.

Shri 8. Kunda
to move:

“That the demand under the
head Ministry of Defence be re-
duced to Re. 1%,

[Failure to provide proper and effec-
tive defence services on the north=
east border of India from Raniganj
to Jalpaiguni. (1)].

Shri N. Dandeker: 1 beg to move:

“That the demand undey the
head Ministry of Defence be re-
duced to Re. 1"

[Pollure o modernise both the mana-
gement and the vlant, tools ond
equipment of the older ordnance
factories. (2)]

Shri E. K. Nayagar (Palghst): I
beg to move:

“That the
bead Ministry of Defence be re-
dused by Rs. 100",

(Balasore): 1 beg
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[{Handling the reirenchment and the
resetilement of water carriers and
sweepers by the authorities of
B.EG. and Centrg Kirki, Poona—3,
(B].

“That the demand under the
head Ministry of Defence be re-
duced by Rs, 100".

[Need for recognition of the trade
union rights of the civilian emplo-
vees of BEG. and Centre, Kirki,
Poona. (5)].

“That the demand under the
head Ministry of Defence be re-
duced by Rs, 100",

[Need to remove the grievances rclal-
ing to service conditions of the per-
sons: of B.E.G, and Centre, Kirki,
Poona. (8)1.

“That the demand under the
head Ministry of Defence be re-
duced by Rs, 100”.

[Deniel of the privilege of mutual
transfer to certain employees of 512
Army Base Workshop, Kirki, Poona
M)

‘“That the demand under the
head Ministry of Defence be
reduced by Rs. 100",

(Delay by the Ministry of Defence in
disposing the appeals preferred by
the employees. (8)].

“That the demand under the
head Ministry of Defence be
reduced by Rs. 100",

[Discharging employees under the Tule
5 of the service conduct rules of the
civilian employees in Defence. (9)].

Shri Ramavatar Shastrl (Patoa): I
beg to move:

“That the demand under the
hesd Ministry of Defence be
reduced by Rs. 100™.
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[Shri Ramavitar Shustri)
{Excessive on high [Need to pay adeguate attention 0

“Need for more expenditure om the
amenities of ordinary employces as

ghri 8§, KEmda: T beg to move:
“That thg demand wunder the

head Defence Services Effective-

Army be reduced to Re. 1"

{Failure to raise Orissa regiment. (14)]
Shri Bamar Guha: I beg to move:

“That thy demand under the
head Defence Services, Effective-
Army be reduced to Re. 1.”

{Pailure to organise guerilla army for
the Himalayan region, (18)].

“That the demand under the
head Defence Services, Effective-
Army be reduced to Re. 1"

{Failure in formation of para military
border force. (17)].

Shri N. Dandeker: [ beg to move:

“That the demand under the
head Defence Services Effective-
Army be reduced to Re. 1.”

$Failure to study and to draw lessons

from the Indo-Pakistan comflict in
1985 and to undertake appropriate
reorganigation, re-equipment ang re-
training of the Armed Forces for
hostile operations on the Western
Front. (30)).

Shrl Ramavatar Shasiri: I beg to
énove:

“That theg demand under the
bead Defence Services, Effective-
Army be reduced by Ra. 100™.

{Need to grant adeguate poy and sl-
Jowances to civilian employees. (51)].
“That the demand under the
Sead Defence Bervices, Effective-

Army be reduceq by Rs. 100”.

“That the demand under the
head Defence Services,
Navy be reduced to Re. 1",

[Foilure to provide one naval base o
Paradip Port. (81)).

Bhri Samar Guhba: I beg to move:

“That the demand under the
head Defence Services Effective-
theraduudtolel"

{Failure to set up a base in Andaman
Islands. (62)].

“That the demand under the
head Defence Services Effective-
ll'mheredueodtol‘h 1™

[Policy regarding recruitment in
Novy. (63)).

Shri N. Dandeker: I beg to move:

“That the demand under the
head Defence Services, Effective-
Navy be reduced to Re. 1".

{Failure to re-organise the nacal forces
into two separate fleets: the Eastern
and the Western. (64)].

Shri Ramavatar Shastri: I beg to
move:
“That the demand under the

hesd Defence Services, Effective-
Navy be reduced by Rs 100".

[(Need to do justice to all Stubegy in
the matter of recruitment o the
Naypy. (88)].

Navy be reduced by Rs. 100",

[Fall in the standard of living of
Jawang in the Navy. (09)].

Shri Samar Guba: I beg to move:
“That thy demand under the

hesd Defence Services, Effective.
Alr Force be reduced To Re. T*.
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[mem in J‘urther strengthening the
Air Force. ('?0)]

_ “*That the demand under the
‘head DPefence Services, Effective-
-*Air Force be reduced to Re. 1™

i’ﬁ‘m}ture to manufacture rockets for
.. the Air Force. (11)].

shri
wmove:

Shinkpe (Panjim): T beg 10

ﬁ:zl'_ ”ﬂlat ‘the démand undér the
“mead Defence Services, Effective-
“Air Force be reduced to Re. 1.”.
[Failure to give due aiténtion to ex-
pansion..of the Air- Force. (72)].

Shri Ramavatar Shasfri: 1
move:

beg to

“That the demand undey the
head Defence Services, Effective-
Air Force be reduced by Rs. 100”.

{Need to give adequate representation
~ to the people of Bihar in recruit-
ment to Air Force. (73)].

“That the demand under the
bead Defence Services, Effective-
Air Force be reduced by Rs. 100".

[Need to increase the amenities for
air-men. (74)1.

$hri 8. Kundu: T beg to move:

“That the demand under the
head Defence Capital outlay be
' reduced to Re. 1".

[Need to establish new defence based
industries in Orissa. (79)].

“That the demand under the
head Defence Capital outlay be
reduced to Re. 1".

[Need to improve the opresent proof
and experimental centre at Balasore,
Orissa, into @ major one. (80)].

Shri Ramavatar Shastri:
aove:

“That the demand under the
head Defence Capital outlay be
reduced to Re. 1".

965 (Ai) LSD—T.

I beg to
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[Retrenchment policy in ordnance
factories. (81)7."

. “That the demand under -the
‘head Defence Capital outlay be .
reduced to Re. 1", . & Tl

[Need to improve the working condt-
tions of workers of ordnance fac-
tortes (82) 1.

- “That the demand under the
head Defenece Capital ouﬂ&y bef:
reduced to Re. 1",

[Dependence on foreign. countrieg im
the field of defence requirements. of
the country. (83)]. p
“That the demand under the _

head Defence Capital outlay be ,

reduced to Re. 1".

[Lack of ordnance factories to manu-
facture latest weapons in sufficient
quantity. (84)].

“That the demand wunder the
head Defence Capital outlay be
reduced by Rs. 100",

[Need to pay special attention to male-
ing the country self-sufficient in the
matter of arms. (89)].

“That the demand under the

head Defence Capital outlay be
reduced by Rs. 100",

[Need to manufacture modern arms In
the country. (90)].

“That the demand under the
head Defegce Capital outlay be
reduced by Rs. 100",

[Retrenchment of ordance factories
workers. (91) 1.

“That the demand undery the
head Defence Capital outlay be
reduced by Rs. 1007,

[Need to pay adequate atiention to the
development of ordnance factories.
L (92)7.
H 3‘
Mr. Chai'man: The cut motions are
+now also before the House.

-
-
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Fo01
16,55 hrs.
(Mr. DEPUTY-SPEARER in the Chair]

Shri D. C. Sharma (Gurdaspur): I
congratulate the hon. Minister and the
hon. Member who precedeq me for
making a very valuable suggestion.
But while I listened to him, I asked
myself one question, and this has been
put not only by me to myself but by
others also to themselves and that
#; Are we always to believe the

experts? -

President Kennedy lost Cuba—it is
glven in his biographies—in the firet
place, because he believed in experts,
Be took the advice of experts, and he
was not able to win over Cuba. Next
fime, he turneq a deaf ear to the
advice of experts and he wag able to
do something. Therefore, I am always
veyy careful about what experts say
because I know that experts know
less and less of more and more and
they get lost in the jungles of details
end they do not see the wood for the

I was very happy to find that my
%on. friend had taken some part in the
yast war that we fought against Pakis-
fan and I was very happy that he gave
ug his first-hand experienceg of that
war. Sir, the Second Worlq War was
fought long long ago. I have not
been a soldier but I have been very
#ond of soldiers, I have been very fond
of reading books on strategy and tac-
tics and I have been very fond of
reading reminiscences of generalg and
soldiers and other persons. After
going through all these, I can assure
¥ou one thing that no two persons
have agreed about the reading of the
altuation then. Therefore, I submit,
personal experiences are not always a
very correct guide of national policy;
personal experiences are not always
the right kind of pointer to having
a national policy in any field of
national endeavour. But all the same
we have a national defence policy. .I
ask mysel! on= question: Don’t we
Bave a national policy?

JUNE 26, 1967
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Emergency

An hon. Member: No.

Shri D. C. Sharma: You say, ‘No’.
The gentleman sitting there talked
of a military coup; he talked of mili-
tary officers; he talked of armed
revolutions and all that. Therefore,
you do not think jn terms of national
defence policy. I think in terms of
national defence policy. I know what
our defence policy is.

Here is this gentleman who s
always capitalising on his being a jg%.
Why should he sit here? He musd
Bo to his seat. Otherwise, I will mnot
speak. He must go to his seat....
(Interruption).

Mr. Depuiy-Speaker: He
coming in your way.

Shri D. C. Sharma: I ask you: Wky
should this man sit here?

Mr. Deputy-Speaker: Order, order.
He is not blocking you in any way.

Please continue your speech.
[

is not

Shri D. C. Sharma: What does he
know? 1 know jafs are gresh
people. ...

= g R fag (Tigaw) : arer
TEEq  ¥UY TI9HRT 47 §EAd §
# 3147 oo Ty AT 7 fave
s Arg &

Shri D, C. Sharma: I ask this mar
to go to his seat . . . (Interruption).

Shri Randhir Singh: I care a hang
for him., Who is he to ask me to go?
If he has no respect, T am not obliged
to pay him respect.

Mr. Deputy-Speaker: I will requeri
the hon. Member to resume his speeeh
tomorrow. Whatever time he has
taken now will be deducted.

16 hrs,

MOTION RE. STATEMENT OR
EMERGENCY

Mr. Deputy-Speaker: Now we take
up the motion on the statement em
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lmerg.ency made by the Minister of
Home Affairs on the 22nd June, 1967.

Mr, Hem Barua,

Before he starts, shall we decide
on the time limit? We have got two
hours.

ot sz fagy awmar (-
q7) : 37 faa & faa 242 #7 a0
@I | A2 H ot & fa=r
HIAT AFAF @I &1 T A1 av qIA
F ¥ IFL T fqag &1 Wy @ F,
wagT W far & aw A ad
g |3 |

Mr. Deputy-Speaker: It was already
axtended by one hour.

Shri Surendranath Dwivedy (Ken-
drapara): We may extend it by one
more hour, We can sit upto 7 p.m.

NMir. Deputy-Speaker: Let us see at
6 pm. Not more than 15 minutes
each,

Shri Surendranath Dwivedy: The
Mover should have 30 minutes.

s Ry foaq (q'77) @ wEfeat
B OFH TARY | J1 A FAS FTEY

2

&\ glo Ato fardy (Matawisr)
*°T FIET 2 |

s @ faa3: SR 3 Is@
37
Q .

Shri D. N. Tiwary: What is this dis-
erimination? It is always going on
in this House. We are not going to
accept this,

Whatever the time allotted, it will
be divided half and half. ISH; W

aifafems 8, gare wr sfafqaa
This attitude is very bad.

oft o fowq {6 awa agared

Emergency
St gio Ao fand: g7 W R
T E qra faceR T e g

o At A qe (fgeedt #=1) 0
TAT QRTHET & aR § TgH &1 o Y
2 afea fafrecama 7 1 v
R gy WA Tg & g fE faw
TR A TR Et F0 & 91 91 @Y 2
@ dR A &1 dafeq cfag g ead
WX TRRAAT & AT Far o
grT, W gre el 7 Hray sav g
AR e faega gar o sq @y Far
g ? o 9% FI1E BIEIA  €RT
qrad 7 g Ja a° g fag Afeww
g Frg oY HEAT FIAT

U g4 CIAIRE Y f2at 1 § qrear
IRA g fF SwFT am mwd g7
FAT MG aareen f@.E &1 arsadn
fFfFadra oz TmEd 3w F
ATE &1 @ g1 Fio Hdo &I Ht
g fasw @@ e faaw fFar
A1 IFFT 7 Ad@T e 7 O&
L9947 a1 § & A wgra &=
g e & 39 ardi 1 e IR
at w=el gW 1 gA&! darT 9ife
fg feala aatg)

Mr. Deputy-Speaker: Does the
Minister want to say something?

The Minister of Home Affairs (Shri
Y. B. Chavan): No.

Mr. Depaty-Speaker: Mr. Hem
Barua.

Shri Hem Barua (Mangaldai): I
beg to move:

“That the statement on emer-
gency made by the Minister of
Home Affairs on the 22nd June,
1967, be taken into consideration.”

T must congratulate the hon.
Speaker for having allowed this Jee-
cusssion en Emergency.® This Indian

s .
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-Motign: re.

{shri Hem Barua)

‘Parliament has, of late, specialised in
wasting its time, energy and the tax-
payers’ money in discussing --trifles.
We know that the Indian Parliament
Was spent Rs. 1,26,500 on discussing
f#alin's daughter, Madam Svetlana.

(Interruptions).

_-.— sy a1 fanT: ﬁm E{::H fm
TR EIAT "T*‘ ana q‘?i-"’('

i

TSliri Hem Barua: I have collected

this -figure straight from the horse’s
wiouth Therv"'ore you need not har-
bbur any doubt about it.

I have gone through the statement
of the hon. Home Minister made
#he 22nd June, with utmost care and
caution and I find that this is a wvery
fisappointing staterhent because it
Boes eontrary to the expezctations that
were roused in this country by  the
wtatement made on the 18th March
and in which indieations were_ given
that the Emergency would be lifted
from this country. He has given
cartain reasons. I do not want to get
into those reasons now. But then, I
must submit that somehow cr other,
emergency has become normaley in
$#his country; emergency has become
an occupational disease with our
rulers.

Shri Surendranath Dwivedy: Like
the cease-fire.

Shri Hem Barua: Emergency might
be compatible or might not be incom-
patible with dictatorship. For in-
stance, the pecple in China are con-
demned to unproclaimed emergency
hecause there is a totalitarian regime
in that country. But we have a demo-
cracy in our country and emergency
in the context of democracy is an
enachronism. The hon. Home Minis-
ter should realise that.

He has advanced certain arguments,
and I must submit that these argu-
ments are most unconvincing. These
acguments sHow only lack of vision
and a lack of a sense of reality on

J/
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T e v

the part of the Home Minister. I did
not expect this from the Home Minis-
ter as I knew him. It is also a fact
that when ]'.oglc recedes, passions pre-
vail' and ‘this is what has happened’
with the Home Minister and when
passions prevail, polmcal 1n31ght gets
d'atorted i :

- "

May I submit that I could not com-
promise the statement made by the
Home Minister on the 22nd June writh
the natural temperament with which
Bhri ¥. B. Chavan is endowed? He
has a sober approach to things and
he has a just temperament. In spite
of- all these things, why has he come
oui with a statement that contradicts
the basic qualities that the ma.
possesses? Often I wonder whether
it was the ghost of his distinguished
predecessor who used to see bugbeans
in mo : v

2

CLOIT] ...‘- C

this ?ld A ;hff

of the Home Minister.

There is a tendency, unfortunately,
on the part of the Home Minister, to
blame the Opposition parties. He has
blamed the Opposition parties and he
has laid the blame.at the door of the
Opposition parties. But one need not
be a genius to see through the psy-
cholegy that has prompted the Home
Minister to extend the emergency in
an unspecified way to an unspecified
time. IfI say that he wants to extend
the emergency, judging from the state-
ment made by him on the 22nd June,
from now to eternity, possibly I wouid
not be wrong.

Shri Pileco Mody (Godhra): Why is
the hon. Member wasting his time?
The hon. Minister is not listening to
him.

Shri Hem Barua: Shri Piloo Mody
says that I should not waste my time

because the Home Minister is not
listening to me.
Shri Ramga (Srikakulam): The

Home Minister is still in conference
with his colleagues.

-
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Shri Hem Barua: On a point of mies who were threatening us with

order. ...

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): We were talking
about the points that the hon. Mem-
ber had made.

Shri Hem Barua: May I continue
now, Sir?

Mr. Depuly-Speaker: Yes.

Shri Ilcia Barua: Is it not a fuct
that during the last elections, the
Congress Party assured the people of
India that the emergency would be
lifted? 1 just want to know it from
the hon. Minister.

16.99 hoe.

Mg Spxaxen in the Chair.]

1 want w know from my hon.
frienda opposite Wwhether they are
going or they are willing to seek a
fresh mandate £rom the people on the
question of the continuation of the
emergency or not. Somehow or other,
I find that this Government does not
suffer from moral compunctions, and
this Government would pot fight shy
of hitting you below the belt if it
thinks thet that is going to pay it
dividends.

Now that has become a psychology,
a mentality, with this Government,
to cling on to power somehow even

annihilation.

But somehow or other, what has
happened today? Instead of sireng-
thening our defence apparatus, the
emergency powers are often used
a very malicious way against indivi-
duals. Now the Home Minister comes
and says that tms emergency would
not apply to certain par.ss of ihe
country, although it is there. Posaibly
he has States lixe Andhra Pradesh
m mind. But suppose sumne over-
zealous district ofticer or police officer
in Andhra Pradesh under the shellsr
of these emergenty powers tries te
destroy o small shopkeeper, could yom .
prevent him legally from doing ii?
You cannot. Therefore, the originai,.
purpose which inspired our people w
support the declaration of the emer-
guncy by Government js now lost =
@ mad craze for power on the partr
of this Government, .

What do they do? During these
20 yeurs of freedom, this Government,
has perfected one machinery, one,
technique and one diplomacy only..
They know full well to use thus tech-
nigue or diplomacy against the Oppe-
sition parties and that has come w
light.

While trying to indulge in ihe
extension of the emergency provisions 3
for another unspecified period, the
Home Minister mentions the threat of r
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And do you want to

o
&

What happens?t There
who would say that on the
20th October, 1962 there was no
emergency and that was why we could
not give a good account of ourselves
when we were attacked. To suggest
tike that would be sheer madness,
wfdness to the nth degree, with-
out even a method. People always
suy that there is a method in madness,
But this would be madness without
any method. For five years since
1962 we are in a state of emergency.
‘The Chinese aggression lusted only
for five days. (Interruptions)—for a
- few days—and the emergency has
tasted for five years.

Whatever that might be, the Chinese
aggression lasted only for a few days,
but somehow or other the emergency
has become a permanent feature in
thie life of this nation. During the
fast five years we have been under
a state of emergency, the people of
EIndia have been under a state of
emergency, during the last five years,
the ¢undamental rights that were
gueranteed to the people of India
under the Constitution have been put
in cold storage.

We are as a nation in a state of
constisutional anarchy. High Court
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has become a permanent LestUre,
except Indis? In the UK or any
other mature democtracy, when exter-
nal aggression tokes place, when theve
is occasion for emergency, emergency
i;ﬂimdp':ad.mdumumm-

ger or external aggression hs
liquidated, the emergency iz alse
withdrawn. In this country, emer-
gency has been made a permanent
feature of our national life with =
purpose. The purpose iz to perpetuate
power for some people who rule this
country.

The Home Minister might say that
the purpose of continuing or perpe-
1uating the emergency is to create =
scnse of urgency in this country,
Where js that sense of urgency in
this country? It pains me to say that
even at the time whep the Chinese
aggression took place there was not
that sense of emergency which we all
want for this country, for our people;
there was no sense of urgency from
the Central Secretariat down to
connaught Place. There was no sense
of urgency in the country.

The main purpose for which you
want emergency powers is to stren-
gthen our defence apparatus, to create
a sense of urgency in this country,
You are defeated in your purpose.
Why do you want 1o perpetuate a
legislation or perpetuate a declaralion
or perpetuate the emergency for
which you do not have the powers,
even if you have the power, you do
not have the will, even if you are
exercising power you are
in the wrong way. Shrl Nath Psi
was very right when he said, while
speaking on the emergency, that the
nation wanted emergency to be used
as a sword in its interests, but in the
paisied and paralysed hapnds of this
Government it has become g javu, a

sigtoasion. What
dividends 1 do not know, In apite of
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fact that the emergency was there,

¥
£
]
g
%

ever a foreigner enters into our coun-
try, you have the right to push him
out. Yoy could not push out 5,000
illegal entrants from Pakistan. On
the other hand you went on complain-
ing at the doors of the different world
Powers for help, but the help did nor
come.

That is about Xashmir, and that is
about Pakistani infiltration, but what
abaut China? There is another argu-
ment gbout China also. True it is
that China poses a threa:, true it js
that China has developed her thermo-
mulear power, It is true, 1 concede,

* that China has ceased to be a paper
tiger. I also concede that the nuclear
teeth of the Chinese tiger have now
become long enough to reach the
Indian cow. or rather the Indian calf.
Whatever that might be, these are all
facts, But at the same time what
happens about China? In order to
meet the Chinese threat you do not
need the emergency provisions; by
you have to build up your military
and economic strength. Have you
done so to face the aggression or chal-
lenge from China or Pakistan? When

or Pakistan commits aggres-
on this couniry ¥You can again
impose emergency. Why should you
an attack coming from the
side of Pakistan or from the side of

China and perpetuste an emergency

the way that you are seeking to per-
it? At the same time I would

t the threat of nuclear war

rmonuclear war can be met

é
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theromonuclear power, We have ‘
thought of that.

Mr. Bpeaker: A: this stage you afe
discussing emergency—not defence,

Shri Hems Barua: The hon. Ministew
spoke of collusion of the Naga
the Mizo hostiles with China
therefore he waats to perpetuate
emergency. Could you forget that
collusion that came to light on
floor of this House, the fact that
collusion started as early as 10887
That was the time when our Govern-
ment was empowered to the teeth with
all sorts of powers including e
emergency powers. Why do you o8-
gel that? You could not do anything
to destroy that collusion in 1983. Now
you say that ycu want to deter that
collusion by extending the emergensy
provisions. Nobody would beliewp
you. Since the rebellion started n
the Mizo hills fifteen months back,
the Mizo hostiles are in constant com-
munion and collusion not only with
China but also with Pakistan. I raisedl
the question in this House that du
the last year when Mr. Chen Yi
Chinese Foreign Minister visited Daétm
the capital of East Pakistan, two dalp.
gations, one of Naga hostiles arill

When I raised that issue here, som#-
how or the other thiy Governmend
pleaded complete ignorance abomt
that. Why did you forget that yom
had diplomatic mission in Dacca. The
Foreign Minister of that time cams
and wantad to know from me the
channel through which I
know of it and 1 said:

going to give the channel;
go and try to contact your
the embassy in Dacca.
a Government that fails on
scores; here is a Government
by iis ineptitude and inertness
encouraged both the Naga
Miza, hostiles to rebel
Government. Yet they
Parliament that they
these emergency pro
they want to disrupt
the Naga and the Mizo hostilea

1
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for training in guerilla war-
#are and for collection of arms. Have
you been able to stop ihis collusion
e} the Mizos with China during all
15 months since the rebellion
ted? You have no:; You cannot
Because you are busy in the stinking
sguabble for power inside your own
; You cannot mobilise the will 10
destroy all these connections with
foreign powers. At long last I appeal
%0 the hon, Hcme Minister who is 2
shrewd man and a good man....

Shri Piloo Mody: That is the only
sentence he heard.

4

3

Shri Femy Barua: I hope and trust
that the hon. Home Minister, 3 man
who has vision and foresight, will
apring up in his seat and declare to
this House and through this House to
the nation, that from this day, the
emergency is ended in this country.

invest him with all the powers that
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made by the Minister of Home
Affgirs on the Zind June. 1967,
is of the opinion that the imme-
diate steps be taken for the dele-
tion or appropriate amendment
of article 358 of Lhe Constitution
30 that there is no., as at present,
the blanket suspension through-
out the country of the funda-
mental rights under article 19 of
the Constitution.” (2)

ot Wy foerd : vogw AgRa, X
TG A HPAT ARAT F 1 BT SR #
"2efgRZs”’ T @1 n  w fad”
2 WH JgrJrsmar §am

afadt as &1 s@ll  va
4

I move:

That for the original motion, the

following be substituted, namely:-—-

“This House, having considered
the statement on emergency made
by the Minister of Home Affairs
on the 22nd June, 1967, recom-
mends to the Governmen: of
India:

that, since the proclamation of
a state of emergency Is justified
only when there iz g clesr and
present threat of external aggres-
sion or internal disturbanos,
gravely jeopardising the nation’s
security; and

further, since the normal laws
of the land clothe the Government
with enough powers to enable it
to deal with any situation that
might arise,

the statey of emergency be ter-
minated.” (4)

Shri Surendrensth Dwivedy: Sir, ia
ay substitute motion, T will drop the
tast sentence. Otherwise, it wiil give
a wrong bmpression.

Mr. Speaker: Which portien &0 yo
eznt to cut out?



7633 Motion re,
Shri Surendravath Dwivedy: The
last part of the motion, beginning with

the words, “and may bring forward”.
[ move:

That for the griginal motion. the
following be substituted, namely:—

“This House, having coasidered
the statement on emergency made
%Wy the Minister of Home Affairs
on the 22nd June, 1967. is of
opinion that the Governmen:
should take immediate steps "o lift
the emergency from the 1st of
July, 1967". (8)

Shri Humayua Kabir (Basirhat): I
move:

That for the original mo..... .he
following be substituted, namely:—

“This House, having considered
the statement on emergency made
by the Minister of Home Affaire
on the 22nd June, 1967, is of the
opinion that there is no justifica-
tion for the continuation of the
emergency and it should be termi-
nated forthwith.” (8)

Shrd Ranga: Mr. Speaker, Sir, if
there is to be any direct, clear and
unequivocal confession of failure on
the part of the Government, here 1s
that confession. sald that there

ABADHA 5, 1800 (SAKA)

Statement on  7616-
Emergency

tiona] rights being enjoyed by 1the
people”” Instead of that, they had
carried on this emergency for such a
long time and misused it in guch a
shameless manner, and the very word
“emergency” has com: to be the butt
of ridicule and later on, the Govers-
ment had had to say this; “Yes; the real
emergency has aris:n in regard to this
matter.” They themselves cam¢ %o
realise that there wasg no rcal emer-
gency and there was no necd for this
emergency and emergency powers, and
then, what did they do? They found
thiz instrument, this weapon so very
convenient with them. that they
began to misuse it and in an vn¢on-
scionable manner. Even then, after
such g lot of protest from wvarious sec-
tions of this House, and from varicus
sections of the people in the country
also, who said that they had bDesa
misusing it, they tried to palm off.
not that honour, but that dishonour to
as many State Qovernments as poasi-
ble by saying—the predecessor of the
present Home Minister said-—that
many of the State Governments had
misused it. They gave thc assuranee
that it would be applied only to those



Government held a conference with
the opposition leaders i the hope that
they would agree to the proposed
amendment which Government wanted
introduce. But they Were dis-
appointed because there was no agree-
mént. Now they say they would not
withdraw the emergency powers from
1st July, which they should have done.
which ali of us demand, But they
do not want to withdraw those powers
at all. They want to keep it ith them.
selves. It is like a baby learning to
walk with a erutch. but even when it
no longer peeds it, it must hang on to
it. That is how Governmeni wants
to carry on. With the baby there is
some excuse, because he is su
to be pot so much adolescent.
this Government does not seem to
ralse abave those few stages, It
wants to hang on to the cruth, Is it
.only because of its foolishness? No.
There is same evil-mindedness behind
it. I do pot want to blame any parti-
cular individual—the Home Minister
or Defence Minister. 1 blame the
system in which Government func-
tions. This Government wants to

-3

JUNE 26, 1067 Statement on Emergency 7618

_Riainst whom does it want to use
thesy powers. It says, thers M
trouble in Nagaland Did the Nags-
land people eviy care for the liberties

Eashmiri peopls, who are all me:

ed here. It is we in the rest of

country who care for the Constitution
and who value these fundamentsl
rights, who gre hurt and who are
angry at the very mention of this term
“Emergency’ when there is no emer-
gency at all. It is for our benefit or
for our trouble that these emergency
powers are 1o be continued. Why
should the Government be so0 angry
with the people at large that they
want to continue these emergency
powers? When the Nagas declared
themselves independent and some of
them had establisheq an independent
Government, did we need this emer-
gency law? When the Mizos were
of it, did we need it
we not find it possi-

manner or to the extent in which we
were able to deal with them? We did
not need the emergency powers there,

or drive them away?
liberate three-fourth of
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Motion re.

Goveornment there may be at  that

time.

Who is to implement these eme:-
gency powers Let us see. It is the
»state Governments. Even when they
were having their own Congress gov-
ernments in all the States they were
not able to prevent those Staie Gov-
ernments from misusing these powers.
Today, in all the major, States, Cong-
ress, fortunately for us and for the
country, is no longer able to form the
government. It is non-Congress gov-
ernmets that are there. It is those
non-Congress governments that nave
got to implement thesa powers. Sup-
posing they misue these ocowers to-
morrow against my hon. friends them-
selves, would there be any redress?
Nothing at all. Would the Govern-
ment of India be able to go and tell
them that they should not do it? Sup-
posing they fail to use these powers
when a real emergency comes, would
they be able to tell them that they are
not doing their duty? All that ithey
can do is to dismiss the governments
that are there. That is the power that
they want to have. In order to dis-
miss State governments also these
powers are not needed. Whexy they
dismissed the Communist Government
in Kerala, did they need these powers?
But it would certainly come in handy
if they were to dismiss them, because
it is a very convenient weapon,
Otherwise, have they been able to
come and tell us that they have assur-
ed themselves of the willing co-opera-
tion of the State Governments in the
proper implementation and proper use
of these powers? They have not given
ug that information. Have those Stale
Governments themselves asked for
these powers to be given to them,
‘have they asked the Central Govern-
ment not to keep these powers in their
hands and to give it to them sp that
they may properly implement it? We
have not been given that information.
Without their cooperation, without
their asking for these powers, why is it
that this Government want to arm
themselves with these powers? There
can be only one imaginable wzason. and

ASADHA 5, 1889 (SAKA)

Statement on
Emergency
that is that the Government wants to

make use of them some day to get rid
of these non-Congress governments.

7628

Do they want to do it? We do not
know what they are going to do. How
can we believe this Government?
I say this for thig reason, that
then the Communists were there
in Kerala, at the time of the
last general elections—not this one
but the previous gpne—and the Govern-
ment thought that the Communists
were likely to capture power there,
here is my hon. friend, Shri A, K.
Gopalan, who is a standing example of
what you did to those people there.
You put them all in jail hoping
thereby to gt a majority for yourself,
to manufacture a majority for your-
self. But, fortunately for the country
and democracy, the people of Kerala
refused to be coweq down by this
Government and they elected these
people, Shri Gopalan and all the rest
of them. I do not agree with their
policy and programme. I am opposed
to the Communist Party. But, 4t the
same time, the people there wanted
the Communists to be elected and they
elected them in spite of the misus=
they made of the powers in their .
hands. In the face of this failure of
the Government, in the face of this
dishonourable use of powers by this
Government in Kerala, how 1= it
possible for me to accept my hon.
friend, Shri Chavans persoral assur-
ance—it can only be personal and
nothing more—that these powers are
not going to be misused?

All that I ¢~n say is this.
need thesz p~wers now. 1 would be
the first ~~~ ‘o support the Home
Minister, vwhoever may be the Home
Minister of the day, and the Govern-
ment, whatever may be the political
colour of that Government, the
moment he convinces me, my party
and the people in this country that a
real emergency has arisen. Let Ching
be foolish enough tp invade us once
again. She may be armed with
Hydrogen bomb ang all the rest of it,
it would b~ still foolish for her to in-
vade us if she were to do it. Let

We do not



761 Motion re. JUNE 26, 19007 Statement on Emergensy 78ax

[(Shri Ranga]}
Pakistan with all the intrigues that she gty firqy Wiy & W Wy

13 Carrying on with China and other
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S6ixt D. N. Tiwary: I was in the
meeting; there was no question of that.

&&rl 8. A. Dange (Bombay Central
South): Our Party had not agreed.

Sari D, N. Tiwary: That there is

need for Emergency was agreed to.

Tw e gmt P iafnriaz ved
¥ fg ¥w & Qe warai & gaday =1 @Y
wrx WYy Fra ardc qiear g7 o
wrd | ¥ fal gravew av fa e
qwa ¥ dvrax @ 1 wher frad
S E L ELECEIE CCEBEER
wY ¥ ) vy Py 7w g A gy v
OE R A T A AT @R oFAy
v it # oF fr wrw @ f5 aN
wri¥e o qzafy g1 1 i ar IRy
Ay WA N AT FER
wykz agary gefy e ag A€ &
waTagt A0 A frir A i Woarw
et wnxidr feasa & 730 @ qa¥
warar MY AIE I2vq AN gIA F N
uraT ) gegieafa Oy § fE war ax
g ¥ 5 fad arde fFrarta amy
® N ag 8 fadt abw aray fs
Y ae fear ol ST AW & way
feel & TasY Q& oz & g1 Faar
w | vl FA e wiEhe &Y dar
Fad Y fro wo w2 ¥ gy frar & ¢
Iax wg wr § fe q g
fxak wifezqur ®Y e fear an
w¥ otz ag fad arfoafarx g ang
! u¥ 1 wr qYRer o R
wr? e & feez o wife & wd diT
grivyfears g § ag ey & aF, &
& ot gwr fafree arge ¥ 7 QW
o fwr wy To o ® " F Qe
e e 1 v fr oy wAdY T
wdwrr oy % Wt | & awar § fw
g orer o wgy o wff &
Wy aryy mie Ffearw ¥ A wwT &,
witx w1y Whit ¥ wqu wgr § fe ol

ASADHA 3, 1889 (SAKA)

Statemient on  yS24
Emergency

@i arardex & s o st arferemr
¥ ax § wf wen wd ny
e wrr & @AM 4 e ¥
e xgt ¥ AR T R E A xw
feafe % g TraT & ¥ e ay ?
grarow feafa & gaey a8 ovar S
wrfad, Afew wrar ot ¢ 3 2% 7 Y TArw
Y wgwe wer A gU & | A7 T I
Taac @ § T aw A § 1 a7 A
£ 9 A@wr i€ Wi we sfaw
iy @y & 9 fw gl § T ge
&1 g e, WA ¥ A aga
X AT &, 6 A9 DA ATRT
AWM H @E | wriaT Iy $F e
Ay ? 2 W gt T N ST aw AT
vy W ? i@ fad aF oy & fw
raRdr Iq AT H AT @ AT CEEY
AEWE TR T TG |

L,

TE RANT WIET © WY TR
wrafar & oft gt ?

o Wio Ao faarly : gaTt wIHiNE
o & a1 AfY ag wqwa feasar &%m ¢
% wg @ @ f5 qfe fadndy <ot & Jar
Ay Aor oY wark & foy &5 v fawie
T § @ MafaweT ¥ ot Ja1 @
wfgr s fs g w@ ¥ s ag
qre fow & wfafomr dte agl
¥ gawr fawe woT SmEy Wi and
cfaara & aff fowzr wow wiigy at
W WUEAT &7 gor FAwTET ST gwar g o
oY ag Gar adt $ 6T ay aEc P
qT T ¥ folt e &1 0w 9T W
1w fordr ware sl <o g wrgd
§ og ot A D ww ), WY A TR
g ) wgEenTF g A E )
T g KT wifguT &Y W aXT
ST TE &Y W T wTEnd | Rt
rgrdsTRI s wiwn ) wfed
& I W fe oy i agen €
fw Tw ¥ T ¥ fol wifeezquw W
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[ zre wre frrdl)
wity s i iz it T ot
wrdt wri forgif 7y wd < o T
o @ el WA Q@

ow arw gt 7wl 7k fr mnidle
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Mr. Speaker: 1 will be able to call

8bhri A. B. Vajpayee: We can extend
it by one howr.

Mr, Speakvr: That means that we
will have to sit upto 7 p.m. Even then,

BRYR 28, 1882 Ststement on Pmesgency76ab

e W ver ¥ deewrw o Rafty
wifer o wrg | Iw wpvde % ag
wyr war § fiv oy dweww o el
& W aw ft afe gy Tewt oy
wr fiobr o w1 gudr iy @ ok
ardt ¥t sur faegew o @t anft §
TR “dw Tt deg W vde
four §, Www e off, Tt O
wr 1 fadefy wrwser vt 5w wic dw
oYW ITrY AT e o dfew @
fraforat 3 ™ w1 www W fawr

t

3

-

mmtmi‘m;‘ml

gvewTe %1 fegfa ) Siwr v
™ sfqgm gro saw ey sfawrd
w38 1w ¥ fqo i s W L
T & TR Aamfoe! A aoed Wt
wat, awfa & wfgsc & difi
¥t feq 1y g sufwa wndvar
agfaa g1 amet @ Nz fear wrowr v
fedt amafor ® Frzee wT IX fed)
A & A A BT Gy WY HEEwTer
¥} fegfy % w1 Ad mar

ErE bl o fiEifeed oA
#Y feaf 7Y g o o€ + avf) Ardedy
oot 7, Mt ¥w A Fwer aad fer o
Mer o e Wi QY wr § 7 9
wolY WERYT WY T T o ¥ fewre
war wifgd 1 xEeT qw § wror P
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W & wrk dwe o §, Wber W

ot &, wat ot g, A gt
vy wfy § 1 W Ay syt
wTa % §, % wwraw ¥ B, v gorey W
¥ §, o oo ¥ § 1 o ufh g @ Bfew
e ¥ e agt § oY fec wmpr @
iz ¥ feafe o e »1 w1 oy
YT ¢ wr wr sfiearny agw @ § e
Ve wifewmr #) e & wowy & fag
v Iy et e ¥ feafy ot
wrq varar Sy @ P

wr warw v xw feafr W
o et ¥ fag qaier gy § forne
WIT T FT R AR AgeT oA

ST IR §? Ao A -

w1 w1 St sgaaT F 1 Forw et e e
o ¥ ds% wrov gf, vy & fr
T IR W wx & fir g ek
¥ gwrwrs ¥ frofr v § ¥y g
writ aw difee @0 1 3o @ W
T TgR S 5 ff ) g 9y ey
gvel ® s g AT @ § § §e
WA FETESH ARG VT 9 ) g
VA gr v it @ ) ag
way ¥ fa fand zaY a1 e wfa-
T ¥ gwrET w3 & fag ag sra e
7 sz et g SoeY wpte w
il § g e g g
WTETT #Y 7eg w T ?

of; QHFAMW NN gREET ¥
Mg

o wra (g gl o W
O v g fe 3w ¥ geqe Ave
WX Wiy 3¢ &% 1 s 3@ @
Rrg wfirsTe wIge 8, W)X faw) wio @
R =Y | T W & T Y wrEe
W SRrETC WY ¥ g w9 WYY
W g7 1062 ¥ %1 7€ Tw qraw wfawr
Bfrpmaraw s ¥ o 43 s
™ Qv Qe fw. gfr & s age
R it S, o v W QA

ASADHA 5, 1800 (SAKA)

Ewmergency '

wfe gTerT yw vfir &Y g w0 & frg
W W 8 g gvewre o fafe wr
TNE w0 Y dure § ) ofe mw Qe
fagrg g Wi WY qa Wk & fag
W W W PN W FWIT R GEIRI
wionTe R & fag dare § | Rfaw wane
W femt ¥ 3o wow ol i aw ¥
sy faq Ty ewest o ol Roar wigh
¢ itz woere vufag wfesTe wigdt §
e o wmwweT & At e i v
1w Ty arwinT 3w fer aff o fore
fer vz % ot ) ok o fir Qv
ywré ¥ dvzare o feafr ) 3o qoil
¥ wifwe %< fear omgar ? afk aw R
ag ¥eqt ag) o at & ygar f: ay A
T ¥t wgeafvar @, 9@ ¥ HIT SOl
A% Y W @A ¥ wwvar W) wdt g
sy ot oiferarw & wasw a7 awr
I Ty Wt o7 | ag weT W W R
v frdfl moofaer g9z & man
¥ w w9 Al ® weamw o
worwa wfwwrd ¥ afeer «fi a7 o
£ 1 S wit wr a@ ofe Aw g o
SR T A ATWIT 9 gATwIw
¥ feafr aifey w7 avet @ 1 gfaemer
¥ % wfwwrT fagr @ Wi o m
WO ¥ wgam fadar | WY ge aw
I WOT F JrEW WAT A g AT WY
7 & 1 A g eakf g e
o gH T AT g 1 Awwifaw
afgeTdl & sy famrar g

17 hrs.

Te wRIY WgaT 3ph € v ¥e
|af ¥ gvewre 7 fmfa @M g
sfawT<l ¥1 vanw grT WX iy w &
g8 T ERT | WU FERT  HETHIW
& ¥o Hat aw difve @ Wi W
W W wneeTy w7 fegfa R fwrwar
smam W |
dwe dur § oY 2w & gF wiw ¥ § Hfewr
Fa W ¥ Fare et ot et 1
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[ wew fogrér wraidt]
Rz dur § AN et aw et § P v
A FIWIT ¥ Hz §Y WICT ¥T §%
wfY & 7w s o v w7 wgre A
Yo ®Y AHAT 9T, I A wyeway 9T
v o emdferT g e A R ?
afz gv O T % wegen ¥ favare
v § W wTefiT ¥ et v gt
¥% arqet ey WY weld & 3vET AN AT
wET AT Mg F A qHT AT wY ¥
aat ¥ @i vad o e wmw ¢
ng WA wrry fag @Y waet @1 gwer
v < o3 BT WIfE |

aeray wgred, gAY oAy &
T T g § | TR S agea,
T §32 17 % feafr #Y vy adr
AT, WTrH, AW Wi A aw
qifiwa AT wigE g 1 wTEX R e
qY & STARATTRT R W R
WY O ST gt qAET agy ¥ o
whr ¥ dfafrr ofam § ? wik ag
o & P & sha vl @Y A
ag 7% @ & fr w7 ast B aoer
¥ qryy fwet ot feafr &1 13T v &
fry a7 @ ¥ qafer wfawre &7 ofiaw
¥t A Awfcdt Gwe & ) W ooy
wroi & wfwsr gt & soere ¥ are ?
wr fanT § qfawe 5 wiaere sy
Y we g | v R Frw F
o wafe de @ @ AW %
forg W1 AT # (AT 77 AU O
¥ fdwfesc s YN § ) Sfewr &
THEd s vT T Y T § 7 9
Y we er AT W o gwr ? s
T gwt ? f gt § v
ot g tWm A §eT
ot feufiy & 1 wrew ¥ gre witvere it 1
e srre ¥ 7 pr ey ferwfee wy
wg 1 wfgemsif wT aRmy foar v o
Fwrw wrapty ¥ g WiT Y sy W
& ot 1 Py i farwre wrbanf) wgt o
€ 1w st F ofre srdanfy w X

JUNE 28, 1967 Monm'}ﬁb

o wfirere ¥y & § v s wfeerc”
# ot Iwwr gwam WY ot wfewre
Wt owmw ¢ 0 oW gfeet ¥
ey warmow wfowrd ¥ ww-
vt agY §

T AT ¥ G faan o enan
¥ e wiw gom wfufm v grodw
fiear a7 sorget Y qwad o an
e ¥ a1 gyt §, s gEi franfi
v AT, TR wEETd favgare fag
g sqrorfrdl ® Rt awrer W o
wgrerr ¥ uw @9 fearg #Y vy &
e feder sme gfsar wew 1 Swahr
g a1 | T Wl wgRA W &
wiy § gafeg ¥w weAT §1 WY gl
g b w  wfimre Rt
g afawgt o gevam fean o
gafae wa & wfae & ¥ wioad
af 31 fom dmvd? dat qog A
agien swartw W feafa s

T ed & Wy @itw wiemT g

amrg oA feafa & amar @
aad £ wnfed, we wre & wwd agi &
aY fve o1 «w WA ¥ Jqa T §
37 § w1€ §m @ a1 afs oA W e
i giwar § @ 5€ w o g e
o wa ¥4 aw €@ W ¥ Ry ot
am g faere v & fog daw §R
fie afoni ¥ e wieedl w1 auw
a1 equry fisd st 3w aT WY NN W6
*T gt fear wr @k § fag
goeTe wfwerr gt § o 1% W
TRTr AT AR | TE H W ¥ O
w7 frwre v & ga Fadda it dfew
g ® wrg & wfeet W & fng dare
aff § Forr wiwerd & wTew Ty
ot wc wwr e N wfwere ww @
frufs % omyvaw off mff fewn€ ¥ 1

Iny WERT, T WS W
frepfetnidwz | wc 4w

o cqufie wff € 1 g ol dw ¥

e
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fewadfere w1 ST G & fa
&qre A & o1 g o Ay g way w6 7
fa wfistr ot fag s s wr
FIq Y TIAt 4 I FT FTAT g
WY rradi f R wrH An ff &1
2 WA Arem WY AN T8 TATAT arsy
# fir fer wen Afugl ¥ 3R frarr
fafirog fwar 7 fes® Aeg wft dezwra
¥ feafa ol 7AA X 534 & weAA ¥
Agwa ¥ Wy qeu wAfai & W
QAT w7 A0 ArraTT FEAvAT Feury Aty
a1\ wrae gz K8t agea daw
ARrfi wY  waf A w0 @ oA
W@ 7 wrfrc W qAT W i
21 3of o g v w feafa & el
#ft wfge 1 51 & wAaC o @
& 31 ¥ farn Hifr wfgr) we
ag fagn aff ¢ a1 af feelt X d5we
RAACT wiewrdd w1 Iqdm awengy
® g ¥ qara W TWAT )
¥ 7z daY wgea ¥ wgAT wieew § e

ag fax & fasx w1 ot 1 gk

% 53 fexr ae) § 1 74 w1 ) Fexfr
o 51 § Wi gfx frc  ameafes
@6 w1 27 & oY Ao AW 39
o7 g9 &0 | waql  areAiaw
- deE wrw & oY g Tw WY T A} wwA
oYY w7 ey A o1 wwA ) geaaie )
Shri Seskiyan (Kumbskenam): Sir,
1 support the motion brought forward
byllr!hmkm;lmndedbythe
ﬂ(-l\ilt-!l‘.k—l.

ASADHA B, 1880 (SAKA)

Statement on 7632
Emergency

othey Members of the House demand-
ing that the emergency should be lift-
ed from the 1lst of July. The Home
Minister made a sclemn geclaration on
18th March that the emergency would
be lifted from 1st of July. That state-
ment contained only three sentences.
He has now produced a very long
statement asking the House and the
outside world that due to various rea-
sons the emergency has to be conti-

nued. He has mentioned in the state-
ment that the proposal to amend the
constitution did not meet with the ap-
proval of the opposition parties and so
he has decided not to introduce the
amendment. I highly appreciate the
democratic spirit of lhe Home Minister,

Shri Ranga: He is hclpless,

Shri Beshiyan: This high sense of
democratic gpirit has come to him not
out of moral strength but out of the
numerical strength. In the case of the
passports Bill, the entire opposition
parties opposed that Bill, If Govern-
ment had the same democratic spirit,
they should have dropped that Bill.
But where they could push through a
Bill, with their own majority, they do
s0. But where they require the oppo-
sition votes, they assume g5 different
posture,

There aTe two points in the wmend-
ment proposed by the Government.
First they want to limit the operation
of the emergency to ceriain areas.
Secondly, they want to indemnify the
Government servants for avts done
during the emergency. Once the
emergency is lifted without doing this
amendment, hundreds and thousands
of damage suits will go to the court
in respect of the past mistakes. They
want to avoid that and that is why
they want to continue the emergency.
They perpetuated and perpetrated
these acts and they should be prepar-
ed for the consequences. If theiy con-
science is clear and if they think that
they ysed the emergency powers with
restraint and only in the interest of
the country, they should not be afraid
of the damage suits. Because their
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[Shri Sezhiyan]

conscience is not so clear and they are
voke the emargency. They say there
is the threat of arrogant China and
aggressive Pakistan and hence the
emergency should be continued. I
think that it was Prime Minister Nehru
who said that the Chinese danger was
going to be with us there for thou-
sand years. Are you to have
this emergency also for thousand
years to come?

An hon. Member: Thank God, Cong-
ress will not remain for thousand
years. .

‘Shri Seshiyan: The Detence of India
rules and the emergency powers—
have become part and parcel of the
deily life of India? These powers
have been misused to a great exient
1 want to apprise Members of the
implications of the emergency. The
combined effect of the proclamation of
emergency issued by the President
under articles 352 and the Presidentisl
order under article 358(1) of the
Constitution is that ail rights under
article 19(1) remain suspended and
secondly, any citizen who had been
affected by the suspension of article
18(1) is debarred {rom approaching
any court for redress under articles 14,
21 and 22. Even if a person has been
detained, he cannot file a petition for
writ of habeas corpous before a court.
‘Therefore, once you put a citizen be-
hind the bars under the emergency
pammnotmhd.pdve him of
all the fundamental rights. but also
deny him any right of approach to the
court. ‘These two things are very
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Justice Bedi of the Punjad High
Court, in delivering wdgment
22nd November, ms...im; o~

“If the police for one reason or
the other could not get them con-
victed adequately under the law of
the land, it did not mean that they
should resort to the emergency
powers.”

This has been said by a high cowrt
judge in disposing of a casz. There-
fore, if you do not like Mr. Gopslan
or anybody else, you simply apply the
emergency powers and Put him inside
the jail. It is wrong, because you do
not bring him before the proper forum
under the law of the land.

Mr. M. C. Stealvad. an eminent jurist
of this country, and who was also the
Attorney-General haq this to say:

“In substance, the executive has
taken advantage of the Chinese
aggression to constitute itself into
what may be called a conatitu-
tiona]l dictatorship.”

This has come from the mouth of an
eminent jurist, -

T can quote still higher authorities,
Mr. Justice Tarkunde of the Bombay
High Court, while delivering a judg-
ment and disposing of a case on 9h
December, 1986, said:

“1t would not, in our view, b=
an exaggeration to say, if ours was
a police State, and We had never
heard of democracy and rule of
law, orders passed in such a case
would not have been more arbi-



appropriate authories by the De-
fence of India Rules justify the
deprivation of such liberty,....
that even during Emergency, the
freedom of Indian citizens cannegt
be tsken away without the exist-
ece of the justitying necessity
specified by the Rules themselves
The tendency to treat these mat-
ters in a somewhat casual ana
cavalier manner which may con-
ceivably result from the continu-
ous use of such unfettered
powers, may ultimately pose a
serious threat to the basic values
on which the democratic :rz of
life in this country is founded ™

He went on 1o say:

“It is true that cases of this
kind are rare: bul even the pre-
sence ol such rare cases constitut-
es 8 warning 10 which we think it
is our duty to invite the attention
of the appropriate authorities”

Therefore, high court judges, Supreme
Court judges and many other eminent
jurists of our country, have declared
‘themselves against this abuse of
powers vested under emergency.
Even the Minister—the then Minister
of Law, who was responsible for pilot-
ing the measure in this Houge in
1962—Mr. A K. Sen. when he was no
longer a Minister and became an ordi.
n‘“u! Member like us, has said, in
1908:

“The emergency must be with-
drawn because the purpose for
which It was introduced did not
exist any more.”

Bave quoted many
ance hﬂ:ﬂa
jurists outside the

ternationa]l Commission

jurists of emin-
country. Shall
from eminen
try?

The I
of Jurists,

B?
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thelr last quarterly bulletin publighed
:n 1st March this year, have gaid ne
ollows:

“...tl] now India has been re-
garded a5 a bastion of demoeracy
and a champion of the rule of law
in Asia. But emergency legisia-
tion permitting protective deten-
uon and depriving detainees of
safeguards and legal xemedies—
introduction in 1963 because of
threats from China—Iis still in
force although the situation has
returned t, normal”

They have also stated:

“Continued suspension of funda-
mental constitutional rights in
India has aroused growing anxiety
throughout the free world about
the country’'s future.”

: -
‘That is what the International Com-
mission of jurists have stated in their
last quarterly bulletinn How tar-
nished the image of India has become
in the eyes of tg international jurists.

I can meet the argument
Government have got enough
to deal with these things in their
present structure of statutes. This
has been analysed by the Home Minis.
iry iteell. In the Hindustan Times
dated 2nd August, 1886, the Govern-
ment's opinion has been expressed as

.follows:

“A study by the Home Ministry
reveals that the provisions of
many State Acts relating to public
security or safety are so compre-
hensive that there is practically no
cntingency bearing omn security
which is under the Defence of
India Rules and which is not under

the Security Acts.”

Mr. Nands seems to have weillen &
letter to all the Thiet - el
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[Shri Sezhiyan]
that has been referred to in the paper:

Motion re.

“In a letler addressed to the
Chief Ministers early this yaar,
I.J:;‘im Home Mimister G. L. Nanda

“l understand that with two
or threc cxceptions, the Slates
have public security laws, under
different designations, which sup-
plement the provisiong of the IPC,
Cr, P.C., etc. 1 believe that with
the possible addition of some pro-
visions, those laws would prove
adequate for the maintenance of
public order angq public safety
without involving denial or ab-
ridgment of the fundomental
rights.”

If the Home Ministry is satisfied tha?
the States have enough powers under
the existing Acts, why do they want
to continue this emergency? As 1
said, misuses and abuses have been
carried too far.

They require continuance of cmer-
gency not because there is ‘hreat of
aggression from outside. To meet
aggressions from outside, we are all
prepared to the last man. But here
i8 a calculated aggression by the rul-
ing party on the fundamental rights
of the countrymen. There is an emner-
gency not so much due o any ~nemy
across the border. But there is an
emergency for themselves. There is
emergency for their constitutional dic-
tatorship; there is gmergency for their
police state, there is emergency for
their regime—a regime with a black
past and a bleak future. For that
emergency, they want to continue this
one. Therefore, T support the gmend-
ments moved here and demand that
from 1st July the emergency should
be lifted, for their own good and for
the good of the country,

Shri Krishns Kumar Chstterjl
(Howrah): Sir, 1 rise to oppose the
substitute motion before this House to
1ify the emereency. I feel smazad to
4ee that some of my hon, friends on
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the other side gre living and bresth-
ing in an atmosphere of unreaiity and
artificiality. Shri Hem Barua, a mas
of poetic disposition, has built a para-
dise of his own to live in. But we are
men of the soil of India; and we know
the reality of the situation ang we
cannot be complacent about it. It
would he a present unto them if I
present through you some news item
appearing today in the Times of
India . . . (Interruptions).

Mr. Speaker: That Is pot proper. The
speeches of the opposition leaders
were listened to in pin-drop s!lence.
He has also & right to speak. You
may not agree with him, but you can-
not go on interrupting.

Shel Jyotifmoy Basu (Diamond
Harbour): I have got one submission,

Mr, Speaker: I would only say I am
very unhappy.

Shri Krishna Xumar Chaiterjl: A
little while ago, an expert in military
strategy on the other side has been
convincing the House that we are in a
state of war. Sir. 1 was almont
convinced that a state of war had
begun although we are living in
peaceful conditions. From the same
side now we are told that there
is ng necessity of an emergency.
1 will read out a.news item to the
House and then my hon. friends will
perhaps realise what kind of a danger
India is facing today. This news comes
from Jammu where it Is said:

*The Pakistani authorities are
reported to have pushed about
10,000 persons towards the cease-
fire line in the Poonch-Rajouri
sector with a view to sending them
clandestine'y to the Indian side.

Most of them migrated to Pakis-
tan-held aress during the 1963
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A number of these persons are
stated to have been given training
in guerilla warfare.”

There is another news item that has
appeared in the same newspaper. It

is a disturbing news item where it is
said:

“The ‘uneasy peace' prevalent
now in disturbed Naxalbari.
Kharaibari and Phansidewa is
congidered to be a ‘tricky’ one by
informed circles. ... Extremist
leaders are reported to be harping
on the police firing of May 25 in
which ten people, including
women and children, were killed,
to keep up the tempo of the agita-
tion and rouse further the zenti-
ments of thelr followers in pre-
paration of ‘the second phase of
the struggle’.

Some leaders are reported ¢o be
engaged during this 'ull in arming
themselves and perfecting their
communication system. This gys-
tem reportedly consists of couriers
and sound signals and is being
worked in the troubled areas from
one end to the other. This means
that In case of a police action in
any pary of the threc arcas, the
‘comrades’ all over will come to
know of it immediately. The ex-
tremist leaders are reported to
have already instructed their fol-
lowers to resist police action™

.

There is one other news item that

ASADHA 5, 1860 (SAKA)

Statement on 7540
] Emergency
Mr, Speaker: There is no point of

order.

Shri Xrishng Kumar Chatterji: Sir, -
the Naga question, the Mizo problem
and all those problems are there. A
friend of mine had been to the Sik-
kim border recently. I am taking the
House into confidence. He had been
there on a persona] mission. He found
quite a large number of Chinese army
men concentrated on the Sikkim bor-
der, Sir, we in West Bengal are
living in a state of consternation and
cannot afford to ask the Home Minis-
ter to lift the emergency. I am one of
those who had becn a security pri-
soner during the British regime. Then
we were fighting for our independence
and today we have to fight for pre-
serving that independence. Therefore.
1 feel that the emergency should be
there under the conditions prevailing
now. We have tg prevent external
aggression and internal sabotaging. I
must congratulate the hon, Home
Minister for the commendable rest-
raint that he has shown by limiting
these cmorgency powers to  certain
areas only. A few minutes ago my
hon. friend. Shri Hem Barua said that
Indian Ministers are cubs. But Indian
co'diers are not cubs, They can fight
out our enemies. Our policemen and
military men are not cubs. Even if the
ministers are cubs. our policemen and
military men can fight out aggression.
That is why these emergency powers
have to be there. If it is to be lifted
the Minister must be satisfled that
there is no danger to the securfty of
our land. (Interruptions).

ghri Hem Barua: Sir, I did not say
that the Indian ministers are cubs. T
said that the nuclear teeth of the
Chinese tiger have become long
enough to reach the Indian ecalf.

Shri 8. A. Dange: Mr. Speaker, Sir,
1 oppose the statement made by the
Home Minister on continuation of



2641 Motion re.
[Shri 8§: A, Dange]
Now, the case made by the Home
Minister really does mot seemn to be

What is continuation of Emergency?
1 think, we a'l agree on one point that
Emergency suspends fundamental
rights and as such converts a demo-
cratic Constitution into a Constitution
of dictatorship—you may precede it
by the word ‘constitutional’ or you
may say,. it is a dictatorship—and all
the quotations given by my friend over
there will prove that it has now be-
come a police State. I do mot know
whether the Congréss Party  which
still claims to adhere by democracy
would like the description of that State
which they are running, as g police
State, e

The reasons given here are some-
thing like these; that there is China
there which once invaded us, that
there is Pakistan there which invaded
us, that their armies are there which
might do something, that now China's
hydrogen bomb has come and, along
with hydrogen bomb, there is g red
book of quotations of Mao Tse-tung
and that the hydrogen bombis hang-
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sure of fighting aggression from out-
side. But, 1 think he doer not k¢
that ground perhaps and his real rea-
8on is different; one he has

and one be has not suggested.

His real reason is his continuing war
againat the tribals. The Mizo tribals
are mentioned; the Naga tribals are
mentioned; the Tripura tribals are
mentioned; some tribes in Assam are
mentioned. That means this polico
State has to continue war against the
tribals within the framework of the
Emergency and that means the Gov-
ernment of India has come to the con-
clusion that the tribal problem can
never be resolved except by military
means and even then that ig a question
mark. I that the political standpolut
of the Congress Party that the Naga
problem will be resolved by Emerg-
ency or that the Mizo problem will be
resolved by Emergency or that Assam
tribes’ problem will be suppresseq by
Emergency? If that is so, then we uz

war against the tribals must be stop-
ped. Military operations against the
tribals is not the solution of thelr pro-
blem. They accept his in words but
not jn deeds, They are noi able to
carry it out.

Then, about the powers of Emerg-
ency, a tribal delegation of !ﬁ.ﬂi
whom they declare hostlles, is given
all the wonderful facilities to go to

London and come batk ang they, thl”

:
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into self.governed autonomoug
under the Constitution ang solve the
problem? Instead of solving the pro-
blem in a most democratic way, atis-
fying the Nagas' demand, satisfying
the tribals’ demand, they want conti-
nuation of Emergency because 3}
Nagas went to China and brought back
24 guns. That - js not the way of
solving the Naga problem 1t should
not be the ground on which you should
come before this country and say that
you cannot dea] with about five mil-
lion tribals and, therefore, 500 million
Indian people must be deprived of
their fundamenta]l rights. A wonder-
ful solution of the most democratically
conceived Ministry that we are told
it is, that 500 million people's demo-
cratic rights arc sup, because
they cannot folve the problem of 3
lakhs or 5 million Nagas, which is 2
gimple thing. That shows to what
deptn of degeneration the concept of
democracy hag come and to what
height of police Statehood they have
ristn, Therefore, gn guch reasons, you,
Congressmen, should feel ashamed to
back this standpoint of the Home
Minister, you sanction the Emergency
agaeinst tribals, military preparations.
though you can sOlve the problem in
You are letting loose
the contractors, the forest contractors;
bankers and money lenders who are
the tribal economy and then
when there is a revolt, you say, “n%
enforced” and
there,

m 5, 1889 (SAKA)
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belﬂmfol'ﬂ.,mm the “ruin™
m‘bmuam at

Mr. Speaker: The hon. Member iy
expected to address the Chair.

sirm B. A. Damge; Not your ruin,
Mr. Spesker: The hon. Member
was addressing the Congressmen.

Shri 5. A. Demge: Now the real
thing is this. The Congress ieader
there who just spoke has really donc
disservice to his Government and
his Party. He has reslly revealed
the real reason for the Emergency
that is Naxalbari. That is why I
was asking my friends to keep
quite and allow him to talk. In
some ten sq. mile ares, 200 Adiva-
sis were deprived of their land, and
they were thrown out by Jotedars
and the Adivasis do not know the
intricacies of Court
judgment or the pleadings in the
High Court and so on, They simply
say. “if you take my land, I will conie
back and teke that land” and when
they gu back, your wonderful heroed
shoot ten women down and then
you come round “gince
they are not suppressed by the mur-
der of ten women and two children,
we shall now proclaim Emergency
due to Naxalbari”. That is the justi-
fication given. I hope you will
disown it perhaps; I do not know;
you may not, but that is the real
reason. They are creating
in the country as though one little
the Naxalbari area is out to

the whole Indiza em-

hopetul of comtinuing its
Emie by ordinary  methods
pon Y Mmﬂ
:h‘::mwm m&ﬂ_ﬁm
hywihkahmh-'mnﬂwi
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. [Shri S. A. Dange]
this country. That is the rea] mean-
ing of his demand for continuing the
Emergency, Therefore, they ars cons-
piring firat aguinst that strong West
Bengal Government, that popular Gov-
ernment, which they hate most because
there foreign capitalists are concen-
trated, there the highest monopolies
are concentrated, it js the seat of Biria
empire that is being threatened, there
the big jotedars are still intact, there
the revolt being the acutest they want
t0 suppress it by the continuatioa of
the Emergency. They are not only
doing it surreptitiously, but here it is
said:

*“The United Front circles here
doubt the propriety of the speech
of the West Bengal Governor,
Mr. Dharma Vira, made to Dis-
trict Magistrates and Superinten-
dents of Police.”
What a logic. Under the framework of
e Constitution, a Governor goes to
a State. It is an accepted principle....

The Minister of State in the Depart-
ments of Affairg and
Communications (Shri 1. K. Gujral):
The contradiction has comg in the
papers,

Mr. Speaker: He says that the con-
iradiction hag come,

Shri B, A. Dange: Then, please lay
it on the Table.

Mr. Speaker:
come in papers.

Shri 8. A, Dange: 1 am not going to
accept his words. (Interruption).

shri 1. K, Gujral: The contradiction
has come in the papers.

Shri 8. A. Dange: We know that this
is being done. I amr speaking Ifrom
personal knowledge that these Police

He says that it has

JUNE 126, 1967 Statement mtmm

ing, through directives of their

nor calling upon the guperintendents
of police of defy the Ministers. There-
fore, a gort of contradiction is being
deliberately developed in order to
suppress this Ministry agnd the nom-
Congress progressive Ministrieg for
carrying out their tagk in favour of
of the people.

Not once hag the emergency in five
years been used against the black-
marketeers, When about two hundred
blackmarketeers were arrested once
by Shri Nanda, they were released
after 36 hourg with an apology with
folded hands and an astrologer 1o
help. This wag the fate of the cmer-
gency action against the blackmarke-
teers. Thousands of political workers
arc being put in prison; my hon
friend Shri A, K. Gopalan will confirm
me when I say this. Even now, *trikes
are being suppressed,. Even in &
strategic plant like the Bhilai plant,
today demands are being refused and
security guards are beating up workers,
and arresty are being made, and the
union secretary and others gre being
put into jail jn the name of emergency
and all that. Whose aggression is it?
Are they fighting an internal distur-
bance? Yes. They are fighting an o-
ternal disturbance in a collapsing eco-
nomy, governed by the Birla empire
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victimised. Is that the justification for
continuing the emergency?

They are trotting out the names of
Ching and Pakisttan, But they are
trotting out these nameg just to hum-
bug the people, Their main desire 1s
to perpetuate an undemocratic rule,
to supports the monopolists, to conti-
nue a police State and thereby pre-
serve the tlasg power of monopolists
and landlords. May I request themr to
please reconsider their decision? This
is not going ot help. Thig is not going
to help in solving the Naga problem;
thig j3 not going to help in solving the
strikers’ problem; this is not going to
help in solving the problem of scarcity
and the financial disaster that is n
front of them. The emergency has also
a clause called financial emergency.
Therefore, I would request the Cong-
resg Party to be more careful. Tt is
oot a question of one party only. 1t
not a question of emergency against
300 million people and of suppressing
their fundamental rights and raising
a police State in the name of demo-
cracy of the Indian people,

Mr, Speaker: At this rate, we may
not be able to finish this debate even
by 7 pm. If 20 or 25 minutes are
to be taken by the leaders,
do not know how long this
ld go on; after all, there mus: be
tine-limit at least by 0.30 pm.
such time, we must agree to

the debate. Suppose «nly
six Members get opportunities
spesk ang the other people do not

a chance to speak, that would not
proper. Shri Humayun Kabir has
in his amendment and so also
ghri Frank Anthony and I would
of them, Hon., Mem-

iy

3¢

FER

bers may briet so that I
ocould Rive gome chance to .he cther

W ¥ wfuey g qx Ofsd
www wew: 15 fe T A
ot ‘wff =¥
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It I were to call all the Members,
then it may even be 030 p.m. I have
got 30 many names in the list before
me and it includes Congress Members
aiso. I would request hon, Members
to be very brief.

Shri 8. M. Banerjee (Kanpur): Les
us continue thig debate tomorrow.

come up. So, how could he say that
this ghould be dragged on to tomor-
row? Now, Shri Fernandes.

ot arel wothw (wad-zfgr) ¢
O WERA, T4 W4T W™ agi 9%
WA aral a1 aw  wifeegrz sinsa
A A1 dfga-a aq fear 91 oY sq T
=q T AT 4gA g o s wr AqT
F74 a%F, 3@ H1 R 7 z@wA F wifaor
#1)1 afaam a4a@m ax s F, ©6
wifezzmiz wimed ¥ waigi A A
afed zlo Grdeq? HA AAT A7 SA®
war wifgd) X, fa= € g7 1% Jgaa
1 dfau@ F1 @G & 1 0d, gy gag
HErazr g I & P wr Wy § A
gy TR "R w14 A1 wifizz
YASTHT W ¥27 W wral 91 safy gA
QRIAGT QU T FaT agq H ulaAig
gl A wed fata fawl a1 ag ag
oqr:

“This emergency provision
merely intended to meet
pose, viz. that all our eff
these yeary spent in constitution
making may not go in vain and
those people who wield power in
future will be
powered to save the Constitution”.

g%
Fjw
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[S wst o]
wE oy Reegw wre @Y I @
fo dfenm & g & fag  orare
oATe wEH AR ¥ wigy 97 W
Fifgler w4 A dfewr w1 awrar
% Y Aroomy oY, ww-QwT Fw e
Wi fs TR XA ¥ W
WY v wg Aredns ardy , Tl
o @ e & foe ard ) wfew
oy GhaeT & XX TR ©7 Twy wram
u«faﬁwﬁmﬂi!ﬂﬁﬁm
“omi e w1 o 7 fawre migere
TopTe ¥ gw ¥ 1 ogafe ¥ e @
£ 2 % A Grar o A @ A
& wwTq €Y e vy fean | aro wAwwT
.qummtm a1¥g qr

“The second change that
introduced in sub-el. (¢) of ¢l. 2
Mwﬂmﬁyi:mwﬂ"m‘
the proclamation shall cease to
months. It is now propossd that

months was felt to be too long s
weriod”.

ﬁﬂﬂmmﬂﬂmﬂ
¢ s wroer gar AW ak fie dfrar
AATR AT Fit & " § ¥ faar q@n)
gt vt ag wi s arvere ar Trgefa
&1 g fagn ﬂﬁﬂfﬂ‘l’“ A
fag foi w o Tew § o feem @Y
gwewrer o ofefrafe ox & e wwa
& fag W Wl WY TE ITH

<ty

regafx ¥ gre & e ag whew
e § e O Tarclelt W1 W
wwr Wed fom s {6
vt ok wy o L gt g
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o gw el & afiwTe Wt ®
21 [awe  dweenfin oftfeefs v
s & arer foret gt afcffont
¥ SO oW ® af oodt Y a1 A
for % w s e 3 fare ¥ et
ot Y qwc aret § o oy ot &
e ¥ e off 'wfwwre wraw @ §
fis sweweir feafy oy oy foe wifen
w ¥

weqw AERY, ng WY o 7 91 g
W ot oaoyd & A TeR & ow
Hegh, digs e g, A ¥
& www off e & <fw A
Srard T AIg | Ne-sat o Tg wN
g ¥ Fraant P ¥ gu WwzwEw
qfrfeqfi W) dulE €7 & | wW SHW
q& wreoy ¥ € 3w wwr WX AT
Wt awciefr ofefefr @
ww mebte & e @ e ar
o @ rdw W wwrddw
afcfeqfa & g WY 3% & A {1 R
Y g < i w1 wre ot fewed wft
taT 1 wwwrd ¥ gw o Rl e e
fewr aw s ag 7k afcfeafa woi
art § ) B wwar § fe g o oy
wE f & ¥ ag v fY wit § fio ey
# a7 sreere ¥ fos T ow TT feroghaT ¢
arfr gaTTr I W & fer Y rer -
woft oY o T § g WIgh § TweY.
m“q“ﬂﬂﬂ'““ﬁm
Qe oy W X et faet
ATE R oW AL s A
o wrer §rwedt & 1 € wem & fis Ty

7y wne age ve WY @Y ) Ag Wi
Iﬂiﬁﬂ.wm'ﬂt r
sEff vger ol fe  wwme-
fierere o oy SfCRAl art Qt
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X f57 g 9 fewrt @ W et
Wlwm%mqﬁqtm
sty wgowd § fewpwrid
T farT fonT amgar wrc o g
e Tt § o e Fw WAy ¥ g
T e e ifte@d §
fis o mftat & forlt o w0 WY wrcamy
THAT AT AT g XA WY W a
TWAT TYT O Eqvz §Y Wi § fs 99 %1
1 9% fawiT §Y fis Awsa< foasae &
W 9T g fewrt grm o ¥ e
wrgat § fe Q&Y Ha w hofeefr &
forw W ag wix & WT AT W WY
¥aTe @A Y T AR A av
arfeerra & gTae § a1 fawY gr aen
AT & JTAS § 31 T W e
et & a1 W Wy fewr wm ¥
T iy $1€ W frma & " ow
T ®F "war ¥ gwr?¥ qwz-mar A wy
aex § s st frmeq T o) afefeafr
wTa g T A S AR AT g ¢

Motion re.

AR T A4 A & FTTHTE sufecran
|TAT Y w0 @ drfary A 5o ag v
R IO ow gw WA, ITH AT
¥ wfy wé Al o dwd § A Ga AT
aya § fir o I7g ¥ £7 ¥ XA wA
*Y wg wfrw w7 7 § a7 wowrT Wi
ST | Sezerm afcfeafy fad
fergem W1 @ 2x & At faeld 8,
sfre it girar & o § for €1 2w W
Taofi §, X8 w7 wrsrart gfvat & i o
AN s Rr | @ nR § I
P & ot ot B et F g Q
Y 1 e wrow ¥ afesrcw
werlret & e ¥ v gerar ang,
5o ¥ 3 agt WY @ity W w7 Swen
¢ oA vy e TS v

Wheii there ig & clear and present
T danger.

ABADHEN 5, 1380 (SAKA)

Statement on
Emargency laa
s Wt wer Wik woo § oY
fat dwzereliT feafir ¥ Wiy @Y
aeht 3, e wroen & wiewre W
ETTHT AT WA & ;W AT g WY
oY € wTy WY wg wwy § g o A
afcfenfy gart sew ¥ §, wr wfreT
g Wiz TaC 8 v gATC R & A
& 1 B T w ¥ oty WYT TS MY ®Y
aga ¥ wQ@ § W7 qEden, G,
wie, A arfe ¥ ey e fe i §
afer o9 AW fs €5 awr QudneT
famears ¥ aerf oy @ WreIA N
Hev! 7 gor ¥ Aot wgt x@ AW
WY | & Rt & wRT AN
writ ¥ aed wfawrdr & arey aga Y
aWt g% w7 8F Tt & | AfeT IW AW
9 DA g W wwdrer i faaw sromm
& wiasre &) aft gerar nar @, wxi
dwzaTaA feqfa) et afy STk R
a ot wfwsmt fageamy & agrf &
qgH a1 A A T WA N
X ¥ qEN agt A, ¥ awty WA CE
TR WY wHOET F U Az g
a wrwY gfewT g & @ W wwTrEt
*T TEETT 2 A §, AW 9w {afasarr
T IMEM A § Afw o AT wY
wqfearars sl e & A1 e
% wTY™ i A agt safer ety
% fag gfeend < ardfY §, 97 ®) a0
aff wrgh &, ST ¥ AT F{ oo WY fewrx
s aft R €

& wr% wgr wrgar § fe g
A o T ¥ deenenT oy
®Y g2 ®7 sgwewr gAY wigd 1 wwi
a5 qrfeer YT i w1 g 8,
I W T F wat w7 gErw §, T WY
wortat wk wehy et ¥ W fear §
oI f I W W g g
& g oy sttt o X W WY
wt Wt Wit erprare are § | Lo
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e a1 gfew s
IR §, NET fawaf T d aid
wT9? Wre & qra &, gL IHTTR af efeafa
T qETaET ¥R & fag w0 ¥ are
192 § W1 g ¥ ayr Alw wig @i
Nava-a #1 wew w73 qrerr frifes fadma
q&Z WY uTTE 9T & | 9 £ STag
WY § 917 § At 5% oy syeend
afcfeqfa w1 F1¢r w@ar w7 579
feda arm  xfsat =& w1 wvT
TEATQIGAIZA § 1 T AT anrg w132 ¢,
T T g W WY Qg g & gFEe
FCATA 1

ATTHE %7 W9 JEETV 2q £ |
& 17 W oir w1 ax feArn W
g fe  ammai 37 weeT gwewTea
ofcfeafr ot wmwir g1 & @ &
2T WT BT & | Wt aw fwAy Ay
ATHH ®T AVATY § GHWT ET E KT AT A
g aarw frar @ fv ag = @ WY
WA W g1 ¥ Iw ava & e H
wizg &+ ATTel A aradA [t
gl g 1 afaEr AT Y AT g W
spafa € AT & 1 wuTe At oY e
g fe
We are negotiating with the friendly
hostile Nagas, .
qer ofcfeafe & armedi &7 waTasn
O ¥ fl 90T ST HFRETH Ty TR
! ww FOW AT NI W9 &
g ¥ g g ag ¥ w04, ot & agar
fr sofier camayy o o xw g
& g Wi ¥ e 9@ e
AT T wEar & wsaw wgiew fe
|TH 3% Wg N Aeerre T affenfo w
CEHT T A% TR O [ & w
= W A W W@, N oft gy
a7, T W wm v ¥
TR | gl R am v
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- ol

W W R 36T |57 T W OaY
§ worw wEEw, 1963 ¥ €AY wiwnw
* wex fevl & oz it at arow Wi m,
#fr fec e grwT w1 W pedwe

© W oqr @ mr §Y A e & fair

R w7 fear mar 1 8 s g,
X & g Hat ¥ wvw qur, T ¥
wg "t ¥ qur, fawt ¥ e of feww,
# wat fe wre & & s, w4
# weremat | o & g Y e fa: g
s fear or & v @Y wif Wt am
wq ¥ ¥EX ¥ sravaeAT A ¥ gafar
7w e & g ¥ed fr awt Freeerr
fowar war & D7 o) wre W aw W
g Y WA AT | WY g wgar g fe
fadir s fear o & w1 wrg o
ATR™A W1 &H w9 & fAm ow owr
A W Ay g N & ow ft
ara %Y a1 fes wogen g o Y
ATEHW FHT W W G 9 qifavenat
WY gWT At ¥ Aoy wndee §
T &I AT WITHT 9T | ¥pt w@l
IN T gyATH qw o 4y 7 fow few
srwer gt 99 fem gwna W) <o
w1 w17 gw ®wWil @ far o fael go &
HTHETT &7 G¥AT § WA 47 ®I9 gH
wwl & wF fear oY ow g Wi €Y
W 8, AR WAl 8 o ¥,
FT §UEAT ¥ WK & ¢ fazw a1 wganr
formr &Y wTY ¥ 91T & 3@ ¥T IWOE S
forerar § fa f53 9w & amx wivr g
W BT CRwre g T W a7 e
&1 1962 ¥ N o ¥ awr wew
e, o g T g W & g
AT (WY WX WT WS WTAT oY AT
#x Wit & g fear | gt &
i % widedt Farar ar afi wwd @,
g% WY ¥ T AT | AN WX WY W
wer Y T oY gy W 7w feurte-
wite ¥ ax wefiar ) (wwww) o ..
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a1 AW KX W wryw e &
mi&nhtwﬁtn‘*n‘um

afcfeufy . 34 w1 gufon wor &
g wv & arw &k w2 e g @
¥ ag fadow & fs xa secmm
sfefeafy, ®1 wrew &Y o1 wmy gow
% W & aewrer ¥ wifgr | ow @
WX %¢ § 1 wifer ® §q qEAT w1
Y WA v § | afew W da
QIAAN B AORTTATAL R 7 AT AT
n wAir § oW aate ¥ dr myAe
oY feark 2 & 7w wErr azr woreT
TIET ¥ w1, ¥ agw w1 | wAW FT
w§ ¥ ¥ feqfga zrar quf oo gr
Tt MRT § Wrgi v wd w7 &
..... (wa). . . .urfaz, womwm
wgrza, § wow w7 ver g 1 wwwd wgT i
T XY ¥ T@T, G wIqT Y w
<ror wifeai gt & 1 @t et & Wit
adl wiaz fear faz €1 39 1 oy
gt P e i ev s v g€ 7
ag wif qez e qfdoafa @ ¢ gav
aszwE  offefr €1 s g Ay
F4fr wrty v Form & oy s FT AT
S & wz wraw @ wd W@ T
% WY wn feer €1 avx famior gr e
fxa & =7 %1 Wt wAwx g a1w (& AT
1§ offenfy & fam a1 gofear v
% faq =TT W faiv wfewre st
qregear ¥ |

Mr. Speaker: Shri A.(!l Gopalan.

. ot ws fwe wma (fammge)
% W9 & wndAT WO wiga & e ogw
WMl W Wt xer fear wid )

J

Bpeaker: 1 do not mind calling
if the hon.
sit till1 8 O clock.
congressmen. [ w
and then this side.

2
4
|
E

13

prepared
call 5
this
prepared.

Bt
4!

ABADHA 5, 1889 (SAKA)

Statement on
Emergency L

oft Cadre fag (O aw) A oWy

YT ¥ Y AT | 0¥ € vyT & o geT
faemr wnfge

oft sfora ®> wiy (tlffx) i
I TYRT, XN AN T 7 O W
X ¥ 1 B T AT W & A Ay

ATEAT qEAT ¢

Mr. Speaker: Your name is not

there. 1 W

o ferrcaw (341) : gF &t
T THAAT AT L0 |

o wfwa € Ro 92x : wener wgrey,
# TIT ANT TC AT AR TAT wq
£TIT T W qR Aow it faear g

Mr. Speaker: Mr. Manibhai Patel
is floating; he has gone there from.
here thinking that he can make more
trouble. Your name iz not in the list;
even if 1 were to call the Congress.
men you will not get & chance. Neither
Mr. Sheo Narain nor Mr. Manibhai
Patel. After giving chance to tihe
leaders of parties, I will give a chance
to the Congress Members in the list.
It all depends on the Minister. I am
prepared to give a chance to all I
will put somebody in the
you can continue till 8 or

nthe Members will get a chance. I
have called Shri Gopalan.

Shri Manibhai J. Patel rose—

Mr. Speaker: Mr. Manibhai Patel, 1
am warning you. The moment I sit
down, you are geiting up. I have
told you that your name is not there.
You are not going to be called. I
you want to go, Please go.

An hon. Member: How long is this
debate to last?

My, Speaker: 1 do not know. 'E’
lO'ch&llmwnt.



already been given here. I have
also sv many instances where the

gency powers, in many cases,
had been misused.

It is not only in the case of love
marriages, but on other occasions also,
some interesting things take place.

the clash with Pakistan took
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or or
anything of that kind.
the DIR, one is
acting in a manner which is prejulli-
cial to the public safety. So,

would not be allowed to act
the jail or outside in anyway against
the public security or ssfety. Apart
fom that, even if it is a case of just
writing or sending a letter, or eceiv-
ing @ letter, if it is against the public
security and national interests, then I
say 1 have had enough of it. The
Home Minister says that the emer-

in any case. I say it is only political
prejudice and vindictiveness, Even
now, when the emergency continues,
I do not know when I will be again
one of the vietims of it; [ am not
afraid of it. (Interruption). 1 would
like to make one request of the Home
Minister. There iz a judgment of the
Supreme Court which is to the effect
that when the emergency ig lifted, all
those who were detained can go to
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The statement of the Home Minis-
1zy continuwing the emergency iz a
death blow to the fundamental rights
Swaranteed by the Constitution, Al-
peady it -has become a grave of ali
the political aspirations of the people
and democracy has become a farce. In
splte of other powers like the Preven-
ive Detention Act and in spite of
having used the emergency powers
for the last 5 years if the Govern-
ment is not able to function, that
Government forfeits the confidence of
the people and “instead of continuing
the emergency, that Government has
to be thrown out.

‘The Supreme Court judgment clear-
ly says what will happen if the cmer-
gency powers are used:

“The tendency 4to ignore the
rule of law s contagious. If our
Parliament which unwittingly
made a void law not only allows
it to remain on the statute-book
but also permits it to be adminia-
tered by the executive, the conta-
gion may spread to the people
and the habit of lawlessness like
other habits dies hard.”

The contagion has spread and if there
are any internal disturbances, it is
because of this attempt to continue
the lawless law. ’

I know whenever the question of
continuing the emergency comes, the
Home Minister used to say, “we must
eonsult the Chief Ministers”. We
used to say, “No; the Chief Ministers
sheuld not be consulted. It is the
Parliament which should decide”™

Shri ¥. B. Chavan: We accepted
Four view,

8hri A. B. Vajpayee: Belatedly.

»

K. Gepalan: But even then
that they must be consuit-
like to know whether
Minjsters were consulted
if #0, how many agreed to

pess
]

ik

1889 (SAKA) Statement on 7650+
Emergency

it and how many 4id not. If you force.

the -Chief Ministers to implement ver-

tain things which "they do .not want,.

I do not know what difficulties will

come,

It is said that there is a grave situa-
tion in the country and so emergency
should continue. On the other hand,
[ understand that 8000 Emergency
Commissioned Officers have been
given notice and they have to go.
away in September. If this is done,
what happens to the morale of the
army? The commissioned officers
who were fighting and suffering in
1962 are given notice and they are:
not promised that they will be
absorbed in any other place. Now
the Home Minister says, emergency
must continue,

What I say is, really there is no
emergency as far as the situation inv
the country is concerned, either exter-
nally or internally.

It is said that they want these
powers to be used in some pockets,
to be used here and there. As has:
already been explained, the concept
of emergency is total and nationsl,
the concept of emergency is not ‘that
you can declare emergency here and
not there. You cannot declare a state
of emergency in Chandni Chowk and
say that there is np emergency in the
New Delhi area. How can there be .
emergency only in some pockets and'
not in the whole country? How caw
You say that there i3 emergency in
the border areas only and not in the
whole country? The state of emer-
gency, if it is there, it is for the whole
country. The people of the whale
of India must know that emergency
situations exist in the country. It
must be felt by all the people of India
and not only the people in some areas,
some states or some parts of States.
Therefore, 1o 3ay that because the
Opposition did not allow the Govern-
ment to restrict the emergency to
some areas they have now come for-
ward with the proposal to coatinue
the emergency iz not correct, That
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means the purpose is not national
amergency, the purpose iz something

A point was made here about inter-
nal disturbances, Naxalbari, gheraos
and all those things were mentioned,
There had been emergency in
the <couniry for the last five
years, The Preventive Detention
Act was there, the DIR wus there
and 2ll those powers were there
with the Government. How is it,

‘with all those powers these gheraos,
- Naxalbari trouble, the Naga problem
the Mizo problem and other pro-
dlems could not be solved. Not only
these problems have not been solved.
they are increasing. Sir, the ques-
tion of Naxalbari is not a problem of
interna! disorder. It iz a question of
land. What are gheraos?  Because
the awards are not properly imple-
mented, because the tribunals' deci-
sions are not carried out, the workers
and peasants are desperate. When
there is food shortage in the coun-
iry, You are able to get any amount
©of rice in the black-market. When
people do not get their rations for
two or three days they go and loot
the shops and other places. There-
fore, if you want to continue emer-
gency for this internal disorder, then
you will have to continue emergency
for ever, because as long as you do
not find out the real causes of these
troubles and try to remedy them, as
long as the forces that are creating
unemployment, hoarding, discontent-
ment among the workers etc, are
not checked, this sort of disorder
‘will be there and you will have to
continue the emergency for ever,
‘Same is the case with regard to the
question of China and Pakistan,
China and Pakistan have been there
all these five years. Unleas we take
some steps to solve the problem, we
will have to continue the emergency
till China and Pakistan do not exist.
There is the question of Mizos, Today
we read in the papers that the tribals
<of Tripura are also agitating, Their
1and has been taken away and that

JUNE 28, 1987 smonlm- wéha

is why they are agitating. These
questions will have to be settled,
otherwise the trouble will comtinue
and politico-socio-economic tensiom
will be there. We must find out what
is the cause of this politico-gocio-eco-
nomic tension and take necessary
steps to remove it. If that is not done,
if the border question is not settled
in some way or the other, if the
workers and peasants are not kept
satisfled, you will have to continue
this emergency for ever,

‘1 only want 10 make a request,
Please lif: the emergency. We have
known it for the last five years. If at
any time there is real danger, it can
be revoked. Therefore, 1 request the
Government to lift the emergency or
they must get out. If there is an jota
of shame, self-respect, prestige, love
to the country, love to civil liberties
and fundamental rights guaranteed by
the Constitution, they must know that
there is a limit up to which they can
deprive the people of their rights. - If
they want to deprive them of these
rights for ever, the result will be that
the Government will not be able to
continue, As it has already been
pointed out, using the Emergency
powers and putting persons in jail
will never help and that will not solve
the problem.

Mr. Speaker: Shri Saleem,

There are another six names before
me, Shri Randhir Singh, Shri Amar
Singh Saigal, Shri Barua, Shrl Frank
Anthony, Shri Humayun Kabir and
Shri Prakashvir Shastri. There are
a2 number of other Members also who
want to speak apart the list of names
given to me. If you take two or thres
minutes each, I will be able to accom-
modate these six Members and others
#lso. Shri Saleem,

Shri Shee Narayan: ] want to move
a closure motion. I have the right to
move a closure motion.



* o ‘o m (m‘ﬁ'ﬂ) :
WA T WG, T6 w117 & miaw-
xowr & fardr fora® o wgdr W ifeal
¥ fog it fAorflzy weza A fgmom
& fag agram Y £, ol & sutea
for oy &1 270% &7 FAaHT T
wgr qmagy gaar § 1 afies i
WA WIAwT F wrAdAe e
¥ wifge Y § vt v ag & agw
wx N feqr wa @ 95 ww g
fir fieely % w67 ¥ Wt ag T o R
® A R QI5W & AAT A ot
& fe gaeddy ¥ fewlrae fslr oy & &Y
waaTa ¥ ag G AT A R | IQR
% gaddl % Taw foy X & W
wrsod wury fey o § ag wivma
wa aAY A § Y fedr madge
AT A @ Q9F & A @A Ay
foar §

& wrare efrwT grgw aToe aavorg
wifzes 352 & I doars £ T0s
wagu Fu» fradf feag wgr nar §

“If the President is satisfied
that a grave emergency exists

whereby the security of India or
of any part of the territory there-
of is threatened, whether by war
or external agression or internal
disturbance, he may, by Procla-
mation, make a declaration to that
effect.”

wm ey aigw, fwxx grena
¥ MWL 352 & wEaroy FErdz

¥ g 9T AnA ©® guv § WAL I
FaTHTT 9C WX 37 ey auaTy
qz &t aifesrs ot i o dardr
& gafeas awm sasan e o §,
wre feur anyr A ag mgw € fe
qaifas &9 ov d2% oy wowT &
fawmas it stawrgafe =
T arfeem fega@ & fawns wit-
el ¥ xOaT uaes § v el
fea «Y Ay xwa gAT o7 Awar § 6
arfeera ar o fg-grms # 9.0 g
g &1 w1 ¥ fr fggama A PEwa
ot oY Al ¥ q¥ 3w )

wgfdi o spEer W,
qafas ad &1 gat & swEr o
w8 & o Rl wead
¥ wr @ § 1 cufag ag adr sy ar
wwar fie 352 & oY wewm § oy arer
agl W1 ww F FaTH qg qar FiaT @
fe ag o1 grAd fewdrae &7 af ¢
ga% qnfeas fas ox Qaua fiear
mr § W oty wemA & Baaw

et A s g g few

T & TR T R et e
ot e ot agt & @t e et
% wTeaC fRy oy W g
9 AT X&wTs fieur o @y § <9 W
waw qg & e Na qT gaen fsar or
wmE

1817 hrs,

[Me. Derury-Sezaxzn hds.mwl
war fafy et gy, & wod
qg o¥ v fr we gufes wawe



were % 83 g § g ol o #
T 830X grdr war, Jgrdw
N (6 §AE S1, €T GWATOE o
TR A w1 g 0w s gew %
I A e 9T watw qdeew
¥ ok s frew 36 R
wrt § fie fared ag awr fiear mat
Qs o grgam ¥ 4% o, o™
wiea Heat & A% qx fieap Pl

o -
QG‘.'}

AWART &1 SAS A €AW §1, 39K
fros, ruier qed & @
oy wa €Y 1 At A€ qn Frwrw W
I A & af § Ty qw o &
ok goea A ke w4 g et
w1 30 & (it agin wighi § e oy
Dfafews gad &, Dfafera afed
¥ fans e s@mm s Sl
t £7% 8k ww At § o o ¥ gt
Wiw Nkl W ¥ E s W
% aga ¥ y areuma 4o § T oreddr
w1 GRANTA W 4 FRay A AT dgec
@ 1 3 frmrad v ark § s o
dc qT ekt w1 geiare (war T
& ot 1 8 g N7 9 AT I
e T 1 6 o Aa ggna A Wi fe
EACFEAT R TW auE & o sifaw
ﬂ-tmq“mieﬁﬂﬁﬂ arazdy #
ary RIWUZ v FEUEF AW
afesd & gfaam g at sav weidz
&) Jady %1 g q7 W T WY
aFq A faar 1 awar § W fs fin
e arfewen, At Wi Mardl W
o fgguras & awoy § o
fegri R e gt 3 g gL

Bhri M. ¥, Saleem: 15 to 20 minutes
were given {o the other members, I
should be given at least ten minutes,
I have not spoken even for five minu-

tes. I will take two or three minutes
more,

Shri 8. M. Banerjee: There is Emer-
gency; he should finish {t early.

ot g0 go weltw: & vrw fedt
W qrza ¥ wit v @ o fiv fam
a0 ¥ OO & qeararaE St (.
wrq femr wr 3w ¥ w3y
fem mar § e wafaat g€ § &fem
xg wafaar foelt fammdt garersr ot
gfirare qe gk § a1 et famelt veTa
¥ gfrare o g, gt ok R ow
wre & warar qw agf £ o1 wedt §
e & sy fadt g wew & fawrs
e ¥ € gy snfgT § fe ag fedt
faqreft woter a7 W e ALy A
Q¥ aveare § fie v oyt & owe
Q¥ @ #Y o firegame far o § o
aol & widw ¥ qfier e ¥ Afew
wokat ¥ A a3 9w ¥ gfiefadir
¥ faars agrey dwy g wufag o &Y
T WY fr T | ag v fawe
gor wore § i fady o srarery & s
o fedlt Q% Qfefees aniangimm &
faars wotd w1 y@wre fer s
t

& o o fardy amy g WU WTY awdie
Y wer wetn i vy 9 § e ot §
o fafreet & gt ¢ Qo ¥ wy
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WAW WO 9§ WTCIWRT Sary & A
Y w0 & I w0k ¥ WY ww fedr
fis FEIT I W I7 Y Wl ¥ gy
wor gt B, I & wariew U
¥ wyew wo wgh

wifw® arer oy § fv wifeww 19
R dNt N g Y
wrer a7 wrs Qut § Farw & wege firdfewr
fauw que Wit o wrfowmTo WY
wirc mfwr ol gy felt ) firemmre

e ot wwen §, 3@ & O Oy Qe
ﬁﬁ“ﬁﬂﬂﬂ&mtl*oﬂo
e ¥ g fdt wew w) Sw ¥ o
ot wwar § ¥aw wfenw 19 ¥ o€
Sariew U g, foor & _

& ¢ ow & wyfat v fear § ot oy
w1 g ¥ arx fedt gl
* agw WY wew aR o 9w ¥ feR o
o tfo wrTo ¥T T W § ol
fadfen fedww Qe vin 2 s B
W far ot 91 v e wed
tofe wwoges ¥ o s x
w waT @ T § T ¥ gwae
v ¥R ge ¥ v wma
@I

Shri Frank Anthony: My substitute
niotion reads thus:

“This House, having considered
the statement on the emergency
made by the Minister of Home
Affairs on the 22nd June, 1987,
is of the opinion that immediate
steps be taken for the deletion or
appropriate amendment of article
358 of the Constitution so tha\
there is not, as at present, the
bhnketwmdonthrouhe:'tsbl

Minister will accept this substitute
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mmm:wm:m
sanglhmpporhdm. Let me explain

Motion re.

It is generally accepted among
Jurists that an emergency should
wever continue for more than six
months when a country is not actually
at war. That is generzlly accepted by
jurists, so far as the application of
the emergency powers in any demo-
cracy is concerned. And I say this
wi.h great respect because I had some-
thing to do with the framing of the
Constitution, that it was obviously also
the intention of the framers of the
Cons:itution,. We were framing it in
the context of procedures and practicey
in democratic countries. It was ob-
viously their intention that an emer-
gency involving the ouster of the
jurisdiction of the courts, an emer-
gency involving hlanket suspension of
fundamental rights, an emergency in-
volving the conferring of absolute and
extraordinary powers, should never be
indefinitely continued when a country
is not at war. That was clear the
intention of the framers of the Con-
stitution,

There is one matter that Govern-
ment and the Home Minister have ig-
nored. It is a crucial issue. I am glad
that they want to make the emergency
applicable only to certain selected
sensitive areas.

An bon. Member: That is it.

Shri Frank Asthony: That is it, but
it is a complete non gequitur. Unless
you delete article 358 or appropriately
amend it, what would it mean? As-
suming that we accept this, in the
face of article 358, what follows?
Under article 12 of the Constitution,
there is the definition of ‘State’, and
it includes even a municipality. Let
us assume—y shall show later on that
you can do it without

JUNE 28, 1967 Mmmn!wﬁw

to Kashmir. But

plained that in that case the powers
under 358 would be exercised only to
the extent which could be connected

I am aceepting that your amendment
would have involved a suitable am-
endment of 388. Art. 338 in ils pre-
sent form means this—let me state its
application, 358 in its present form
means: you declare & proclamation;
even if you apply it to only ecertain .
selected areas, it means that a muni-
cipality in a far-away place can do
what 1 had alluded to because it falls

. within the purview of the definition

of ‘State’ in art. 12 and it can, there-
fore, take away any person’s trade ar
ch has po relationship
emer-
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o' Is our profession connected askk the Home Minister 10 do it. Look
rith the security of the State? I at art d

aid: ‘Go and ask the Governmant m::t'm“ -tm.m. —
mu:'n‘h:rtlll. can by an

pee dixie takg away What I say is this: You have your
he profession of butchers, teachers, pacElamation of gmergency. You
loctors or any body else, ang sa have its application to certain seloci-

mergency declared. All right Lat
he proclamation go to this extent that
L applies to the whole of India. Then
'ou invoke art. 339. The President
womes in. The President say, ‘under
irt. 359, I suspend fundamental rights
n respect of certain areas'.

You have got 352. You have got the
proclamation. Do not withdraw it.
fou have got 309 under which the
>resident says 'l am suspending fun-
lamental rights only with regard to
he border areas. You have every-
hing in the Constitution today. You
lo not have to do anything else. You
uspend the fundamental rights only
ris-a-vis the sensitive areas.

Then you do not have this situation
which 1 referred to, Only the other
had argued and got out one
Santa Singh on the ground that the
wtion against him under the DLR. was

ed areas. Now under art. 359 you
suspend fundamental rights, if you
like with regard specifically to those
particular selected areas. And you
achieve what you say you want tu
achieve. What outrages my conscien.
ce as a lawyer is this indefinite con-
tinuance of the emergency, this per-
petuation. Three evils are preceipi-
tated. The first is you inure the exe-
cutive to the exercise of extraordinary
powers. ] know several people In
Delhi itself have been released, they
had been wrongly mala fide arrested,
I got them released, but with great
difficulty, because the D.LR. is cpen
10 so much abuse. There s this for-
mation of the habit of the executive
in not only exercising extraordinary
powers, but in abusing those extraor-
dinary powers. What is worse than
that, several members on this side
have made that point, is that you
erase any sense of emergency from
the minds of the people. After all,
this is a vast country, it is not =
country, it is a sub-continent, you are
bound to have perenially some kind
of trouble somewhere, but if you keep
crying unecessarily wolf the whole
time. then when you have the wolf
really at your throat, the people will
not respond., and they will have be-
come cynical.

Worst of all, I say to the Prime
Minister: what kind of image are we
projecting. by virtually perpetuating
this emergency what kind of image
are we projecting internationally? My
friend is right, 1 am a member of (his
International Commission of Jurlsts.
You are projecting the image intar-
nationally of a couniry that js un-
stable, of a country that is in a state
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7673

[8hri Frank Anthony]
Minister: think of this. You
want to apply it selectively,

still under the provisions
Cons:itution,

Mr, Deputy-Speaker: Shri Kabir.
Just ten minutes.

Shri Humaryun Kablr: I will not
take more than that, and I will try
only to place my points before the
Home Minister and the House.

1 think first we have to recognise
that neither the Home Minister nor
the Government have made a case for
the continuance of the emergency. My
hon. friend Mr. Yusuf Saleem sald
that the opposition have made no case.
It is for the Government to make a
case for continuing something which
is abnormal.

aé!
§8¢

I think there is positive and nega-
tive evidence before the country and
the House that the emergency at pre-
sent is not needed. The negative evi-
dence is that at the time of the Kash-
mir events in 1953 when Sheikh
Abdulla was arrested and for a long
time after, there was trouble there.
During the whole of that period no

with the matter under the normal laws
of the land.

Similarly, the Naga affair continued

from 1934, and the emergency was
declared only in October, 1962, 8 years

tained without

the last election of 1967 from the
District of Murshidabad had been kept
in jail under the emergency for a long
time. Either his arrest was right or
wrong. If it was right, why was he
given the Congress ticket for contest-
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Naga area and in a major part of
Assam the Armed Forces Special
Powers Act. They have all the powers
they need and therefore the continua-.
tion of the emergency iz completely
without justification.

If you read articles 352 and 380(2)
together, in a sense even today the
Government can declare an emer-
gency in certain parts of the country,
and not the entire country. Article
352 reads: “whereby the security of
India or any part of the territory..”
It is explicitly mentioned there, 359(2)
explicitly mentions that the funda-
mental Rights can be suspended only
_ in certain parts. The constitution
© makers had foreseen this eventuality.
At the same time they made & very
clear distinction between two different
kinds of situations; one is where there

ABADHA B, 1680 (SAKA)

Statement on
Emergency 77

These arguments, e.g., the use of
China or Pakistan should be dis-
counted in normal circumstances, If
this kind of lawlesg legisiation con-
tinues in normal circumstances, it
would be as Mr. Anthony said, like
crying wolf all the time and thus dul-
ling the sense of emergency in this
country.

The Government have the necessary
powers under the Security Act, the
Preventive Detention Act and the
Armed Forces BSpecial Powers Act.
Also under the Constitution, they can
enforce certain restrictions in certawn
parts. Posltive and negative evidence
has during the last fourteen years
proved that these powers are not
necessary to deal with these situations.
On the other hand, even when the
emergency is there, Government can-
not adequately deal with the situstion.
1 have heard the other day the Home
Minister using the words ‘real emer-
gency’, what is the difference between
real and unreal emergency? Have we
had unreal emergency all these years?
Perhaps real emergency was for 3 or
6 months or at the most a year; imme-
diately after the Chinese attack,
maybe there was real emergency for
a shortwhile during the Indo-Pakistan
conflict, For the rest of the period,
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[Shri Humayun Kabir]

the emergency today. If hon. friends
Opposite will put their hands on thelr
hearts and ask their conscience, 1
think a majority of them will admit
that there is no emergency in the
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wirgk &1 QY feafiy ¥ dramndf et
¥ wwewreiiy feufr WY sy we fout
w15 Wi W Tere ¥ wfinsre e gt
¥ wryw v feld a, qw Ay o vy

country today; and there is no neea
for these emergency powers and these
should be withdrawn as early &s

possible,

o sewae Wt (79E) ¢
JINTY AERET, §F F o wxw A
fe wx dmradt daf ¥ gwzerdin
feafy w1 waren wOF & Wiw wfy arh
g, oY ow arv A agt o feqfr oY 2w
T fgoar 81 Arnaft Wl ¥ @
WU ¥ v Ty § T wWY wwg
T W wreaty wfwary & far ot 2w
* tfagre & fadr qw Rt o= =%

aray ai¥ R L, 3T ¥ ag v i Fr

gAY dwarfadl €Y W weEw oo Y
o w39 wT wweT 9%
farwre worr wifgly | oot % feor agdy
o wrxy g, Wy qgfeat & forr wwTe
T WA Wi, araves ¥ A
faifugdt o o wro7T Awer Eforr
@ wf o 39 ¥ aw frw wwTT W
feafy arardoy ¥ wet, § ardy  wweTH
wit gt sa § wTefie F wrw
& ST FTE AT QAT ¥ Ag AW
wwifeer gut fie o g & safier Y
qifeca dwd & Tom gifeam Ay
mw ¥, fex fieg wwrt 7 w1 aw
T wT wop wonfre % Ao X g
aoo oy I F WA K oam,
I‘lm&;ﬁninmat
wey wreie ¥ feafr war adnft—qw
wreat § W X £ oA WX ATAE K
wrerk § 1 x@Y waTT o fifir Trovear
# wre o 7 gk & TRwarh witg
Mg QT aw ww W W
B2 tn & sredw safipr oot ¥ feeer

T 77 wiver wec §, dfew A &
ow fagrer fowr gor §—

Tuf oy Frefasy arwoofig wwefiae |

g &t oF, gw & O akg Y o
gt §, et wre avrer Y W ow
¥ facda g), Y o w7 wibesr o Y
ament § fie g w1 i gre O s wny
w1

1 WATE Wt gwewrdty fewfe o
Fradt w1 wer gofers § 1 ool A e
#1 wfedw 11 wowr aw §, Gft O
feafa wmft & & vwx faawmr &, @ &%
wr§ &g it fr gox & faerdt oy O
et wwew §, & ¢9 faww ¥ wowre &
g i 1 ag wear wig fadeft wown
ot feafer & oY a7 Ooft faorry %0 ot
g T I T aw Qe @t
hwret ¥ wwa G g §, wwlt gen
w1 qfteg 2 w1 §, A daw fadefy
wqui %1 gwrwer wor & fad, afes
wT ¥ 42 gu vyl ¥7 ywranr w @R &
ford it aro I QE P ST wyTR AT
et fexfr afc ww WY fme wreft § oY
qg T U9l WOETT WY {¥ WeTT &7
afivere ¥ ¥ fadt wwTe o figwfwwrge
ot w1 e woeTe ot
W W T W W gy, Il
TTETT T ITAX ST T ¥7 dwzwrloy
feafer o fisagrer wrow i ¥ gl

§ol wx ¥ oy fiwfo oy § fr ot
yw for & ame qw dex o failew

wrargw qetfedie S ddw oo
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1 i 3u fdgw W wgi av sqy
AT, T qETCWI X RECE
wfaere g ff ad § e dezandis
feqfir &Y qre aeeTe args & ¥t oy oft
€ ware & wfwsre awre ¥ g
& Wit fs ¥ Tv1C ¥ aol & Wiy
aTaTHY & AT A w

W auag ffiwaga g e
ax g} FaQdY zat #r g @ &
g aq § dre womT ag dw W i §
fe frawr o€ a? % g &Nl ¥ O
5T @ dwzerdn fafa & faiw
savr wr featy aff e, ar qoeiT
qTX @ WA gfyer ¥1 swr A awny,
afewr o WY oW ¥ ¥ AN ¥ WA
o wAgRT O w1 gred  aafera
)

The Minister of Commerse (Bhri

g
g
g
i
|

ABADHA B, 188) (SAKA)

Etatement
on 2680

The Minister of State in the Mini-
try of Educaiion (Bhri Bhagwat Jha
Azzd): Either he should prove it on
he should apologise.

ot afmjes wreddt (wrorm) ¢
IqTETR WEIET, WTTA X7 9 Wy Frely
fewn, 7 #1975 Jrery ¥ gRw # e
g wrrr w97 w fnlr fear, gom
TRy 7

=y vorefyy fg . weR wi wh &
quw  faay s
Mr. Deputy-Speaker. After this ex-
planation, as you cannot substantiate

what you said, in fairness you should
withdraw your statement

ot wi wondhe . ITsTw AERT,
§ @& ¥gar fe wdy ¥ el v wd
gwr feow fog 3 mfi wd fear )
Mr. Deputy-Speaker: You made
mention about his daughter’s mar-
riage. That is not fair, In  fairness,
you should withdraw it.

oft wiei AnYE | IieTE TET,
et ¥ wralt ey w gpwt—N @ A
oF & argen § 1 & @ sy W g
$% von wgr § fw Rl sfier &
wd foar ar falt ot ¥ wd gor—
qg g ¥ e & B v fe wrft ¥
wigeard., . (wwew).  owd
T W o oA g

oft fdtw Foy:  FIww sERw,
"% I &% o fxar §, wnfge b 3w
& wrk aewrk g 1 & wTeed) gonaw
g § o s qw e W o few
w1 )

Shri ¥. B. Chavan: Sjr, for nearly
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(Shri ¥. B. Chavan]

with a statement [ made on 18th
March, 1987. In order to remind the
House what exact'y was the commit-
ment made at that time, T would llke
to read a portion of it:

“The Proclamation of Emer-
gency which was made in the
wake of the Chinese aggression
has been reviewed. In actual prac-
tice, the Government has al-
ready restricted the exercise of
emergency powers to certain
sreas only.

Now comes ‘he mont
part—

operative

“It is their intention to seek
constitutional authority to termi-
nate with effect from 1st July, 1887
the state of emergency in all parts
of the countrv except where ah-
normal conditions still persist.”

Some hon. members have siressed
and some opposition
members have been divided on  it.
The scheme of emergency now in-
corporated in the Constitution is based
on articles 352, 353, 358 angd 359 of
the Constitution. The conecept of
emergency is total ang na‘ional in
Its scope, as Mr. Gopalan said. That is
the present constitutional position.
There is no doubt about that. But in

JUNE 36, 1967 Statement on Emergency 7683

with this proposition that i they
agreed instead of having total emaer-
gency—ig there iz total emergency
there shauld be to!al emergency—
there should be a provision in the
Constitution that if the emergency
exists only in parts of the country
there should be alsg pariial emer-
gency and therefore we can amend
the Constitution 80 as to vary the
proclamation of emergency which is
in existence now so that emergency
can be applied only to certain parts
of the country. This is the basic
thing. On 18th March T did not say
that we would completely revoke
the proclamation of emergency. 1
said that our intention was to seak
constitu‘ional authority to apply the
emergency to only certain parts of
the country. Today the emergency s
indivisible, total and mational. Even
thic< is g fact. It is not a ques‘ion of
merely sentiments. Certainly T en-
dorse all their sentiments as far 2as
fundamental rights are econcerned.
but T cannot share their conclusions

T do mot agree with their analysia
of the present conditions In certain
parts of the country. What is our
asseasment of the conditions that exist
in those par‘s of the country? That
is, really speakina. the basic point in
this whole controversy. The consti-
tutional asoects can be congidered
later. T will consider the su
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characier of the problem changes
when external powers take interest,
take a hand in these affairs and un-
dertake operations of subversion with
the help of these elements. Then the
entire picture changes, the entire con-
text changes. When in the Mizo Hills,
in Nagaland, in NEFA, in parts of
Assam angd other parts of the country
inciuding Jammu and Kashmir, Pak-
istan and China, individually and
jointly, take interest in subversive
activities, a different picture emerges.
1 am told, before we started discuss-
ing this subject, the House was
considering the Demands for Grants
relating to the Ministry o¢ Defence.
At that tsme hon. Members must
have put up another theory, that
there is danger to the security of the
country and all that., The collusion
of Pakistan and China is something
we cannot afford to ignore. That is a
reality. Whien that collusion ls making

ABADHA 8, 1839 (SARA)

Statement on 7684
Emergency

8hri Y. B. Chavan: That is a dif-
ferent thing altogether. You can hurl
tong of abuses and we will take them
That is a separate matier. You can
certainly eriticise the Government for
that. I am not arguing tha* point,

My major point today is that these
wew factors v-ake the pitture of
Nagaland, Mizp land, Jammu and
Kashmir, completely a different pic-
ture, It ia not a question of merely
internal trouble. We are, certainly,
capubie erough to face the internal
trouble, not only in this part of the
areg but In the rest of the parts of
“eomtrry. That is why I Thave
given an assurance that Emergency
powers will not be used in the rest
of the country except in the border
areas. That assurance stands. J know
wmebody will ask: How are you
going to stand by those assurances? 1
cannot amend the Defence of India

Shri Frank Antheny: Fundamental
rights will be suspended.

Shri Y. B. Chavan: I am coming to
that, I cannot help it. I wanted to
come to you for amendment of the
Constitution for that purpose and I
was not given that authority. What
can T do? The constitutional scheme
of Emergency today, as It stands to-
day, is that once you proclaim Emer-
gency, the suspension of article 19
is total. T hope the constitutional ex-



7685 Motion re.

Shri Y. B, Chavam: | know that
That is the difficulty. That Is why 1
say, I am prepared to have it consider-
od again, in consultation with the eon-
stitutional experts, whether I can do
anything by issuing a Presidential
Order under article 358, 1 am prepar-
ed to consider tha*

Our intention is not to encroach upon
‘he fundamental rights of the people.
I certainly endorse every word said
about the sanctity of the fundamental
rights. But, at the same time, we
cannot be bling to certain dangers to
the nationa! security which exist.
That is a reality. What is the answer
for that?

Shri 5. A. Dange: I ask you: Is
Emergency an answer to that
problem?

Shri ¥. B, Chavan: Emergency in
the sanse, that, if these things really be-
come difficult, you must have powers
to deal with them. I can assure the
hon. Members that it is not a very
pleasant job for me to defend this.
I can tell you, on my behslf and on
behalf of every Member on this tide
of the House, we dg not consider it a
pleasant duty to defend

JUNE 36, 1067 Statemens on Emergency 9636
lakes

pect of it They have not said any-
thing about it.

Shri 8, A. Dange: Liberaty the
people.

Shri ¥. B. Chavan: This is how it
comes off,

Shri 8. A, Dange: That means, you
remove Emergency.

sart ¥, B, Chavan: They take peo- .
ples fighting for the cause of their
sovereignty, for the separation from
the Indian Constitution, as a lbera-
tion of the people.

An hon, Member: Not that

Shri ¥. B. Chavan: If that is not so
1 am glad....

Shri 8. A. Dange: To begin with
the Naga problem wag not like that
You know it.

Shri ¥, B. Chavan: In the case ol
Nagaland, your golution was tg giwe
them an autonomous State.

solved. You are forgetting one thing
You may criticise for that delay bu!
now the fact stands that
Statehood Is accepted;
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19 hrs.

Shri Y. B. Chavan: I have given him
the clarification, the answer.
That ig tne answer. That is being
done and if still the problem is
not solved, it is not because of the
people of Nagaland but it is bzcause
somebody is trying to instigate ihem.
It is the third hand that makes the
whole thing very sinister and it is
this sinister part of it that we have
to fight and that is exactly why we
want the emergency power, This ;s
my case. I have repeated the same
thing. There js nothing much to say
My hasic case is based on the politi-
cal aspect. But at the same time we
do not say that we want this power
indefiniely. As I have said, we are
ourselves very conscious of 1ihis
problem—the entire Government, The
Prime Minister has been very conscious

. of this positien for the last year and
a half and whenever occasions came

for discussing this matter, she has
been very much sensitive about the
question of Emergency. But when it
is a question of academic like or dis-
ilke and a real danger to the national
security, ¥ou have to take hard deci-
stons, dutiful decisions and this is gne
of those decisions. I hope the House
will accept it.

Shri Thirumala Rao (Kakinada):
May I make a request....

Mr. Deputy-Speaker: No questions
please. He has a right to reply. He
may finish in three or four minuies.

Shri Hem Barna: The hon. Home
Minister has advanced certain argu-
ments in favour of perpetuating the
Emergency in this country but he has
not dealt with certain vital points.
The vital points, I would say, relate
to th2 suspension of fundamental
rights guaranteed to us under the
Constitution.

Now the existence of China and
Pakistan is a historical fact and
Pakistan and China might be inimical
to us for years together. Sinece 1the
existence of Pakistan and China is a
historical fact and since they are gning
to be intransigent for a longey period,
does he propose to continue the Emer-

ASADHA 5, 1889 (SAKA)

Statement on 7688
Emergency

gency till such time when they be-.

come friendly to us once again, which

is not possible?

Shri Y. B. Chavan: I have already
said that our idea is not to continue it
indefinitely. We are going to review
the whole position sometima in
November or December.

Shri Thirumala Rao: I request you
to give me just one minute. The res-
ponsible leaders of the uppis G
have levelled a charge against \he Geo -
ernment that the Emergency
continued by the Cungress i'arly tc
perpetuate itself in pewer. The Cou-
gress Party depends on iis demucratic
stirength. I hope the Home Minisizs
will reply to this argument of the op-
position.

Shri Y. B. Chavan: I have already
answered.

P a
3 ooc1ng

Snri Hem Barua: The suspension of
the fundamental rights because of the
imposition of the continuation  of
Emergency is a very disgusting mat-
ter. It is said that there is posture
of hostility, poised by China against
us. I agree in that but at the same
time I say that this Emergency "is not
the answer to the posture of hoslility
posed by China. I have been saying
times without number: that- we mast
build up our ‘economic and-:military
strength to face the challenge that is.
poised against us by China, as also
by Pakistan. In this connection;”. I
would say another thing. Let not this
Government depend on the so-called
umbrella to be assured either-by the
United States or the USSR. This, I
say, becausge of our experiences in the
recent West Asian conflict. What hap-
pened in that conflict? President
Nasser depended too much on the help
of Soviet Russia, but that help ultima-
tely did not come; even China assured
him that China woulg b2 ready to help
the U.A.R. provided Soviet Russia does
not help her. But during the cen-
flict, what happened. China tried to
ancourage President Nasser  with
Mao’s thoughts. For all ailments,
China has only ane m&ntram, namely
Mao’s thougnts. President Nasser might
‘or might not defend his socialism with

-



The substitute motion No. 2 was
put and negatived,

Mr. Deputy-Speaker: I ghall now

put substitute motion No. 4 by Shri
Madhu Limaye to the wote of the
House,

Shri Madbu Limaye: Please read i,

That for the original moti
following be substituted, nemely.—

:
!
]

Affaira on
the 22nd June, 1967, recommends to
the Government of India:

further, since the normal laws of
the land clothe the Government with
enough powers to enable it ¢ deal
with any situation that might arise,
the state of emergency be terminated
forthwith.” (4)

The motion wos negatived,

Mr. Deputy-Speaker: I ahall now
put substitute motion No, 8 by Shril
Surendranath Dwivedy to vote.

The substitute motion No. § was
put ond negatived.

Mr. Deputy-Speaker: I shall now
put Shri Humayun Kabir’s gubstitute
motion, namely substitute motion
No. 8 to vote,

The substitute motion No. 6 was put
and negatived.
19:08 hrs,

The Lok Sabha then adjourned #ll
Eleven of the Clock on Tuesday June
27 1987 jAsatha 6, 1830 (Scka).

GMOIPND—LS Ti—968 (Al) LSD— 30-10-871000,



